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yana 23, 1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MrR SiFaxrr mm the Charwr]

ORAL ANSWERS TO QUESTIONS

Indo-U S Relations

-+
*441 SHRI M § SANJEEVI RAO
SHRI INDRAJIT GUPTA

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state,

(a) whether Premident Nixon has
expressed the hope of developmg “a
sounder relationslup based on under-
standing ang respect for mutual inte-
rest between India and US A, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)
(a) Yes, Sir

(b) Government welcome President
Nixon's statement and, as already
indicated, shall do their best to nor-
malise and strengthen our relations
with USA on the basis of equalty,
reciprocity and mutual respect

SHRI M S SANJEEVI RAO: On
of the country, the hon Min-
has extended the hand of friend-
to USA But unfortunately, the
in the United States, even in the
New York Timer hag wrniten that

E

2

to counter this unfortunate propa-
ganda by the people and the press mn
the United States

SHRI SWARAN SINGH The mess
mn the United States, as in our own
country, has got the right to make
thewr own comments We take note
of them and as a policy we state our
own view.point which receives ade-
quate publicity, and we do not resort
to the practice of irymng to counter-
act the opmion or the views of the
press whether it 18 Indian press or
the United States press or the press
of any other country

SHRIM S SANJEEVI RAO I want
to know whether the United States
of America has given any genuine
proof that it really wants to develop
a sounder relationshyp based on res-
pect with India

SHRI SWARAN SINGH Our posi-
tion 1in this regard has been clarfied,
angd ofter studying our statements and
our attitudes, we have recewved a
posifive response from the Secretary
of State, Mr Rogers, about which I
have already made a menhon The
statement of Secretary of State Mr
Rogers, of December 1, 1s to thws
effect

“We welcome the positive note
struck both 1n the statement by
Foreign Mimster and that of Presi-
dent Gir1 1n reciprocating  their
expressed intentions  regarding
friendly and cooperative relations
between our two Governments It 18
mmportant that India and the United
States work together towards this
eﬂd "

SHRI P G MAVALANKAR May I
know, apart from the speech of the
President of the United States and
also that of the US Secretary of
State, Mr William Rogers, what con-
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crete steps or measures the United
States Government have taken to see
that dialogue with India is restored
on a normal basis and, further, may I
know what concrete steps Government
of India are taking in conformity with
the self-respect and honour of our
country?

SHRI SWARAN SINGH: Concrete
steps for dialogue cannot be taken.
Concrate step will be the start of the
dialogue. We cannot take any con-
crete steps for starting the dialogue.
If there is any concrete step, our
willingness to improve relations and
their positive response can be regard-
ed es concrete steps which might lead
to purposful dialogue.

About what we do or what we have
done, we have, I believe, given ample
proof of our desire to improve rela-
tions on the basis which I spelt out
in my statement.

SHRI VAYALAR RAVI: The hon
Minister has said that we are prepared
for a dialogue with the United State.
But, seen in the case of admission of
Bangladesh in the UN.O.,, which is
the utmost desire of the people of
India and the Government, the
United States have not taken any
positive step. So far, the United
States have not taken any positive
interest to improve their relations
with Ind‘a, How can our Government
be ready for a dialogue?

SHRI SWARAN SINGH: 1 would
like to remind the hon. Member that
the Government of the United States
did recognise Bangladesh and that is
a step towards recognition of the new
situation In this sub-continent and
nceeptance of Bangladesh as a gove-
reign, independent country. It is true
that, during the year 1971, the United
States apprectation of the developing
situation in the Indian sub-continent
wasg not impartial, to say the lesst.
But, if by subsequent events, the
Government of the United States does
accept the sowvereignty and indepen-
dence of Bangla Desh which they
have dene by according recognition,
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that, to a certain extent, does show
the acceptance of the changed situa-
tion here and it will perhaps be not
wise lo remind them all the time that
‘Although now you are right, but last
vear, you were wrong' That perhaps
would not be helpful

SHRI JAGANNATH RAO: May I
know from the hon. Minister if he
nould get any assurance from Mr.
William Rogers, Secretary of State,
that America would not supply arms
to Pakistan...

MR. SPEAKER: This is not a debate
on foreign affairs. This is a very
simple question. You are expandinig
it too much.

SHRI JAGANNATH RAOQ: It is very
much connected. How can our rela-
tions imnrove if they go on supplying
arms to Pakistan?

wiawew vaxr  fowma g &t
o Agr ¥ 97 T A ol wOw A
qFY § 1

wiqW WPt Ig FF feae GiF
#ro&a

It is relating to a particular thing.

SHRI K. BALADHANDAUTHAM:
Wil] the hon. Minister be able to tell
us whether the greeting sent by India
to President Nixon on his success in
the elections is anything more than a
formal greeting or is there any gesture
for better relations? Is it a formal
greeting or is it something more than
that? That is the question.

MR. SPEAKER: The same gquestion
was asked by another member apd he
hag answered it.

SHRI K. BALADHANPAYUFTHAM
Do we mean anything more than
formal greeting by this message
the suceess of the President, or
a gestuze by India or is it a Towe
ag they call it?

E
i E’.ﬂgt..
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BHRI SWARAN SINGH: I would
like to clarify that there is no ques-
tion of any gesture either on our part
or on the part of the United States.
We are a sovereign and independent
country and when I made the state-
ment, there is no question of any
gesture in that.

We, on our side, have clarified our
position and we hsave spelt out our
dwn thinking on this subject and,
having studied carefully our position,
the response from the United States
Government through the Secretary of
State, Mr. Rogers, has been that they
welcome the statement of the Indian
Foreign Minister and they would like
tb iImprove and strengthen the rela-
tions.

Relations between two sovereign
countries do not depend on gestures.
It is on an assessment of the hard
realities and then the declsions are
taken accordingly.

I would also like to add, with your
permission, that this point that has
been mentioned from this side, that
is, the likelihood of military supplies
being made to Pakisten by the USA,
is a matter to which we attach the
greatest importance and even when I
made the statement, I did say and I
did clarify that, in our view, any sup-

ply of military equipment by the
United States of America to Pakistan
will definitely be a negative factor in
the situation. It will make Pakistan
more intransigent and will come in
the way of the establishment of a
durable peace in the Indian sub-con-
tinent. We have made our position
quite ¢lear,

SOME HON. MEMBERS: Very good

Oral Answers 6

SHRI MADHURYYA HALDAR: For
the langusge disturbances and all
other disturbances.

MR. SPEAKER: What has it got to
do with this? Don't bring in CIA
every time. Here, a very simple
question ig involved.

SHRI MADHURYYA HALDAR: I
am putting my question. I am not
speaking of CIA. We are very sure
that the Government of India has a
good relation with the United States,
which is evident from the heavy
investment of American capital in
India. So, I want to know from the
hon. Minister whether he means fur-
ther American investment in India
when he says that our relations and
our mutual respect and some other
things also will improve,

SHRI SWARAN BINGH: I do not
think that investment by the USA is
at al]l releviint in this connection. That
1s a matter which has been dealt with
on 1ts own merits We have, so far as
India’s position is concerned, made it
clear that any investment from any
foreign country which fits in with our
development plan is welcome. But in
regard to any investment, from what-
ever source it is, which does not fit In
within the framework of our five-
year plan and development plan, we
dot not encourage that. ‘That is a
separate rmhatter on which Govern-
ment's policy is very clear. And, if
we want to improve relations or
strengthen relations we have no such
eye as some of the commentator,
have said, on any investment or any
economic content in this respect.

SHRI SHYAMNANDAN MISHRA:
Earlier, Government did not feel "en-
éotiraged to make suck a statement,
Naturally the gquestion arises as to
what exactly happened to bring this
about, whether some preparatory work
went in to make this transformation
on both sides. That is the precise
point to which I would like the hon.
Minister to addtess himsel¥,
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SHRI SWARAN SINGH: I would
not gay that there has been any pre-
paratory work on either sidg. A stage
had arrived when we thought that if
we could enunciate od: position and if
there was a good response, then that
could become the “basis for further
steps to be taken by both countries to
improve relations,

MR. SPEAKER: Shri Priya Ranjan
Das Munsi—absent.

SHRI JAGANNATH RAO: Both
Questions No. 443 and No. 453 may ‘be
taken up together. The other hon,
Member is aso here.

MR, SPEAKER: All right. We take
up Questions No. 443 and No. 453
together. ,

Shri Arjun Sethi.

Threatened closure of Kolar Gold
Mines due to Depletion of Deposits

*443. SHRI ARJUN SETHI:
DR. KARNI SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Kolar Gold Mines
are facing the prospect of a slow
death owing to fast depletion of its de-
posits and consequent high cost of
working; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
(KHAN): (a) and (b) The Kolar Gold
Mines having been worked for many
decades are faced with the problem of
depletion of the reserves and resul-
tant high cost of working, There is,
however, no proposal to close the
mines as 3such. However. as and
when working in any section becomes
prohibitively uneconomic or unfit for
aperation due to mining conditions on
grounds of safety, the closure of such
section alone might become inevitable.
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Oral Answers 8

News Regarding K.G.F, Mines take-
over 1966

*453. SHRI M. KATHAMUTHU:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether the news story appear-
ed in the Hindi dated the 21st
November, 1972 under the caption
“Some puzzling questions about
K.G.F., Mines take-over 1956" has
been brought to the notice of Govern-
ment; and

(b) if so, Government’'s reactions

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

(b) Since many of the aspects men-
tioned in the news story relate to
events that took place quite sometime
ago, no specific action is called for at
this juncture. As far as the present
condition of the gold mines (Bharat
Gold Mines Private Limited) is con-
cerned, Government is fully aware of

the problems and 1s taking suitable
corrective action.
SHRI ARJUN SETHI: Since the

hon. Minister has stated that Kolar
Goldmines zre facing the problems, I
want to draw his attention to a press
report which is publiched in the daily,
Statesman, where the Chairman and
Managing Director of Kolar Gold-
mines Private Limited has stated as
follows:

Apart from the technical chal-
lenges posed by the deep mining in
Kolar, they were faced with the
tremendous sociological problem of
providing employment to the 13.500
staff and its family depending
solely on the mines now,

I want to know from the hon. Min~
ister whether this problem has been
taken into consideration, and if so. the
steps taken by Government.

SHRI SHAHNAWAZ KHAN: As
hon. Members probably know, these
mines have been working for ‘more
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than the last 90 years, and they are
one of the deepest mines in the world,
approximately 10,000 feet deep; that
is the lowest level at which the min-
ing is being done. As in any mine in
the world, when the resérves get ex-
hausted, we have to abandon those
workings and look for somg others. In
some areas and sections, we are
getting very near the depletion of re-
serves. But that does not mean the
closure of the complete mine, We are
already investigating different areas
in the locality and we are taking steps
to develop the capacity in the adjoing
areas, so that no unemployment is
caused when any section is8 aban-
doned. But I would like to reiterate
that there is no intention on the part
of the Government to abandon these
minesg completely.

SHRI M. KATHAMUTHU: In reply
to my question, the hon. Minisier had
said that some events had taken place,
but no specific action was called for.
1 would like to know what happens to
the problems created by those events,
and how the hon. Minister says that

specific action is not warranted,

SHRI SHAHNAWAZ KHAN: As I
have said, the question of taking over
these mines, whether it was jusfified,
whether the amounts paid were ade-
quate or whether they were excessive
or they were less than what we
should have paid, are all things of the
past, and no uyseful purpose will be
served by going into those stories
which are of the past.

SHRI M. KATHAMUTHU: In the
latter part of his answer, the hon. Min-
ister has said that Government are
aware of the present problem, But I
want to know the problems before the
Government and the corrective action
taken by Government.

SHRI SHAHNAWAZ KHAN: The
problems are mainly technical in
nature. When we mine at great
depths, there are problems of rock-
bursts. and there is the question of
safety of working in the mines. The

Oral Answers 10
other problem is_that of the steady
deterioration in the grade of ore that
is mined. It has deteriorated from 8
grams per tonne fo round about 4-1|2
grams per tonne now. These are the
problems, and as regards the correc-
tive action, I have already stated that
we are investigating new areas so that
we can start mining there, s

DR. G. 8, MELKOTE: Is it not a
fact that before the Mysore State got
integrated with the Indian Union after
Independence, the British company
had exploited all the richer mines
and left the poorer mines only to be
tapped, and if so, would it not be
economical to close down the mines
altogether instead of running it at such
a great logs?

SHRI SHAHNAWAZ KHAN: It is
true that we are subsidising these
mines very heavily. But as I have
already stated, we are investigating
the adjoining areas which are showing
good promise, and we hope that as and
when these mines become uneconomi-
cal for working, these new areas will

be developed,

SHRIMATI SHEILA KAUL: Isita
fact that the Central Government were
aware of the depletion of the deposits
in these mines when they were taken
over by the Centre, and if so, why the
Central Government took them over?

SHRI SHAHNAWAZ KHAN: Even
now, these mines contain substantial
reserves of ore, but whether those can
be worked economically or not is
another thing. But it is not that the
Central Government knew that there
was nothing left there. Even now,
these mines contain substantial quan-
tities. But certain technological
problems regarding the safety of
working have arisen in view of the
rockbursts that have taken place
These are preventing us from
approaching certzin ore bodies wifich
are really rich in grade.

SHRI R. V. SWAMINATHAN:
Ariaing out of the answer given by
the hon, Minister that they are investi-

gating the possibilities of locating new.



11 Orgl Answers
mines, may I know the nearest point
from the Kolar Gold Mines where
they have located them?

SHRI SHAHNAWAZ KHAN: The
hon. Member is, I suppose, familiar
with the area. There were some
closed mines, One is the Nine Réef
Mine and the other is the Roadblock
Mine, whith were worked for some
time and then abandoned. We have
now started operations to dewater the
pits so that we can start those mines
again,

Then, about 12 km, south of Mysore
Mines, the Geological Survey of India
have located a very promising area,
and also at Bisanantham which is in
Andhra Pradesh-but on the border of
the Kolar Gold Fields, we propose to
start the new werkings.
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Exploitation of Mineral Boposits in
Rayalaseema Reglon

*344 SHRI XK. KODANDA RAMI
REDDY: Will the Minfster ¢ STEEL
AND MINES be pleased to state:

(a) the important minerals found in
Rayalaseema area of Andhra Pradesh;

1z

(b) the names of places and the
minerals with their estimated re-
serves; and

(¢) whether any systematic investi-
gation are going on to exploit the
mineral wealth of that region?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) to
(c) A statement is laid on the Table
of the House.

STATEMEN1

(=) and (b)s : Asbestos, barytes, steatite, copper-lead, diamond, iron ore, gold, clays ard

limestone are t

he important minergls foundin the Rayalseem area. Names of placcs and the

muner#ls with their estimated reserves are asfollows :—
Asbestos Chinngkutals—Brahmanspatle belt- Cvdda-
pah district. . . . * 14400 LONNCS,
Barytes Mangampeta, Cuddapah district. . + 2 § million tonnds.
Limestone - Cuddspsh basin m Cuddapah Kurnool
districts. - . . . . + Prelimnary estimate
of sbout 12,000 mil-
hoh tonnes.

Gold - Ramagri, Argntapur district. + 2,527 tonnes of ore
with 69 gm/tonne
gold.

Iron Ore Veldurti-Ramallakota, Kurnool district. : 4-smullion tornes,

Raydrug Taluk, Anantapur distt. . * 1 mullioronmnes,

Steatite Mutsukota, Tabjuls, Julakalawa & Ravulu- about 0-9 millionr

diki, Anamapurdistrict and Godelamadugu, fonnés upto 100 m,
Ysarlapadu and Muddanurg, Xurnool depth,
distriet, - -« . . . .
Clays . Hastewaram in Cuddapah distt. - +  5:5million tornes,
Ambopuram in Kurnool distt, . . "
Copper-load Zahagamargjuppale, Cuddapah district. - Being asdessed,
Jonns~giri, Kurnool district. - . : do.
Gani-Kalva, Kurhool district. - . . do.
Diamotid - Wargakarur, Anantgpor disrt, - . . do.
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(c) Systematic investigations are m
progress in the Pulivendla area for
asbestos, Mangampet area for barytes,
Wajrekarur area for diamond, Anki
reddipalle area for flux grade lime-
stone ahd Zangamarajupaile, Gam-
kalva and Jonnagir: areas for copper
and ledd A programme for mineral
explordtion in Andhra Pradesh has
been drawn up by the Geological Sur-
vey of India 1n continuation of the
exploration that 1 already in progress
This programme includes investiga-
tion of base metals, hmestone, barytes,
asbestos and clay 1n the Cuddapah
basin m Rayalseema, diamond m
Anantapur and Kurnool districts

M|s Bharat Gold Mimnes Ltd, are
examinmg the posmbility of exploting
the gold m the Yeppamana mine area

SHRI K KODANDA RAMI REDDY
I find from the statement that Gov-
ernment are exploring the feambility
of exploiting the munerals in this
Rayalaseema area 1 would like to
know whether the results of the in-
vestigatiens carried out by the Geo-
logical Survey of India have revealed
the posmbility of starting any mine-
ral-based industries 1n this chrom-
cally backward region

SHRI SHAHNAWAZ KHAN As 1
have stated, the Geological Survey of
India has been busy, and I would be
glad to say that they have located a
number of minerals m that area They
are working on diemonds in the
Wajrakarur area and that area 1s
showing fairly good promise There
are agiso huge quantities of very good
quality limestone 1n Rayalseema area
It 18 up to the State Government to
gtart these industries

SHRI K XODANDA RAMI REDDY
Many lemses given to the private in-
dustrialmts are lymg 1dle May I
know the reasons for such a situation?

SHRI SHARNAWAZ KHAN- If any
individual takeg a lease and does not
work 1t, it 1s up to the State Govern-
ment to cancel the lease

SHRI P VENKATASUBBAIAH
The statement giving the particulars
about the deposits in the various areas
18 neither exhaustive nor correct The
places mentioned against the various
minerals available are not also cor-
rect For mstance about gold, they
have said that 2527 tonnes of crore
are there in the gold desert area I
do not know how the ore and gold
are mixed up there

Amsing out of the answer given by
the hon Minister to the supplemen
tary questions, may I know whether
this area, though rich m mineral
wealth, has been completely neglect-
ed and the Geological Survey of India
has been conducting these surveys
there not now but for many years_and
1f so, whether the Government of
India have taken any concrete deci-
sion i1n view of the need to develop
these backward regions, for starting
more ndustries, and whether any
public sector projects based on these
minerals will be started there by the
Government of India?

SHRI SHAHNAWAZ KHAN As
regards the question how gold and
ore have been mxed up I would like
to say that gold comes out of the ore
The job of the Geological Survey of
India 18 to locate the reserves of van-
ous minerals, and once they have
carried out the investigations and
proved the existence of minerals it 1s
up to the public sector undertakings
or to the Btate Governments or to
private mdividuals to develop them

SHRI P VENKATASUBBAIAH I
have asked whether the Government
of India have in view the starting of
an mndustry

SHRI SHAHNAWAZ KHAN 1 do
not deal with industries

SHRI JAGANNATH RAO In the
statemrent under the subject diamonds
nothing has been mentioned about
Ramallakota and Wajrakarur What
18 the position about those areas?

SHRI SHAHNAWAZ KHAN In
Wajrakarur area the investigations
brought out five diamond ferrous
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rocks, only one of which has been
proved really promising by the GSI
so far. In Kurneel district in Banga-
napalle conglomerate horizon several
old workings were examined and two
belts extending from Banganapalle to
,Munimadugu and Ramallakota to
Yambai were delineated.

Employment fo be generated by
implementation of seven-day
working week

*445 SHRI P. NARASIMHA
REDDY: Will the Minister of LABOUR
AND REHABILITATION be pleased
1o state:

(a) the exteni of additional em-
ployment that would be created if
the proposal to have a Seven-Day
working week is implemented;

(b) the measure of response to
this proposal; and

(c) the steps proposed to imple-
ment the proposal/

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA): (a) to (c) It is difficult to
assess precisely additional employment
that would be created by the obser-
vance of a seven-day working week.
Though they have not been formally
addressed on the subject, the State
Labour Ministers, the employers and
the trade unions are, generally speak-
ing, nol averse to the proposal. It
should not be difficult, thercfore to
work out with their cooperation the
details of the implementation of the
scheme in such units or industries
where other factors are favourable for
the introduction of the seven-day
working week.

SHR! P, NARASIMHA REDDY: I
am glad to know that there is wide-
spread general support for the pro-
posal mooted by the Labour Minis-
try and that there is ng difficulty in
evolving a programme in this direc-
tion. What is holding them up from
evolving such a programme and what
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steps have been taken to have a con-
crete programme?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): At present through
the State Labour Ministers, leaders of
the trade unions and employers we
are trying to arrive at some agree-
ment. Once we assesg the result, we
will go ahead, Once this process is
over, we will convene a conference
of employers, trade union leaders and
the State Labour Ministere to see how
it could be worked,

SHRI P. NARASIMHA REDDY:
May I know whether any consultation
has been made with the Ministry of
Industrial Development in order to
identify the particular industrial units
wherein this scheme can be introduc-
ed straightway?

SHRI R. K. KHADILKAR: We have
taken the initiative in this matter of
seven days continuous working with-
out depriving the workers of their
weekly rest. I am very glad that the
State Labour Ministers have also
taken the initiative of persuading the
employers and workers wherever
facilities are available. But there are
some difficulties. Where raw mate-
rials are available, there is power
shortage, For instance, in Bombay
city it was almost agreed but because
of power shortage we could not ex-
tend it. It was of a limited nature.
So, just now the location of this spot
would be difficult.

S5t T ST qrEw o weaw
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gha s ?
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SHRI R. K. KHADILKAR: The effi-
ciency of working in the public sec-
tor undertakings does not arise out
of this question.

DR. RANEN SEN: In view of the
fact that quite a large number of in-
dustries suffer from power shortage
and quite a large number of plants
and industries are mot able to fulfil
their installed capacity, may I know
whether Government have taken note
of these two factors also and, if so,
how can the government meet these
two points?

SHRI R. K, KHADILKAR: There
are limiting considerations. As I
have said, where there is power shor-
tage or the industry is not in a posi-
tion to give further employment, that
will have to be excluded. But our
experience 1s that in some cases, even
though there is power shortage of 20
per cent, the industry is able to work
for seven days. So, in a selective
way it is being operated.

SHRI RAJA KULKARNI: Since this
scheme has not been worked out prac-
tically and since the co-operation of
the trade unions is not forthcoming
to the scheme as it is, will the Gov-
ernment think of taking up this pro-
posal of seven-day working of the
factory along with reduction in work-
ing hours per worker from 48 to 407

SHRI R. K, KHADILKAR: No, Sir.
Thi~ scheme is intended to provide
additional employment and more pro-
duction. There is no question of re-
ducing the hours of work.

SHRI VASANT SATHE: In view
of the limiting factor, as stated by the
Minister, and also in view of the
general experience that the working
class if reluctant to give up the com-
mon holiday which' is very essential
for the trade union and other activi-
ties, will the hon. Minister take into
consideration the question of six hour
shift working which will give the
same result of round the clock work-
ing as well as increased employment?

SHRI R. K. KHADILKAR: It is not
altogether correct to say that the
workers are reluctant. Of course,
some leaders of the trade unions are
very reluctant.

SHRI VASANT SATHE: Trade
union leaders represent the workers,

SHRI R. K. KHADILKAR: I am
giving you my experience. Instead of
addressing the trade union leaders, I
am now addressing the workers direct
and the response is very encouraging

SHRI VASANT SATHE: What
about six hours of working?

SHRI R. K. KHADILKAR: Az I said
in reply to the question of Shri
Kulkarni, there is no such echeme at
the present jumcture.

Repatriation of Families of Civilian
Internees and P.O Ws. to Pakistan

*446. SHRI C. K. CHANDRAPPAN
SHRI N, K. SANGHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased fo state:

(a) whether India has offered to
Pakistan to repatriate the families of
civilian internees and the Prisoners-
of-War to Pakistan; if so, the reaction
of Pakistan thereto;

(b) whether Government of India
expects similar action being taken by
Pakistan in regard to civilian inter-
nees of India and Bangladesh; and

(c) whether the offer mentioned
above is taken by the Government
afier consultation with Bangladesh
Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) and (b). India and Bangladesh had
jointly made an offer to this effect.
While doing so they expressed the
hope that the Government of Pakistan
would, in response, allow the families
of all Bangladesh nationals, detained
or stranded in Pakistan to return to
Bangladesh, However, Pakistan Gov-
ernment have decided to permit, “as
a first step”, only 10,000 Bengah
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women and children to leave
Pakistan,

SHRI C. K. CHANDRAPPAN: In

view of the developments after the
agreement signed by India and Pakis-
tan on delineation, may I know whe-
ther any new proposal has been made
by India with regard to the repatria-
tion of civilian internees and prisomers
of war to Pakistan?

SHRI SWARAN SINGH: No new
proposal hag been made to Pakistan in
this respect, because our earlier pro-
posal was quite explicit. In the ear-
lier preposal we had made an offer
to Pakistan, of course, after consult-
ing the Bangladesh Government, that
as a humanitarian gesture the Gov-
ernments of Bangladesh and India
have decided to repatriate to Pakistan

famyilies (womén and children) of
Pakistani civilian internees who
gought protection with the Joint

Command of India and Bangladesh
forces and families of prisoners of war
who had surrendered to the Joint
Command. It is hoped that the Gov-
ernment of Pakistan will act in the
same humanitarian spirit and allow
the families of all Bangladesh na-
tionals who are detained or held up
in Pakistan to return to Bangladesh.

So, it weas quite a self-contained and
comprchensive proposal that we made
at the very initial stage.

SHRI C. K, CHANDRAPPAN: In
the main answer, the hon. Minster
has gtated that Pakistan had agreed
to send 10,000 Bengali women and
children as a first step. May I know
whether théy have already sent them
or is it still a proposal? I also want
to know what is the total number of
Bangalis who are interned in Pakistan.

SHRI SWARAN SINGH: Thig trans-
fer has not yet taken place. The
'detmils are being worked out. About
the figures, according to the Bangla-
::::' Government, the number of

women and children held I
Pakeistan is sbout 80,000.
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BHRI SAMAR GUHA: It is known
to the Government that during the
liberation struggle of Bangladesh,
thousands of mothers and sisters of
Bangladesh were forcibly taken into
army camps of Pakistan. It is also
reported that a large number of them
have been taken to West Pakistan
and pathetic reports are coming from
there that they are still living in
shameful and miserable conditions
there, I want to know from the Gov-
ernment what steps they have taken
to get back those mothers and sisters
who were forcibly taken by Pakistani
army to West Pakistan,

Secondly, regarding two Indian
newsmen, Deepak and Surjit, about
whom television was shown that they
are alive, I want to know whether
the Government have pursued in the
matter and, if so, with what resuit.

SHRI SWARAN SINGH: About the
first part, as I have said earlier, we
have suggested to Pakistan that as a
gesture of reciprocating the joint offer
of India and Bangladesh they should
repatriate all the Bengali women and
children that are in Pakistan....

SHRI SAMAR GUHA: Who
forcibly taken away.

were

SHRI SWARAN SINGH: When I
say all, everyone is included.

About the guestion of two journa-
hsts, the hon. Member did write a
letter to me. I have sent him a
reply. We have been taking this
matter up again and again with the
Government of Pakistan. But so far
we have not been supplied any clue
about the presence of those journa-
lists.

SHRI B. K, DASCHOWDHURY: In
view of the hon. Minister's statement
that there are about 80,000 Bengali
internees in Pakistan and an arrange-
ment is being made to transfer them
or to repatriate them, I would like to
know from him whether he has taken
any initiative so that these internees
in Pakistan who are out 'of employ-
ment, who are out of their profession,
may have certain assistance so that
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they may live at least till they are
repatriated to Bangladesh and, if so,
what are those steps ar what are the
discussions held in this regard with
the Government of Pakistan.

SHRI SWARAN SINGH: Obvious-
ly, it is the responsibility of the Gov-
ernment of Pakistan to look afler all
thuse internees of Bangladesh origin
and it is difficult for me to imagine
what type of assistance could India
render in a situation of the type that
we face in the matter of our relations
with Pakistan, Itis for all these rea-
sons that we had ourselves made an
offer after consulting the Government
of Bangladesh that we had decided to
repatriate the families of all civilian
internees and also of the prisoners-
of-war and we expressed the hope
that Pakistan would also do the same
They have, as I ment.oned already,
said that they have decided to repat-
riate 10,000 out of the total number
of the internees there as a first step.
I would like to add that, in a huma-
nitarian case of this character, there
should be no counting of heads and,
irrespective of the numbers, they
should send out all the family mem-
bers, women and children, who hap-
pened to be in custody there or who
happened to be stranded in Pakistan.

Oponing of Weapaus testing Range
Rear Itarsi

*448 SHRI B. K. DASCHOW-
DHURY: Will the Minister of
DEFENCE be pleased to state:

(a) whether any weapoms testing
range has been opened mear Itarsi;

(b) if so, the particularg thereof;
and

(c) the amount spent in regard to
the range established?

THE MINISTER OF STATE (DE-
FENCE PRODUCTIGN)Y IN THE
MINISTRY OF DPEFENCE (SHRI
VIDYA ORARAN SHUXLA): (a) to
{c). A Caniral Paood Ramge has been

established at Itarsi. The Proof range
mainly caters to the Proofing eof vari-
ous items of ammumition and their
components pertaining to  Artillery
and Infantry weapons and most of
the Field Tank and Anti-tank equip-
ments, produced in the Ordnance
Factories located in the Maharashtra
and Madhya Pradesh region. Com-
ponents for ammunition items sup-
plied by civil trade are also proved
in this establishment.

The total cost is expected to be
about Rs. 8.15 crores.

SHRI B. K. DASCHOWDHURY: In
view of large complaints about testing
of weapons supplied to artillery, in-
fantry and other civilians, I would
like to know from the Government
whether in th: past Government have
made any assessment to what cxtent
these weapons which passed mio the
hands of our army personnel and
others from the ordnance factories
wera found to be defective or short
of proof range, Why did Govern-
ment take such a long time to estab-
lish such a factory only very recently
at a cost of Rs. 3 crores, and more,
at Itarsi and in Maharashtra?

Secondly, about the testing arrange-
ment that is now done, I want to know
whether the proof-range testing is of
the same stendard as that in other
countries which are supplying wea-
pons to our neighbouring countries,
particularly Pakistan. I want to
know about the standard.

SHRI VIDYA CHARAN SHUKLA:
The premise under which the hon.
Member is asking this is not correct.
There has besen absolutely no com-
plaint about the quality of the wea-
pons, hand-guns and ammunitions
that have been supplied to our armed
forces. An a matter of fact, the qua-
lity has been found tp be yniformly
of a very high order, of a very high
standard. Therefore, this question of
why it was not established earlier
really does not arise, As I have ex-
plained in the main answer, we estab-
lished this mainly to cater to the pro-
duction which is taken out of the
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ordnance factories which are located
in Maharashtra and Madhya Pradesh
regions, and these factories were es-
tablished mostly after the Chinese
aggression, in 1062, Then we wanted
a Central Proof Range establishment
and Itarsi wag selected after a great
deal of consideration. Orders to es-
tablish the Proof Range establishment
were passed in 1967. After that, this
Proof Rangz has been established. Tt
is testing certain new equipment that
we have started making or manufac-
turing in India after 1962, and this
Proof Range has come very handy for
our various projects that we under-
took after the Chinese aggression.

SHRI B. K. DASCHOWDHURY. In
view of the hon. Minster's reply
about the proof Range arrangement
that has been doné, may I know whe-
ther Government have come to the
conclusion that the reason for the
defect in the proof range is either the
defect m the machines or weaponry
or defect in the ammunitions also; if
it is in respect of ammunitions also,
may I know whether there are any
such testing establishment to test the
ammumitions alséo, to see how far they
are in order?

SHRI VIDYA CHARAN SHUKLA:
These tests are necessary and they
are part of the manufacturing process
and we would not hand over any
equipment, whether it be arms or
ammunition. to our Armed Forces,
without properly testing them or
evaluating them. Not only this, but
also items from the civil trade and
certain imported items are properly
tested before they are handed over to
the Ordnance Depots for use in the
Army, Navy or in the Air Force,

These Proof Ranges serve both the
purposes—to find out defects in any
line of production and also to evaluate
the performance of thg various
weapons that are produced from time
to time, )

MR SPEAKER: Such questions
should be drafted very carefully and
aleo replied to very carefully, Some
times, it relates to defence affairs. I
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think it is much better if they are
discussed in the Defence Consultative
Committee, rather than by open ques-
tions here in the House.

MR. SPEAKER: 8hri
Prasad Verma—not here.

Sukhdeo

Representations regarding payment of
pension to parents of Military Martyrs

*350. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether represeniations have
been received from the parents of the
Military Martyrs for the grant of a
part of the Family Pension to them
out of the pension generally given' to
the War Widows; and

(b) if so, the decision of Govern-
ment on the representations?

THE MINISTER OF STATE (DE-
TENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir; representations have been
received trom the parents of a few
Armed Forces Officers killed in the
recent Indo-Pak conflict, for granting
them a part of the special family pen-
sion payable to the widows of the
officers.

(b) In the case of personnel below
offer rank, the Controller of De-
tence Accouynts (Pensions) is em-
powered to divide the special family
pension among the eligible heirs of the
deceaseq serviceman in such cases, In
the case of officers. orders have been
issued under which the special family
pension may be divided between the
widow and the parents of the officer
who was killed in the war. Decisions
on individual representations are to
to be taken after necessary investiga-
tion and on the merits of each cage.

PROF, NARAIN CHAND PARA-
SHAR: May I know from the hon.
Minister through you as t0 the exact
date on which theee orders were issued
as also the exact proportion in which
the proposed pension is to be divided?
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SHRI VIDYA CHARAN SHUKLA
The orders were 1ssued on Ilth
October, 1872 and the bass on which
these pensions are sought to be
divided is that the share of both the
claimants, that 1s, the parents and
the widow should not exceed the
amount of the dependant pension
which would have been admissible to
them (if the means It prescribed
under the regulations had not been
apphied) at the rate prescribed in the
regulations as 1f the officer had died
as a bachelor but not in action and his
death had been accepted as attri-
butable to seivice factors This
medns that there would be an equi-
tab'c basis on which these claims
would be settled not on the basis of
claims which would be made on the
office1 s pension when he dies mn
action

PROF NARAIN CHAND PARA-
SHAR May I know further whether
after the 11th October 1972 any such
claims have been decided, and if so,
how many?

SHRI VIDYA CHARAN SHUKLA
A few claims have been received and
they are under investigation by the
respective Service Headquarters But,
no claims a3 such have yet been
decided
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PROF MADHU DANDAVATE Su
aftey the termination of the last war
we found m one of the important pio
nouncements by the Defence Minister
Shi: Jagnnwan Ram, wheiein he had
categorically stated that the Govern-
ment would move 1n the direction of
payment of pension egquivalent o the
entire salary of the jawans and officers
Do they propose to implemert this so
that even the question arising cut of
this 1ssue regarding the distiibution of
pension amongst various dependents
would become easy?

SHRI VIDYA CHARAN SHUKLA
This 1s being done 1n case of personnel
below officer rank when there 13 no
question of division, but when a claim
of division is made then some equi-
table basis has to be found and there-
fore after great deal of discussion and
consultation with variou;s Service
Headquarters etc this particular
formula, which I indicated in reply to
hon Shr1 Parashar’s question, has
been devised, and under this formula
we are processing the various claims
that are received

PROF MADHU DANDAVATE He
said, pension equivalent to the entire
salary

SHRI VIDYA CHARAN SHUKLA
This is being done 1f there 15 no divi-
sion claim; if the parents and widow
had made their own arrangements,
then the ahnouncement that was made
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by Detence Minister is being carried
out, but if thergig a division, then,
that division is sought to be made
under this formula.
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI SHAHNAWAZ
KHAN): (a) to (c). A statement
giving the required information is

laid on the Table of the House.

STATEMENT

The Hindustan Zine Ltd. is at
present working a zinc smelter at
Debsri (near Udaipur) with a capa-
city of 18,000 tonnes per annum and a
5400 tonnes per annum lead smelter
at Tundoo (Bihar) together with ancil-
lary plants for the production of zinc
and lead metals and other bye-
products. Both the lead and zine
smelters are based on the lead and
zine ore deposits in Zawar area of
Rajasthan.

Production 1n the zinc and lead smel-
ters has been below the rated capacity
_of the plants, The lower production
in the case of the zinc smelter is due
1o operatipnal problems as also design
defects in certain sections of the plant,
particularly the romster. Further, the
melting furnace has also not been
able to operate at full capacity owing
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to deficiencies which have developed
in 1t

In the case of lead, the lower pro-
duction is due to the amelter being
very old and out-moded.

Steps have been taken by Govern-
ment to increase the operating effi-
ciency of both the zinc and lead smel-
ters. The operational problems in the
zine smelter which was commissioned
early in 1968 have been examined and
some of them have been attended to.
The improvement inthe operation of
zinc smelter would be evident from

the figures of the zinc production
indicated below:—
1969-70 9,026 tonnes
1970-71 10,738
1871-72 12,2564 "
1972-73 13-14,000 ”
(estimated).

The design defects in the plant in-
cluding the roaster are proposed to be
rectified along with the expansion of
the zmc smelter which is expected to
be completed early in the Fifth Plan.

As regards the rectification of defi-
ciencies in the melting furnance, it is
proposed to replace the same as early
as possible with a new unit. It is ex-
pected that the new unit will be
installed by about the last quarter of
1973.

The old lead smelter is being moder-
rused. The first phase of modernisation
which will enable an annual lead pro-
duction of 3'600 tonnes, has already
been taken on hand, In the second
phase, the production is to be increas-
ed to 6,000 tonnes per annum, For
this purpose, a feasibility report is
under preparation. The cecond phase
of the expansion is likely to be com-
pleted by the middle of 1974.
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Depand Governmept of NMaha-
‘nﬁﬂm'ﬂsw

*456, SHRI ANNASAHER GO-
TKHINDE- Will the Minister of
STEEL AND MINES be pleased to
state*

(a) whether Goverpment of Maha-
rashtra has asked for assistance for
procurement of steel for RCC ppes
and for cement for their programme of
litt irrigation schemes in order to
meet immediately the severe scarcity
copditigns prevaiing in the State,

(b) if 80, the quantities asked for
and the quantities alloited andjor des-
patched, and

(c) the time by which the demands
are hkely to be met in full?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, AND
MINES (EHRI SHAHNAWAZ
KHAN) (a) Yes, Sir

(a) and(c) The State Government
asked for supply of 9,560 tonnes of
steel and 9,950 tonnes of cemenf for
their Lft irrigation schemes About
400 tonnes of 7 mm Wire Rods have
been supplied so far., In addi-
tion, nstructions have already been
1ssued to producers concerned to des-
patch 2500 tonnes of 6 mm Wire
Rods to State Government on an
over-nidipg priority

So far as supply of cement 1s con-
cerned, 1t has been ascertained that no
supply has been received by the State
Government

The demands will be quickly met to
the extent possible

SHRI ANNASAHEB GOTKHINDE:
In view of the scarcity conditions
prevailing in the State, the State
Government had proposed some Ift
urigation schemes and for this pur-
pose steel 1s urgently requred If it
18 not possible to meet this demand
immediately, will the Government
allow the Government of Maharashtra
to import the required quantity of
steel, billets etc?

SHRI SHAHNAWAZ KHAN As
soon as they get their supply of
cement, we will also supply steel
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SHRI ANNASAHEB GOTKHINDE:
1 am asking about the import of steel.

SHRI SHAHNAWAZ KHAN: It is
not necessary to import; we will be
able to meet t{:fiﬁr requirements,

WRITTEN ANSWERS TO
QUESTIONS

Setting up of a Mini Steel Plant at
Purulla in West Bengal

*442, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a mini steel plant
would be installed at Purulia very
soon; and

(b) if so, whether same provision
can be made in other places of West
Bengal?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMA-
RAMANGALAM): (a) A letter
of intent under the Industries
(Development and Regulation) Act,
1951, has been issued on 26th Septem-
ber, 1972, to M|s. General Alloy Steel
Limited, Calcutta. for the establish-
ment of an industrial undertaking at
Purulia (West-Bengal) for the manu-
facture of 25,000 per annum of steel
billets, strips and Wire-rods, on the
basis of maximum utilisation of plant
and equipment,

(b) Individual proposals have to be
examined on merits in the light of
techmcal and economic considerations,
and other relevant factors
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Memorandum on Vatican status for
Nankana Sahib in Pakistan

*449 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Sikh Brotherhood
Internaional in a memorandum sub-
mitted recently, has demanded Vatican
sta;us for Nankana Sahib in Pakistan;
an

(b) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, gir.

(b) Government do not consider it
advisable to take up this question
with the Pakistan G_ov_emment.
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Development of apprenticeship train-
ing pogramme

*451 SHRI M § SIVASWAMY'
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) whether Government have tak-
en any special measures for the wor-
kerg to make special gfforts to prevail
upon their local units to collaborate
more fully with the employers to
ensure fuller utilisation of the invest-
ment made in developing the appren-
ticeship tramming programme, and

(b) 1f s0, the progress achieved 1n

this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) and (b) The
wolkers' organisationg are represent-
cd at the national, regional and State
levels 1n the Central Apprenticeship
Council, Regional Advisory Commit-
tees and State Apprenticeship Coun-
cils respectively This helps i1n the
*mooth implemcntation and develop-
ment of the apprenticeship training
pogramme as well as ensure the co-
up 1ation of the local umits This 15
borne out by the fact that about
50000 apprentices are undergomng
traimng at present According to a
survey cairied out some tume ago to
ascertain the employment status of
ex-apprentices, about 75 per cent of
the pasgsed-out apprentices were 1n
employment Realising that, with the
cooperation of the local units, the
employers would be able to ensure
the employment of a large number of
apprentices after the completion of
their traming programme, an appeal
was made at the meeting of the Cen-
tral Apprenticeship Council held 1n
November, 1972 that the Workers'
Organigations represented on the
Council should make special efforts to
prevail upon their local umits to col-
laborate more fully with the emplo-
yers in thig behalf It 1z hoped that
the employment position of the ex-
apprentices would improve further as
a result of these efforts
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Dock workers’ gtrike at Madrag Port

*452 SHRI S A MURUGANAN-
THAM Will the Minister of LABOUR
AND REHABILITATION be pleased
to state

(a) whether there was s strike at
Madras Port by the Dock workers re-
cently,

(b) 1f so, their demands, and

(c) the manner in which Govern-
ment have ssttled the dispute?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) Yes, Sir

(b) The demand was for the pay-
ment of Rs 1000 to each worker as
an advance towards arrears of piece-
rate earmings that might accrue on the
recommendations of the Piece-Rate
Review Committee

(¢) The recommendations of the
Committee will be examined on the
receipt of 1ts Repoit which 1s still
awalted As a result of pelsuasion
the strike was unconditionally called

off

Reported Pentagon bases on Pacific
Islands of Micronesia

*454 SHRI RAJDEO SINGH W'l
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government aig av ue
of the newg item in the Soviet Red
Army newspaper ‘Red Star' infurrmung
the world thereby that Pentagon 1s
building new strategic bases on the
Pacific Islands of Micronesia with the
probable aim of strengthening Umited
States hold over Asia while decreas-
ing 1its visible presence, and

(b) if so, the reaction of Govein-
ment 1n the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Government 1s aware of an article to
this effect published in the Sowviet
newspaper “Krasnaya Zvezeda" (Red

Star) of 18th November, 1872
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(b) Government's policy regarding
military baseg is well-known and re-
mains unchanged. The establishment
of such bases tends to lead to tensions
and rivalries, The United Nations
has also pronounced itself against all
military activities and arrangements
by Colonial Powers in Territories
under their administration. The Gov-

ernment of India fully support this
position.

Proposed Western move in UN, for
release of P.O.Ws in India

*457, SHRI GIRIDHAR GOMANGO:
SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
appearing in the ‘Hindustan Times'
dated the 17th November, 1972 under
the heading “West move on P.O.Ws'
Telease’;

(b) if so, whether they propose to
move any resolution in the UN, in
this regard; and

{c) the reaction of Government
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] SWARAN SINGH):
(a) Yes, Sir,

(b) and (c¢). The Housz 1s aware of
the two Resolutions commonly known
as the Yugoelav and Argenline Reso-
lutions, adopted in the General As-
sembly of the United Nationsg on the
20th November. As I have stated in
the House on the 8th December, 1972,
the Argetine Resolution does not make
the question of the admission of
Bangladesh to the UW conditional
upon the release of the prisoners of
war. In fact, that Resolution does not
refer to the question of admission at
all; and we take the reference by the
President of the General Assembly to
interdependence between the view-
points as expressed in the Resolutions
to indicate that so long as Pakistan
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refused to recognise Bamgladesh and
Bangladesh is kept out of the United
Nations, the solution of pending prob-
lems, including the repatriation of the
prisoners of war, would be difficult it
not impossible.

There is an increasing awareness, in
Pakistan as elsewhere, that Bangla-
desh is a necessary party to any dis-
cussions concerning the repatriation
of the prisoners of war,

Translers in EP.F. Ofganisation

*438, SHRI RAMAVATAR SHAS-
TRI:
SHRI BHOLA MANJHI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Officers in the
Employees Provident Fund Organisa~-
tion are transferred from one place to
another after completing three years
at one place;

(b) whether there are some cases
in the country where this Order has
not been complied with strictly; and

(¢) if so, the number of Officers
with designation and the reasons in
each case?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The
policy followed by the Employees
Provident Fund Organisation in the
matter of transfer of officers above the
level of Provident Fund Inspectors
(Gr. 1) is to consider their transfers
ordinarily after three years of service
at g particular place subject to admi-
nistrative exigencies and require-
ments,

(c) Does not arise.

Reported statement by Pak President
for no cut in arms

*459, SHRI R. §. PANDEY: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government's attention
has been drawn to the reported state-
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ment of Premdent of Bekistan that
Pakistap, cannot reduce ity arms un-
less diaputes between India and Pakis-
tan are pesolved, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHR1 VIDYA
CHARAN SHUKLA) (a) and (b)
Government have seen the press
report of this statement reported to
have been made by the President of
Pakistan on 5th September 1972 Since
then there has been some progress m
the implementstion of Simla agree-
ment It 1s the policy of Government
to try to secure that disputes between
India and Pakistan are settled through
bilateral negotiations

Amnnual logs at Khetrl Copper Mines

*460 SHRI NAWAL KISHORE
SHARMA Will the Minister of STEEL
AND MINES be pleased to state

(a) whether Khetr1 Copper Mines
are running ;n loss and f so, the
estiniated annual loss at the Khetn
Mines, -

(b) whether Government have ap-
pointed a committee to investigate
into the causes for loss, if so, the tune
by which the report 1s expected to be
presented to the Government and

(¢) whether the then Mimng Advi-
ser under UN Technical Assistance
Plan wag also reperied to have advis-
ed the Government about the poor
output at the mines and if so, the
reasong for 1gnoring his advice and
sustaining eontinwous loss there®

THE MINISTER OF STEEL AND
MINES (SHRI 8 MOHAN KUMARA-
MANGALAM) (a) Khetr1 Copper
Project 18 1n the construction stage
The Mines at Khetr:1 and Kolihan are
produting some copper ore intidental
Yo mne dJdevelopment work The
questiay of estimated annual loss at
Khetri Copper Mines, on a regular
‘bams, therefore, does not arise at this
stage,
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(e) No, Sir

Criteria for seleeting MPs for parti-
cipation in UNO
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4313 SHRI RANABAHADUR
SINGH Will the Munuster of EXTER-
NAL AFFAIRS be pleased to state

(a) the criteria laxd down by Gov-
ernment for selecting the Members of

Parllament to participate in  the
UNO,

(b) whether ex-Members of Pailia-
ment are also included i the list and

(¢) if so the particulars thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHEI SURENDRA PAL SINGH)
(a) Members of Indian Delegations
to the UN General Assembly repre-
sent the Government of India Conse-
quently the mam ecriterion 1s that
they should be in agreement with
Government’s policies

(b) and (¢) S/Shrr P 8 Naskar
and Joachim Alva ex-MPs (Lok
Sabha) were jncluded in the Indian
delegation to the 22nd session of the
UN m 1967

Bmt Savitn Nigam a former Mem-
ber of Parliament and currently Pre-
sident of the Indian Federation of the
United Natrons Association has been
included as Special Adviser {o the
Indian Delegation to the UN during
the current 2Tth session of the Gene-
ral Assembly

Sedactions of Amsistant Mrnagers and
Managers in Canteeng and Stores de-
pariment

4314 SHRI CHANDRA SHEKHAR
SINGH Wil the Myuster of DEF-
ENCE be pleasged to state

(a) whether any seleetion to the
posts of Asmistant Managers and Mana-
gers classeg [ and ™" wer~ made i the
©CSD (I) during the past two years
ihcluding gelection grade managers,
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(b) if Bo, the names of all the per-
sons selected geparately in each of
these two years and the criteria used
for these selections; and

(c) how many among them have
‘been actually promoted to these posts
and how many are still weiting on the
panel for future vacancies?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) A statement giving a list of
persons selected is laid on the Table
of the House. [Placed in Library. See
No. LT-4023/72]. The criteria for
selection were as underi—

MANAGERS ‘SELECTION GRADE'

By selection on the basis of merit
from amongst Managers Grade I Sec-
tion Officers.

MANAGER GRADE I

Selection was made by direct re-
cruitment. Departmental candidates
were also eligible for consideration

ASSISTANT MANAGERS

Selection on the basis of merit from
amongst Storekeepers Class 1 and
Superintendents.

(c) All the vacancies werg filled by
the selected persons. The panels have
expired except in the case of one per-
son who is on the waiting list.

Appointment of Chief Canteens Offi-
cers-cum-Secretary to Board of Con-
trol of CS.D, (I)

4315, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether a new incumbent has
recently taken the post of Chief Can-
teens Officer-cum-Secretary to the
Board of Control of C.8.D.(I) in the
Army Headquarters;

(b) whether the representatives of
Alr Force and Navy are sore over the
fact that all the top posts connected
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with C.8.D.(I) and its working are
always taken up by persong from the
Army side and no persons from Air
Force and Navy side are taken;

(c) whether he is alsg aware of the
fact that there is a feeling among
these dissidents that top posts like
that of the C.C.0., Deputy|Assistant
Canteens Officer, General Manager
and Deputy General Managers of
C.8.D.(I) should rotate equally among
persons of all the three wings of the
Armed Forces on parity basis; and

(d) if so, Government’s Policy in
this regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
present incumbent of the post of Chief
Canteens Officer-cum-Secretary to the
Board of Control of CSD(I) in the
Army Headquarters took charge on
May 1, 1972,

(b) and (c). The Government is
nntlaware of any such discontent or
feeling amongst officers of the Air
F:Erce and Navy,

(d) In view of the answer to parts
(b) and (c) above, the question does
‘ot arise.
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Rallonalisation of mmnagement of
Heavy Engineering Corporation

4317 SHRI M S SIVASWAMY
Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether Heavy Engineering
Corporation has drawn up an Estab-
lishment Manual for rationalising 1ts
management, and

(b) 1f so, the salient features there-
of and the reasons for the same?®

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
Preparation of an Establishment
Manual has been undertaken by the
Heavy Engineering Corporation

(b) The Establishment Manual
would incorporate the following sub-
Jects —

Organisation of different cadres of
Heavy Engineering Corporation ser-
vice and establishment rules relating
to recruitment promotion pay and
allowances advances TA ang DA
conduct and discipline, incentives, re-
wards and other allied matters relat-
mg to conditions of service and ame-
nitieg for the employees of the corpo-
ration

Promotion of Civilian Assistant Re-
cruitng Officers

4318 SHRI R N SHARMA Wil
the Minister of DEFENCE be pleased
to state

(a) the number of Civilan Assis-
tant Recrwiting Officers (earlier called
Extra Assistant Recruiting Officers) at
present and the number of Officers
who have reached the maximum of
their pay scales,

(b) whether there 15 no further
avenue of promotion for them and
how long they have worked m the
present post, and

(c) if so, whether Government are
aware of the frustration prevalent
among them and if so, Government’s
yeaction thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (¢}
There are 23 Civihan Assistant Re-
cruiting Officers out of whom 22 have
reached the maximum of their pay
scale Most of them have put in ser-
vice ranging between 16—25 years

No representation agamnst the inade-
quacy of their pay-scale or expressing
frustration on other grounds has been
received from them In view of the
comparatively small size of thig civi-
hian cadre in the Army Recruiting
Organisation to which no fresh re-
cruitment 1s being made, 1t has not
been found possible to provide further
avenues of promotion to these Civilian
Assistant Recrwiting Officers

Contract Labour in Public Sector

4319 SHRI PAMPAN GOWDA
Will the Minuster of LABOUR AND
REHABILITATION be pleased to
state the names of the Central Public
undertakings, institutions and Depart-
ments which use the services of labour
on contract basis?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) The required infor-
mation 18 bemng collected and will be
laid on the table of the Sabha in due
course
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Expilorition by Russian experts in
Ajmer and Udilpur for Emeralds

4322. DR. H. P. SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether an exploration was
carried out by the Russian experts in
Ajmer-Udalpur region for ascertain-
ing the existence of Panna emeralds
there;

(b) if so, the main findings from
the exploration mafe; and

(c) the schemes, if any chalked out
for proper explbitation 6f the deposits?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a)
No, Sir.

(b) and (c¢).

Repatriation of indian Passport
holders frem East Africa

4323, SHRI VAVYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number of
Indian Passport holders expected to
be repatniated to India due to certain
developments in East Africa?

Do not arise.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The number of Indian passport holders
returning to India from East African
countries 1s not likely to increase
substantially in the near future as
there has been no new development
in that area warranting such an even-
tuahty.

Expansion of working of Mineral
Exploration Corporation

4324 SHRI VAYALAR RAVI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government propose
to expand the functioning of the newly
created Mineral Exploration Corpora-
tion;

(b) if so, the particulars thereof;
and

(c) the main features of schemes
this Corporation propose to start im
the mineral rich areas of Xerala?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ ¥XHAN): (a)
to (¢) The Mineral Exploration Cor-
poration has been set up recently to
undertake detailed mineral explora-
tion work The Corporation is st
present working out the preliminaries
for estsbimhihg its offices at different
plavey in the cowriry and prococwnrent
of equipment eté. sb ez to start its
normal functions. Tt 45 %00 wady to
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say anything sbout expanding the
scope of its fundticms—nor would it
be possible to indicate the work the
Corporation is licely to undertake in
Kerala before it has had time to study
in detail the various possibilities.

Masgon Dock Limited's Office in
Britain .

4325. SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased

to state:
——

(a) whether the Mazagon Dock
Lrmited, Bombay is maintaining an
Office namely ‘Indian Frigate Project
Office’ in Britain;

(b) if so, the functions of this
office;

(c) whether the management has
been considering for the last two years
whether to wind up the organisation
or not; and

(d) if so, the decision taken there-
on? J ':

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) The {functions of this office
briefly are (i) technical liaison and
co-ordination with the colleborators
for the Frigate Project, namely, M]s.
Vickers and Yarrows, and the Gov-
ernment of the UK, Minisiry of
Defence (Navy), (ii) procurement of

and equipment, etc. for the
Frigates rom the UK, and (iff) co-
ordination with manufacturers in the
VK with 2 view to sbtaining techinical
information or data required for the
infigenous development and produc-
tion of Ttems of mechinery and eqip-
ment for the Frigates.

(¢) ard (d). The continuance of this
orgenistion is reviesred frorh time to
time in the light of the wobkload and
it has beenvecided to cobtimme it uoto
Sist December, 19 Tor the present.

Burean at G. B. Pant
University of Agricalture and
Technology

4326. BHRI G, Y. KRISHNAN: will
the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Director General,
Employment and Training has set up
an Employment Bureau at the Govind
Ballabh Pant University of Agricul-
ture and Technology on the lines of
such bureaux at the LIT.;

(b) if not, the reasons therefor; and

{c» whether similar Bureaus are
working in other Agricultura] Univer-
sitieg?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) No, Sir.

(b) and (c¢). These Bureaux are not
set up by Directorate General of
Employment and Training, but by the
respective State Governments and
Universities. At present, these are
functioning at the following three
Agricultural Universities:

(i) The Punjab  Agricultural
University, Ludhiana;

(ii) The Haryana  Agricultural
University, Hissar; and

(iii) The Orissa University of

Agriculture and Technology,
Bhubansswar.

Graduate Arricaitural Engineers
Registered with Eivployment
Exchanges

4327 SHRI G. Y. KRISHNAN: whil
the Minister of LABOUR AND RE-
HABILITATION be pleased to sgtate

(a) the total number of Graduate
Agricultural Engineers registered with
the Employment Exchanges in Delhi
and UP. and since when vegistered;

(b) the number of regigtered Gra-
dsate Agyricultural Engiseers who
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eould secure jobs within one year and
two years of registration; and

(¢) whether the demands of private
employees hke Larsen and Toubro
Ltd, Voltas, Escorts for Graduate
Agricultural Engneers are also com-
municated to the Employment  Ex-
changes and Directorate Geneial,
Fmployment and Training, or to the
Agricultura] Universities?

THE MINISTER OF LABCUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) to (c). A state-
ment containing the available infor-
mation is attached

Statement

A. Uttar Praodesh

Since the administration and control
of Employment Exchanges rests com-
pletely with the State Government,
the information is being collected
from the U.P. Government and would
be laid on the Table of the House as
soon as it becomes available.

B. Declht

The available information is as fol-
Jows'—

(a) 9 Graduate Agricultural Engi-
neers were on the Live
Register as on 30th Novem-
ber, 1972. Of them 7 were on
the Live Register for less
than one year and the remain-
g 2 between 1 to 2 years.

(b) 3  Graduate  Agricultural
Engineers were placed in
employment during 1872 and
all of them got jobs within
one year of their registration.

(¢) Under the provisions of the
Employment Exchanges
(Compulsory Notification of
Vacancies) Act, 1459 all estab-
lishments in the private sec-
tor employing 25 persons or
‘more are required to notify
vacancies (with certain ex-
emptions) to the local
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Employment Exchange and to
the Central Employment Ex-
change under the Directorate
General of Employment and
Training if the employer
desires the vacancies to be
circulated to the Employment
Exchanges outside the State|
Union Territory in which the
establishment is situated.

Periodical recruitment of Graduate
Engineers for Regular|Short Service
Commissions

4328. SHRI G. Y. KRISHNAN: will
the M nister of DEFENCE be pleased
to state:

(a) whether an examination is held
periodically to recruit Graduate Engi-
neers—Civil, Mechanical and Electri-
cal—for Regular or Short Service
Commissions;

{b) whether Agricultural Engineer-
ing Graduates are debarred from
appearing in such examinations;

(c) whether for manning services
connected with Traclors, Earth Movers,
Harvestors (for military farms), Irri-
gation Works (in farms), Agricultural
Engineering Graduates of Indian Agri-
cultural Universities are required by
Defence Establishments; and

(d) if so, whether Government
propose to allow Agricultural Engi-
neering Graduates also to sit for
combined competitive examinations
for Commissions in the Army?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
There is no examination for recruit-
'ment of Graduate Engineers of the
Civil, Mechanical & Electrical disci-
plines for Regular or Short Service
Commissions. They are recruited for
these Commissions by interview,
through the Services Selection Boards.
There ig no requirement of Agricul-
tural Engineering Graduates in the
Commissioned ranks, and consequently
they are debarred from appearing
before the SSBs for commissioning;
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they are; however, eligible to apply
the UPSC for entry to the civihan
Officer Cadre in the military farms
where alone there is a requirement
for them.

(d) Does not arise.
recommendations of Coal Advisory
Council regarding production of coal

4329. SHRI R. N. SHARMA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
received any aide ‘'memoire{written
notes on the state of affairs of coal
industry in October, 1972 after the
meeting of the Coal Advisory Council
on the 29th September, 1972;

(b) if so, a gist of the notes; and

(c¢) Government's report on the
fatts containeg in the Industry’'s notes
with reference to the increase expec-
ted in production of coal for power
and steam generation during the Fifth
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
No, Sir.

(b) and (¢), Do not arise.

Taking over of Army Headguarters
Cantteen from C.8.D, (I)

'"30. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether the authorities in the
Army Headquarters have decided to
take over the AH.Q Canteen New
Delhi from the C.S.D.(I) and run it
departmentally;

(b) it 8o, from which date this
change over of its management will
be effective, and the reasons for such
decision;

(c) whether the present C.8.D.(I)
staff would be permanently absorbed
in the new set.up; and

(d) if not, what is being done to
see that these C.5.D. staff people and

their families are not uprooted from
Delhi and put to lot of inconveniences
by their transfers to up-country instal-
lations of C.S.D.?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) From 1-3-1873; in view of the
policy decision of the Board of Con-
trol Canteen Services that CSD(I)
Station Canteens which Formation
Headquarters are willing to take over
should be entrusted to them,

(c) No, Sir.

(d) The CSD(I) employees have a
liability to serve in any part of the
country and will be absorbed in other
CSD(I) installations.

I
Minimum wages of Workers in
Horticulture Division of
C.PW.D.

4331, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of LABOUR
AND REHABILITION be pleased to
state:

(a) whether the Labour Commis-
sioner (Central) has received any
reference from the Horticultural
Drvision of the C.P.W.D. on the ques-
tion of fixing daily minimum wage and
also for removing the disparity bet-
ween the present minimum wage rate
of Rs. 3.70 received by its out-door
workers per day and Rs. 4 received by
its workers posted in Office and for in-
dcor work, per day;

(b) whether this matter has since
been decided, if so, the nature there-
of; and

(c¢) if not, whether the Labour Com-
missioner would also be asked to
direct the Horticulture Division
CP.W.D. to see that the daily wage
workers are given paid weekly offs
instead of the present practice of
unpaid weekly offs?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) No.

(b) Does not grise,
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(¢) The notified minimum ‘waces
are inclusive of the weekly day of rest
and as such separate wages for the
weekly off are not payable

Bearg of Directors of Bokaro Steel
Limited

4382 SHRI R P ULAGANAMBI
Will the Mustar of STEEL AND
MINES be pleased to state

(a) how many t mes and which of
the present directors have been
included in the Board of Directors of
Bokaro Steel Limited and

(b) the dates of inclusion of each
Director in the board and of his go ng
out of the board”

Name of Director  Period of 1irst app-

O ntment
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
and (b) In accordance with the Arti-
cles of Association of Bokaro Steel
Limited, all Directors except the
Chairman the Deputy Chairman, the
Managing Director and the Directors
who are officials of Steel & Heavy
Engineering and Ministry of Finance
retire fiom office at the Annual
General] meeting The Directors who
are officials of the Department of
Steel and the Mmstry of Finance
retire on ceasing to be cfficials of these
Ministries The retiring Directors are
chigible for reappointment The parti-
culars of the present non-official
Directors who were Directors of the
Company earlier are given below —

Penod of reappoir tment

Shr1§ K Nanavan 24-12 701025 9-71

Shri H Bhaya 20-1 72 1028-9-92

ShnS C. Vadera 20-1-72 10 28-9-72

(1) 20-1-"2 W0 28 9-72
(1) 26-10-72 continu ng

Cortiry rg from26-10-52

Cont nuirg frem 26-10-92

Mining of Golg by Companies

4333 SHRI M C DAGA Will the
Minister of STEEL AND MINES be
Pleased to state

(a) the riames of the places where
gold 1s available in the country and
the quantum thereof mined last year
in each of these places,

(b) the names of the Campames
engaged mn mining gold at the sad
places fogether with the dates snce
when they have been .engaged in such
mining, and

{c) the emount of less sustained by
each of them m 1870 and 1971 and the
reasone therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAE KHAN) (a)
and (b) ‘Gold 18 produced from Mysore
Champion Reef and Nundydroog Mines
m Kolar DIustricts and Hutti Gold
Mineg 1n Rahur Dustrict of Mysore
The gold inmed by the Xolar Gold
Mining Undertsiemg ang Huttl Gold
Mines during 1971-72 1p as under:

197572
{Io Geams)
Kolar Gold Miming 22 46 487
Undertak ng,
Huftt) Gold Mmes + EB99,200
34,85,687
e ——
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Mining of gold in Kolar Geld ¥eld
dates back to 1880[1884, wiile the
runing of gold in Raichur dates back
to 1888

(c) The amount of loss sustauned by
the Kelar Gold Mming Undertaking
during 1970-71 and 1071-72 15 as

under

(Rs in Lskhs)
197 0=71 1971-72
482 45 486 41
(Provisional subject
10 Audit)

After the Central take over of mines,
the production in the Kolar Gold
Mines was adversely affected by
natuial calamitieg hike fires, flooding of
munes and series of rock bursts which
occurred during 1965 and 1968 The
prade of ore has also been on the
decline The Mysore Mine hag limited
ore reserves and the production has
therefore been low In Nundydroog
Mine which has large deposits, the
grade of ore 1s comparatively low All
these factors including wage increase
snd cost of mining in greater depth
have contributed the loss

The information regarding Hutt:
Gr ld Mines 1s being obtarneg from the
Government of Mvysore and will be
la.d on the Table of the House

Graduates & Post Graduates Regis-
tered with Delhi University Employ-
ment Exchanges

4334 SHRI BANAMALI PATNAIK
“Will the Minster of LABOUR AND
PEHABILITATION be pleased to
state

Be ngthe difference between the expendit
and the value of godd at IM F rlngcn
I:d whuch 1t 15 suld 10 the Reserve Bank of

18

(a) whether a number of Furst|
Second class Greduates and Post
Graduates are registered with the
Delln Umversity Employment Ex-
changes, if so the number of candi-
dates registered during 1971 and the
number of those who have been
assisted 1n getting employment,

(b) whether 1n the absence of jobs
suitable to their gualiffications, they
are being deprived of the chances for
junior posts on technical grounds and

(¢) whether Government contem-
plate some measures to ensure that at
lcast Second Class Graduates are
g ven cpportunities in preference to
Third D vision Graduates®

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) Yes, Sir The
number of such candidates registered
end placed by the two Umversity
Employment Bureau m Dellu was as
follows

Univers ty Emplavment Bureau Drelhi Un vers ty
Univers tv Emplovment Buvren, jom a-Miha

(b) Na.

(¢) The question does not arise as
the ehgibihty of candidates for being
sponsored by the Employment Ex-
‘changeg agamst the notified vacancies
3 determined by the qualifications ete
prescribed by the employers for
<iifferent posts
Programame o spread Indlan Culture

in Britain

4336 SHRI DHARAMRAO AFZAL-

Reg stered  Pleced
2654 429
609 61

FURKAR: Wi} the Mmster of
EXTERNAL AFFAIRS pe pleased to
slate

_(a) whether Bhartiya Vidya Bhavan
bhad drawn up an ambitious program-
me to spread Indian Culture 1n
Britain, and

(b) if so, the part-cularsg thereof and
the financial assistance Government



5§  Written Answers

have agreed to provide and the parti-
culars of donations {rom private
mstitutions 1in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a)
and (b) Government have been aware
of Bhartiya Vidya Bhavan’s plans of
establishing a kendra of the Bhavan
1in London Sale of the Bhavan’s books
and other activities are envisaged The
plans are still, ag fai as known to the
Government, tentative At the present
moment, no financia] assistance from
tne Government has either been
sought or offered Government do
not have particulars of donations from
private mstitutions

Need-based Mininum Wage

4336 KUMARI KAMLA KUMARI
‘Will the Mmster o LABOUR AND
REHABILITATION be plcased to
stute

(a) whethzr Government are fram-
ing any tule for employers both 1n the
putlic and private <ectors to pay need-
bosed mmmmum  wage to thor
em,loyees, and

(b) 1f <0, the broad outlines there-
of®

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) No

(b) Dees not atise

NCTU discussion on Seven-day
Week

4337 SHRI M M JOSEPH
SHRI JAGANNATHRAQ
JOSHI

Will the Minister of LABOUR AND
REHARILITATION be pleased to
strte

(a) whether anvy meeting of the
NCTU was held recently in which the
Seven-day week proposal was discus-
sed 1n Bombay, and

(b) if g0, the main points thereof
and the decisions arrived at in the
meeting? .
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) (a) The NCTU met in
Bombay on the 10th and 11th Novems-
bei, 1972 Gowvernment have no infor-
mation on the discussions if any, on
the seven-day week proposal,

(b) Does not arise

Cust of Medicines supplied to P.O.Ws.
of Pakistan and Medical help to
Indian PO Ws in Pakistan

4338 KUMARI KAMLA KUMARI.
Will the Minister of DEFENCE be
pleased to state

(a) the total cost of the medicines
supplied o the PO Ws of Pakistan in
India till the 30th November, 1972,
and

(b} whether Government will send
some medical help to our POWs m
Pakistan because Pakistan Govern-
ment aie not taking proper care of
our POWs m Pakistan®

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) The
total expenditure incurred on medical
stores and equipment for the Pakis-
tem1 prsoners of warlcivibang under
protective custodv upto 31sl Qetober,
1972 1s Rs 20,68,000 00

(b) Qu-~stion does not arise as the
Indian Priscners of War have mnce
bren repatriated

™ Nationalisation of HINDALCO

4339 SHRI S M BANERJEE: Will
the Minister of STEEL. AND MINES
be pleased to state whether the Centre
agreed to the suggestion of the U.P.
Government to nationalise Hindalco?

THF MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): Gov-
einment have not received any such
suggestion from the State Government.
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Profit and Production of Bharat
Electronucg Limited

4340 SHRI RAJDEO SINGH Wil
the Minister of DEFENCE be pleased
to state

(a) whether the Bharat Electronics
Limited has shown an increase of
Tupes one crore m its pre-tax profit
in 1871-72,

(b) whether it has increased its
production by Rs 3 crore 42 lakhs in
1871-72 from the previous year, and

(¢) if so the percentage of the im-
port yearly as regards components
and other items, if any?

THE MINISTER OF STATE (DE-

MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
The profit before tax earned by
Bharat Electronics Limited during the
last two financial years as under

Year Profit before Tax
1970-71 Rs 52079 lakhs
1971-72 Rs 60578 lakhs

The mmcrease 1n profit be‘ore tax earn-
ed during 1971-72 as compared to
previous year was ther~forc only
about Rs 8500 lakhs

(b) Yes, Sir

(¢) The percentage of foreign ex
change content in respect of the com-
pleted production of egquipment and
components in BEL during zach of

FENCE PRODUCTION) IN THE the two years i1s as under
Year Value of complzted Percent-ge of Foreign
* ‘ll'roductson Exchaig. cont 1t
(Rs 1n lakhs)
1970 71 28¢6 29
1971-72 3230 66

6 TCXNY AW Wiy wT W
TR Q¥ qg
4341 = drwTe T AT :
S gERATT ®GT
w11 faqw weft o @t Y gw
w3
(%) war faew wavera & wgeaqet
TAA F] WAGFATH 1 QT w3 F
fAn o m7aTe AT T W &
WA X 9E I §R fern ow=w
=T gwr 2, w7
(&) FwFeadd astaas fead
Aot g ?
fadw dmwn &
(= qawa fey)
(%) 734,16%0

(&) 653w
Economy and Optimum Utilization of
Coal and Fuel Available in the
Country
4342 SHRI P M MEHTA
SHRI K LAKKAPPA
Will the Minister of STEEL AND

g

MINES be pleased to state

(a) whether Government have In-
troduced soma regulatiyi s to secure
economy aid optimum uhlisiti n ol
cval and other fuels avalille 1y 1
country

tb) wh‘e’ther mnstallations ©°  new
burming cquipment such as  boilers
gas pioducers, kilns and tuwinam ¢
will have to be donc 1 con utition
with the Fuel Effici>ncy Com utlce
ani the Coal Board,

(c) whether the two bodies will
scrutinise all such installations heep-
Ing 1n view the availabity of coal,
and

(d) whether his Mmistry has decid-
ed that m case the entreprenuers do
not consult the Coal Board befoie
the capital goods application, the
Board will not take any responsibility
about the grade and sze of coal re-
quired by the Umits®

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 SHAHNAWAZ
KHAN) (a) to (¢) The Mmustry of



‘59

Industrial Development issued a Cir-
cular on the 18th October, 1872, in-
troducing a clause in the letters of
intent, according to which, if a
scheme involves installation of large
burning equipment, consullation by
the entreprenuers with the Coal
Board is essential before the submis-
sion of applications for import of
. capital goods,

(d) The clause in question contains
ssuch a stipulation.

News item “Transport Planning no
Match for Coal Targets Set”

4343, SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item which appeared in the Hindustan
Standard dated the 9th November,
1972 under the caption “Transport
Planning no match for coal targets
set”; and

(b) if so, reaction
thereto?

Government's

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) and (b). The article in
question makas references to the Fifth
Plan targets for coal and alleges lack
of coordimation in the planning for
production and transport of coal, The
targets for the Fifth Plan are being
worked out for all industries includ-
ing coal and necessary transport plans
would be drawn up having regard to
the expected coal demand. The
Ministry of Railways have set up a
special cell for the planning of neces-
sary infra-structure for the rail
movement of coal in the Fifth Plan,
and once the targets for the produec-
tion of coal during tha Fifth Plan are
fixed, steps will be taken to ensure that
rail transport capacity is expanded
to meet the reguirements fully.
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Appeal made by Chief Minister of
West Bengal for Bteel for Santaldih
Project

4344. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Chief Minister of
West Bengal made an urgent appeal
to the Steel Minigtry for immediate
release of steel for the cantruction of
the transmission linge from the San-
taldih project; and

(b) if so, the facts thereof and the
action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) The Chief Minister of West
Bengal requested for urgent supply
of 1074 M/T of steel for transmission
lines for the first unit of the santaldih
Thermal Plant likely to be commis-
s.oned in June 1877, The second unit
at Santaldih is expected to be com-
missioned in December 1873. For
this he intimated that approximately
3000 M/T of steel would be required.

A quantity of 359 tonnes of steel
was released during the month of
November' 72 from the Main Steel
Producers’ stockyards for the Santal-
dih-Durgapur transmission line and
a Quantity of 3553 tonnes of steel has
been allocated by the Steel Priority
Committee for the first quarter of
1973 in favour of the West Bengal
State Electricity Board,

Allotment of Steel to Marati Limited

4345. SHRI ? P. ULAGANAMBI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether six thousand tonnes of
steel wag allotted to Maruti Limited
for the manufacture of cars; and

(b) whether this allptment was
made on the basis of any assessment
made by the allotting authorities of
the actual requirements of Maruti
Limited?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI BHAHNAWAZ
KHAN) (a) and (b) Information 1s
being collected and will be laid on
the Table of the House.

Increase in Accidents on LAF.
Training Flights

4346 SHRI INDRAJIT GUPTA
Will the Minister of DEFENCE be
pleased to state

(a) whether he 15 aware of the
widespread public concerns over tne
1ecent accidents repeatedly taking
place on Indian Air Force traming
flights, resulting 1n deaths of several
trainee pilots

(b) if so, whether any high level
inguiry will be held into the causes,

(¢) whether some traiming aircraft
have no radio communications with
groumd control and

(d) whether both trainees' lives and
tiaming awrcraft ea1e mnsured”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) There have, unfortunately, been a
few accidents during the traming
flights in the IAF It 1s our constant
endeavour to elimmate awrcraft acer-
dents to the maximum extent prac-
ticable Each acerdent 18 investigated
in detail and the conclusions reached
by Courts of Enqury or investigation
teams are applied to the improvement
of the equipment concerned, or of the
training of the air and ground crews
and also where necessary to modifica-
tion of control and inspection proce-
dures

(¢) All aircratft are fitted with radio
cormnmunication system to ensure un-
interrupted conta¢t with ground con-
trol

(d) No. The next of kin are how-
ever elifible to receive prescribed
Paymentis and benefits,
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Status of Bangladesh in U.N

4347. SHRI D, B CHANDRA
GOWDA Will the Mmster of EX-
TERNAL AFFAIRS be pleased to
state

(a) whether Bangladesh hag been
accorded the status of Permanent
Observer m the United Nations, and

(b) 1if so, the names of the other
Permanent Observers of the Interna-
tional Agencles?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir

(b) Names of the others who have
been accorded observer status are

(1) Switserland
(2) The Republic of Korea

(3) The Federal Republic of
Germany

(4) The Republic of Vietnam

(5) Monaco

(6) The Holy See

(7) The German Democratic Re-
public

Export of Arm¢ by India

4348 SHRI ARJUN SETHI
SHRI NAWAL KISHORE
SHARMA

Will the Minister of DEFENCE be
pleased to state

(a) whether Indian Ordnance Fac-
tories are to export defence equip-
ment worth Rs 10 crores this year,
and

(b) 1f so, who are the importmg
countries”

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA)- (a) and
(b) The Department of Defence Pro-
duction have set for themselves a
target of Rs 10 crores for export of
Defence equipment from Indian
Ordnance Factories for the year 1972-
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73, It would not be in the public
interest to disclosc the names of the
countries which are importing defence
equipment from India.

Kenya Government announcement for
Asians to sell their business to
Africans

4349, SHRI ARJUN SETIIL;
SHRI M. S. SIVASWAMY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Governmenl are aware
of the Kenyan Governmont's state-
ment that non-cilizens mostly Asians
would souon be ordered to sell their
businesses to Africans as part of a
phased transfer of the economy into
Kenyan hands; and

(b) if so, the reaction of Govern-
meni thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) In pursuance of the policy of
Kenyanisation, the Government of
Kenya enacted in 1967 the Trade
Licensing Act. The Act, o~ amended
in 1969 vequires that all  business
should be licensed, that as tar as pos-
sible only citizens of Kenya should
be permitted to engage 1n busincss
outside wiban areas and that trading
in specified commoditics should ag far
as practicable be restricted to citizens
of Kenya. The licences are issued for
a period of one year and are rencwed
thereafter on an yearly basis. Every
year since 1988, Government of Kenya
has been notifying the names of non-
citizens whose trade licences are npot
to be further renewed. The persons
affected transfer thewr business on
payment to the citizens of KXoenya
having licences.

(b) While the policy of the Gov-
ernment of Kenya in regard to the
progressive Kenyanisation of certain
sectors of their economy is wunder-
standable, Government have confi-
dence in the assurances of the Kenya
Government that such non-citizens
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will be phased out
manner.

in an orderly

Abolition of Child Labouy

4350, SHRI K. KODANDA RAMI
REDDY: Will the Minister of LABOUR
AND REHABILITATION be pleased
{fo stale:

(a) whether according to the LL.O.
survey, there are 14 million Children
working in India;

(b) the natute of the work and the
wages they earn on an average; and

(¢) whether Government are con=
templating to bring in legislation for
the abolition of children labour?

THE MINISTELR OF LABOUR AND
REHABILITATION (SIIRI R. K.
KHADILKAR): (a) The 1L.O. did not
conduct any suivey rcgarding child-
ren working in India LL.O, Report
IV(1) on Mimmum Age for Admis-
siom to Employment discussed at the
57th Session of the International La-
bour Conlerence held in June, 1972,
however, quoted the figure of 14.5
million children under the age of 15
who were considered economically
attive m India. This 1s based on 1961
Census data,

(b) Of 145 million children, about
10,5 million were engaged in agricul-
ture and allied industries, a great
majority being included under the
head “cultivators’. Thus, all the
children are not employed as labou-
rers. The data about average wage
for children emp'oyed as labourers
are not available.

(c) It is the Government's policy to
abolish child labour ultimately though
it is not feasible to do so immediate-
ly. Till total abolition is achieved,
Government have regulated the mini-
mum age of employment under vari-
ous laws. Details ane given in the
statement laid on the Table of the
House. (Placed in Library, See No,
LT-4024/72).
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Reported Quit Notices to Asians In
Kenya

4351, SHRI K KODANDA RAMI
REDDY:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
reports that Asians 1n Kenya would
be served Qut Notices; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. In pursuance of the
policy of Kenyanisation, the Govern-
ment of Kenya cnacted in 1967 the
Trade Licensimg Act, The Act, as
amended i1n 1969, requires that all
busmess should be hcensed, that as
far as possible only citizens of Kenya
should be petmtted to engage in busi-
ness outside urban areas and that
trading m  specified commoditics
should as far as practicable be res-
tricted to citizens of Xenya The
licences are issucd for a period of one
year and are rencwad thercafter on
yearly basis. Every year since 1808,
the Government of Kenya has been
notifymg the names of non-citizens
whose trade licences are not to be
further renewed. The persons affect-
ed transfer their business on payment
to the citizens of Kenya having licen-
ces,

(b) While the policy of the Govern-
ment of Kenya in regard to the pro-
gressive Kenyanisation of certain sec-
tors of theirr economy is understand-
able, Government have confidence in
the assurances of the Kenya Govern-
ment that such nomcitizens will be
phased out in an orderly manner.
Investigations to locate Gold and

Diasmonds in Andhra Pradesh

4352. SHRI K, KODANDA RAMI
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

{a) whether any investigations are

being conducted in Andhra Pradesh
to locate Gold and Diamonds; and

(b) 1f so, the places of occurrence
and the results of such mvestigations?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
At present no mmvestigation for gold
15 being carried out in Andhra Pra-
dosh. The investigations by Geologi-
cal Survey of India for diamond mn
Wajrakarur area, Anantapur district
and in Partiala area, Krishna district
are In Progress.

(b) As a result of the investigation
being carried out by the Geological
Survey of India, the Kimberlite type
pipe rocks near Wajrakarur and Lat-
tavaram wcre proved to be diamondi-
terous. 28 diamonds welghing 28 432
carats have been recovered so far. The
gravels along the Krishma river near
Partiala were also investigated and 3
off coloured diamonds weighing 4270
carats were recovered,

Memorandum received from Ex-
servicemen Association of Chitoor
District

4353 SHRI P. NARASIMHA
REDDY: Will the Mimister of DE-
FENCE be pleased to state;

(a) whether the Ex-Servicemen
Association of Chitoor District have
presented a memorandum to the
Minister of Defence Production during
his recent visit to Tirupats;

(b) what are the main points raised
theremn; and

(c) what action has been taken by
Government thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢).
The Chitoor District Ex-Servicemen
Association presented a memorandum
to the Raksha Utpadan Mantri during
his visit to Tirupati in Chitoor District
on 3rd November 1872. The main
points raised in the memorandum are
indicated below:—
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(1) Allotment of land for culti-
vation and house sites;

(ii) Preference to be given to the
Ex-servicemen and their
children for recruitment in
eivil posts;

(ii1) Supply of books free of cost
and fee concessions {o the
children of Ex-servicemen;

(iv) Adequate representation may
be provideg to Ex-servicemen
in Government forums and
local beodies;

(v) Reservation of Bus Routes;

(vi) Opening of a defence Indus-
trial Establishment in Chit-
oor Distriet for providing em-
ployment opportunities to the
ex-servicemen and their
children.

“These matters are under examina-
tion in consultation with the State
Government.

Working of Agnigundala Lead and
Copper Mines

4354. SHRI P. NARASIMHA
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the scheduled pace of
progress is being maintained in Agni-
gundala Lead/Copper Mines in Andhra
Pradesh; and

(b) if so, the progress achieved so
far?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir,

(b) At Bandalamottu Lead Deposit
the total progress for the mine entries
is about 1330 M against the total
work of about 1500 M., In addition,
a progress of about 700 M has also
been achieved in mine development
work. At the Nallakonda Mine the
progress for the mine entries ig 124
M against the total world of 144 M.
The progress of mine development is
about 55 M.
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Impor¢ of Blue Prints of Defemce
equipments

4355. SHRI N. K. SANGHI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether in regard to the manu-
facture of heavy defence eguipment
in the country, India ig still dependent
on foreign countries for the import of
blue prints;

(b) to what extent the Ministry
has to depend on foreign assistance;
and ~

= (¢) what steps are taken to gain
self-sufficiency in this regard?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(¢) Perhaps the intention of the
Hon'ble Member is to enqure about
manufacture of guns and tanks in
India 75 24 Howitzers (Mountain
Gun), bused on indigenous design and
development, are already being manu-
factured in the country. 105 mm.
Indian  Field Gun, 1ndigenously
designed and developed, is also going
1o be manufactured shortly, There are,
however, no plans at present to manu-
facture heavier guns, Medium tanks
arc already being manufactured in
India.

We are by and large self-sufficient
1n the matter of technology for manu-
facture of these equipment. However,
if any gap is discovered in view of
the latest advances made elsewhere
in lechnology and it cannot be cover-
ed by our own Research and Develop-
ment Organisation, an attempt is

made to acquire it on the best possi-
ble terms.

Machinery to Dovetall Civil Produc-
tion in Private Sector with Defence
Prodoction Unity

4356, SHRI N. K. SANGHI: Will
ge Minister of DEFENCE be pleased
state:

(a) whether any machinery is
available to dovetail civil production
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in the private sector with defence
production units on a permanent
basis; and

(b) 1t not, whether Government
propose to set up one such?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
‘Where no developmental sspect 18 1n-
volved, and pioduction of a compon-
ent, assembly oy sub-assembly 1s
established, Defence Production Umnits
place direei orders on competent pri-
vate sector uruts either on a long
term o1 on a short term basis, as
necessary In cases, however, where
no development 1s involved and pro-
duction has to be established, they
place an indent on the Department of
Defence Supplies The Depaitment
of Defence Supplhes ‘n it turn in-
vites quotations from competent units
in the civil sector and renders such
assistance {p the selected party 1n
development/productiomsation of the
item as may be 1equired It has,
however, not been considered neces-
sary to hink civil production with De-
fence production on a permanent
basie

(h) The question does noil arise
Location of Places for supply and

Training Facilities to Bangladesh
Armed Ferces

4357 SHRI B K DASCHOW-
DHURY:;

SHRI RAGHUNANDAN LAL
BHATIA

Will the Mimister of DEFENCE be
pleased to state

(a) whether any agreement has
been mgned between India and Bang-
ladesh for locating places where India
could help the Bangladesh armed for-
<es with supplies and tramng facili-
ties; and

(b) if so, the main particulas
thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and
(b) No Sir Government aie how-
ever rendering, in pursuance of their
general policy of cooperation with
friendly Governments, assistance to
Bangladesh Defence Forces i the
matter of supplies and tramning faci-
litres

Agreement between Ching and Nepal
for Feonomic ang Technical Coopera-
tion

4358 SHRI B K DASCHOW-
DHURY Will the Mimster of EX-
TERNAL AFFAIRS be pleased to
state

(a) whether any agreement was
signed between the Chinese and
Nepalese Prime Ministers for econo-
mic and technical conperation recent-
ly, and

(b) if so, the main features thereof
and the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) Yes, Sir

(b) No details have been released
officially by either Goveinment.

Interview of Jan Sangh President by
Pak Newsmen

4359 SHRI S C BESRA Will the
Minister o1 EXTERNAL AFFAIRS be
pleased to state

lIM’(a) Wwhether Pak newsmen who
visited India in October, 1872 had an
mterview with the President of Jan
Sangh, Shri Atal Bihari Vajpayee;

(b) whether the Pak npewsmen
were mstructed to meet Indian Oppo-
sition leaders only m the presence of
officials of External Affairs Mmstry;
and

(c) if so, the justification for such
directions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
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FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) No, Sir.
() Does not arise,

Capacity of Visakhapatnam and
Vijayanagaram Steel Plantg

4360. SHRI SUKHDEO PRASAD
VERMA:
SHRI M. SUDARSANAM:

Will the Minister of STEEL AND
MINES be pleased Lo state:

(a) the expected capacity of the
blust furnaces of the two new steel
plants set up at Visakhapatnam and
Vyayanagaram; and

(b) the size of the various unils
of the plants?

THE MINISTER OF STATE IN THE
MINISTRY OF STEElL. AND MINES
(SHRI SUAHNAWAZ KHAN): (a)
and (b) These are under considera-
tion. A final decision 1s expected to
be tuken shortly,

Payment of Penslon io War Widows
after their Re-marriage

4361. PROF NARAIN CHAND
PARASHAR: Will the Minster of
DEFENCE be pleased to state:

(a) whether it has been decided to
continue the pension tu the Wai
Widows cven aftet their re-marrnage;

and

(b) if so, the exact date of the
decision and the date of its
implementation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). 1rrthe case of JCOs and ORs
(and their equipments in Navy and
the Air Force) the Pension Regu-
lations already provide for conti-
nuance of the gpecial family pen-
gion to a widow who remarries her
deceased husband's brother and con-
tinues to live a communal life with
and/or comtributes to the support of
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the other living eligible heirs. In
the case of officers, a similar provi-
sion has been made with effect from
20th June, 1972,

Under the rules, in the case of
both officers and men special family
pension ceases to be pdmissible 10 a
widow 1f she remarries a person other
than a real brother of her deceased
husband. However, in the case of war
widows, a special provision has been
made to the effect that the widow,
on such remarriage, will be granted
a pension equal in amount to the
ordinary family pension as though the
serviceman had died in normal
circumstances, Orders containing this
movision were issued on 24th Febr-
uary, 1972 and are eective from 1st
Febiuary, 1972

Creation of Separate Unit of Terri-
torial Army for Himachal Pradesh

4362. PROF. NARAIN CHAND
PARASHAR: Will the Mmster of
DEFENCE be pleased {o state:

(a) whether a request has been
1eceived from the Himachal Pradesh
Government for the creation of a
separate unit of the Territorial Army
for Himachal Pradesh: and

(b) if so, the decision taken by the
Government on the said request?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A reguest has been received
from the Himachal Pradesh Govern-
ment for the location of a Territorial
Army unit in the State. The matter
18 under examination.

Awards Institutegq by Indian Council
for Cultura] Relations

4363. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) the names gnd the particulars
of the Awards instituted by the

Indian Council for Cultural Relations;
and
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(b) the npames, addresses and
citations in the case of each award
presented during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):
(a) No awards have been instituted
by the Indian Council for Cultural
Relations, However, the - ICCR
administers the Jawaharlal Nehru
Award for International Understand-
ing instituted by the Government. of
India. )

(b) Does not arise.

Representatives re: Increase in Pay-
ment {p Holders of Military Medals

4364. PROF,  NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to stat{r:

(a) whether representations have
been received by the Government for
the increase in the amount paid to
the holders of Military Medals
(Rs. 5/- per month); and

(b) if so, the reaction of Govern-
ment to the said representation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir. .

(b) Does not arise.

Hanoi Statement alleging U.S.A, Re-
tracting to Sign Peace Treaty

4365. SHRI S. A, MURUGANAN-
: THAM:
SHRI S. M. BANERJEE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of
Government has been drawn to
the statement made by Hanoi accusing
U.S.A. for retracting: the steps in
- signing a . Peace Treaty said to- have
been. ' initisted. in Paris by the
representatives . of Hanoi &nd

(b) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) Government of India continue
to hope that all difficulties will be
overcome and an agreement accept-
able to all the parties concerned will
be arrived at and signed soon.

Absorption of Pruned Staff of Indian
Missions Abroad

4366. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the expert team which
recommended the pruning in the
strength of staff of Indian Hign
Commission in UK. hag also recom-
mended the reduction of staff in other
Embassies;

(b) whether there is any proposal
to absorb the prumned staff inside the
country or to enlarge the strength of
our Embassies in the smaller
countries; and

(¢) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes’ Sir,

(b) No, Sir, Services of local
employees who are rendered surplus
are being dispensed with, but surplus
India-based staff are being adjusted
against sanctioned posts in the Cadre;

(c) Does not arise,

Agreement between India and USSR
for Expansion of Bhilai Stee] Plant

4367. SHRI RAJDEO SINGH:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of STEEL AND
MINES be pleased - to refer to the
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reply given to Unstarred Question
No 650 on the 3rd August 1972, re-
garding the Agieement beteen India
ang USSR for the expansion of
Bhilax Steel Plant and state whether
the previous production targets of the
Bhila1 Steel Plant have been fulfilled®

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN) The position relating to the
target and actual production of ingot
steel at Bhlai Steel Plant in the last
four years 15 as under —

(In milhion tonnes

Yeur P'r!‘t:gg l:l!l l’rai'ltl‘étnl]on
1968-69 B 1 90 :-:,-4
1969-70 2 1b 1 386
1970-71 2 25 194
1971-72 2 20 19§

let}lu!;llﬂl of‘; road betw_een_lzl-
mipada and Barkote under Rourkela
Steel Plant Zone

4368 SHRI P GANGADEBR Wil
the Muugter of STEEL AND MINES
be pleased to stale

(a) whethey Hindustan Steel
Lamited under Rourkela Steel Plant
Zone has completed the construction
and metalling of the road between
Lehimipada and Barkote wunder
Bundargarh Districts in Orssa, and

(b) 1f not, the reasons for the same
and when 1t 1s hikely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)
The road between Lahinipada and
Barkote 18 under the Public Works
Department of the Goveinment of
Orissa and not under the Hindustan
Steel Ltd., Rourkela Steel plant

(b) Does not arise

|ATET JqwAl § gyarw e aremedt
A AR § W o faayw

4369 o w@iwTomw afiw
¥ ww Wi quafe ol oy wary A
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Resumption of U.S. Arms Aig to
Pakistan

4372. SHRI GIRIDHAR GOMANGO:
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan Government
ape approaching the U. 8. President
in connection with the resumption
of U, S. aims aid to Pakistan;

(b) whether Press reports also
confirm that U, S. hag agreed to sup-
ply arms to Pakistan; and
(¢) whether Indias has confirmed
these reporta and the resction of
Government to U. 8. decision to sup-
ply arma to Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have seen reporis to
this effect.

(b) and (c) QGovernment have not
come across such press reports. The
U 8. Government have stated on seve-
ral occaswons that the question of sup-
pPly of arms to Pakistan 1s still “under
review”. The Government of India’s
position that any supply of arms to
Pakistan would not be conductive to
peace on the sub-continent remains

unchanged

Anti-Indian Propaganda in Pakistan

4373. SHRI GIRIDHAR GOMANGO"
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether for the past one month,
the Pakistan, propaganda against
India has once again started.

{(b) whether this 1g the result of
Pakistani leader’s statement that India
is going back on Simla arcord; and

(¢) whethe: this was one of the
most important decisions taken at the
Simla Agreement that both countries
will stop propaganda agawnst each
other, and if so, whether this is not
a breach of Simla Agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)-
(a) and (b). Government have
noted severa] objectionable items
broadcast over Radio Paki.tan, espe-
cially over the so-called “Azad Kash-
mir" Radio, which is under the control
of the Pakistan Government. Govern-
ment, however, do not feel called upon
to comment on the reasons for.such
propaganda,

(¢) The agreement on ceasation of
hostile propaganda is an important
provision of the Simla accord, Pakis-
tan Government's attention hag been
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drawn to objectionable broadcasts
over Radio Pakistan, which aie ugainst
the spirit of the Simla Agreement.

Surplus Posts in Central Office of
E.P.F. Organisation

4374, SHRI RAMAVATAR SHAS-
TRI:
SHRI BHOLA MANJHI:

Wil the Minister of LABOUR AND
REHABILITATION be pleased to
state;

(a) whether the slaff of the Inspec-
tion Unit of the Finance Ministiy con-
ducted a survey of the werking of the
E.PF. O:ganisation;

(b) whether the said Unit observed
that some posts of the Oflicers were
surplus in the Central Office of the
E.P.F. Organisation; and

(c) if so, the action tahen by the
authorities in this matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Yes.

(¢) The recommendations contained
1. the Staff Inspections Unmit  Report
have not been finally accepled by the
Provident Fund authorities, The mat-
ter has been under correspondence
between the Provident Fund autho-
rities and the Staff Inspection Unit.

Merit Quota Examination In EPF.
Organisation

4375 STURI RAMAVATAR SHAS-
TRI:
SHRI BHOLA MANJHI:

Will the Minister of LAROUR AND
REHABILITATION be pleased to
state:

(a) whether merit gquots examina-
tions have been introduced in many
cadreg in the E. P, F. (:ganisation;

(b) whether there is no proper
Library and sufficient lrerature to
advance the knowledge of the em-
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ployees for better functioning of the
examinations; and

(c) if su, the reasong why no Lib-
rary is mamntained in the Centrel
Office as well as in the Reional Offices
of the E. P. F, Organisaticn?

THE MINISTER OF LALOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): The Provident Fund
authorities have reported as under:

(a) Yes.

(b) and (c¢). Merit quota examina-
{ions being competitive in nature,
it is primurily the responsil ility of the
mtending candidates fo equip them-
selves with the books required for the
examination. However, regional Offices
and Central Office stock books consi=-
dered necessary for the ajn "nistraton
of the Act and the Schemc framed
thereunder. The bnoks available can
b~ referred to by the intending ean-
didates for the varioug examinations

waait wheew frfe anss & dan
faga wr wrRat w qrm geaes) g
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Repatriation of PO Ws, as precondi-
tion for Admission of Bangladesh
into UN

4377 SHRIR S PANTEY
SHRI NAWAL KISHORE
S/ RMA

Will the Viimister of ¥ {TERNAL
AFFAIRS be pleased to state

(a) whether Governments atten-
tion has been diawn to the reported
statement of President Bhutto that
Pakistani I"O W+ be repatriated as
the piiee for withdrawal of Chinese
Veto on the admission of Banglidesh
mto the UNO and

(b) if su the 1caction of Govern-
ment thereto and the steps taken to
counter such propaganda?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH))
(a) Yes Sir

(b) The Government of India has
consistently held the view that the
repatilation of Pakistam prisoners of
war cannot bz linked with the ques-
tion of the admission of Bangladesh
mto the United Nations This position
has been explamned by Indian repre-
sentatives in the United Nationg as
well as to the Governments of the
Members of the UN

Reported decision of NATO Political
Commitiee i0 increase Naval
strength in Indian Ocean

4378 SHRI R 8 PANDEY Will the
Minister of EXTERNAL AFFAIRS be
pleased to state*

(a) whether Government's atten-
tion has been drawn to the reported,
decision of the Political Commttee
of N A T O, meeting at London to

mncrease its naval strength in the In-
dian Ocean,

{b) whether Iran is also expending
her naval operations in the Indiin
Ocean, amd

(e¢) if so the reaction of Goveir-
ment thereto and the action taken to
avold big power rivalry and make
the Indian Ocean a zone of peace”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENORA PAL
SINGH) (a) Yes Sir

(b) Govrrnment have seen repoits
to this effect

fc) The Governmentg view that
the Indian Ocean area should be in
area of peace, free from Great Power
presence, rivaliles and tensions 13
well known India subscnited to thi
s 1gaka Detclaration of Septembr
1970, and was one of the co-sponsors
of the UN General Assembly Resu-
lution No 2832 (XXVI) of December
Jo, 1971, caling upon all states to
waintam the Indian Ocear areas as a
7one of Paace

Students in Mllitary Academies

4379 SHRI R 8§ PANDEY Wil

the Minister of DEFENCE be pleased
1) state

(a) whether the number of students
in the Military Academies has been
ou the dechine during the recent past

(b) 1if so, the reasons therefor, and

(¢) the steps contemplated to att
ract more students to join these insti
tutions in the interests of countrys
actence?

THE MINISTER OF DEFENCE
(3HRI JAGJIVAN RAM) (a) There
has been some decline 1n the number
of the entranis to the Academies
Tramning Institutions during 1971 and
1972 compared to that in 1970

(b) Raising the mimmum gcademic
qualffication to compete at the Na-
tional Defence Academy Examunation,
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tne non-availability of suitable tech-
nica] Graduates, the restrictive higher
academic qualifications ibed for
selection to certain technical branches
of the Air Force and the short-fall
in the intake of Army Cadets from
re1ving soldiers are some of the rea-

84ns,

(¢) The following steps have al-
ready been taken to attract Engine}ar-
ing Graduates to join these institu-
tions: —

(i) The imitial tenure of 5 years of
Short Service Commission holders in
the Army who were not found fit for
grant of P.C. is now extendable to
10 years ai their option.

(ii) Holders of NCC ‘'C’ certifica‘c
are made eligible for commissioning
through special entry.

(iii) SSCOs are now to be granied
D, C. on the basis of their record of
worvice during their engagement and
not on the basis of a further selection
tirough SSBs as in the past.

(iv) The National Service Act has
recently been passed which contains
a provision to the effect that Graduate
Engineers aged thirty yewrs or less
shall have a limbility to be called up
for national service for a period of
nnt more than four years.

Shortage of Bed Accommmodation in
Military Hospitals

4380. SHR] R. S. PANDEY: Will
the Minister of DEFENCE be pleased
to state:

(a) whgther the bed accommodation
in the Military Hospitals is not ade-
quate to meet demands in case of
war;

(b) whether such shortage of ac-
commodation was experienced to ac-
commodate injured armed personnel
during the last Indo-Pak., War; and

(c) if so, whether Government have

worked out any plan to set up new

military hospitalg and expangd the
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capacity of the present Hupltalg, par-
ticularly in the Cantonments in the
border areas?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The bed strength in military hospitals
is adequate for normal times, It would
be uncconomical to maintain bed
strength 1n peace time at a level
which may be required in an emer-
gency. However gome additional beds
are planned to be provided partly by
expansion of Armed Forces hospitals
and partly by utilising beds reserved
n selected civil hospitals.

During the Indo-Pak, war of Decem-
ber 1971 only a small number of civil
hosprtal beds had to be utilised,

Proposal to Design and Develop All
Advance Strike Aircraft

4381. DR. RANEN SEN: Will the
Minister of DEFENCE be pleased to
state:

{a) whether Air Force is consider-
ing a proposal to design and develop
an advance strike aircraft incorporat-
mg the latest technology with a view
to meet the neceds of LAF. in 1980;
and

(b) if so, the particulars of the
pruposals?
THE MINISTER OF STATE

(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) It will not be in public interest
to disclose the details.
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4334 SHRI S M BANERJEE Wil
the Minister of DEFENCE be pleased
to state*

(a) the casualties in 1970, 1971 and
upto September, 1972, year-wise m
Indian Awr Force Tramung Centre
Hyderabad due to accidents,

-

(b) whether any 1nvestigations
have been made and if so, with what
1esults,

(¢) whether the aircrdft mvolved
m the accidents have been declared
unfit for fiymng by the Technical Com-
mittee, if so, the reason for not re
placing these aircraft, and

(d) whether compensation hag been
paid to those who died in the acci-
dents and if nol the reasons for the
same?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
Five casualties 1n four accidents
during the three years

{(b) Yes In two cases the accidents
were attributed to the pilots, in one
case the cause could not be identi-
fied the proceedings of the Court of
Enquiry of the fourth accident are
under finalisation

(c) None of the aircraft involved
had been declared unfit for flying

(d) Benefils admissible unde:r the
1ules have been paid in two cases In
the remaming cases payment will be
made as soon as the formalities are
completed

Resolution of All India Defence Em-
ployees Federation regarding
Bonus Act

4385 SHRI S M BANERJEE Will
the Minister of DEFENCE be pleased
to state

{a) whether All India Defence Em-
ployees’ Federation has forwarded a
Resolution to the Mmustry of Defence
passed m the Workmg Committee
meeting at Delh1 from 25th to 27th
September, 1072, protesting aganst
Government’'s decision to exclude De
fence and other departmentallyt-run
Undertakings employees from the
purview of the Bonus Act and recent
orders of Government,
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(b) if so whether hig Ministry has
taken up the matter with the Gov-
ernment, and

(c) if »0 the outcome thereof?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM) (a) to (c)
A resolution adopted by the Execu-
tive Committec of the All India De-
fence Employecs Federation express-
ing 1ts dissatisfaction at the decision
of the Government of India to ex-
clude employees of departmentally-
run undertakings from the purview of
the Bonus Act as published 1n the
Defence Workers Bulletin of October
1972 hasg come to the notice of Gov-
ermment The matter 15 under exa-
mination

Improvements in Working of Em
ployees’ State Insurance Corpora-
tion

4386 SHRI S M BANERJEE Wil
the Mmister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether some more effective
steps have been taken to improve the
working of the Employces State In-
surance Corporation, and

(b) if so, what are those steps?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R K
KHADILKAR) The Employees’
State Insurance Corporation have

furmished the
tion —

followmg informa

(a) Yes

(b) (1) Medical care on the ex-
panded or the full scale has been pro-
vided to members of families of a
larger proporation of insured work-
ers

(1) More hospital beds have heen
constructed and commissioned for use
of the insured population

(i) It has been decided to en-
hance the yardstick for the specialists’
services

DECEMBER 14, 1972

Written Answers 88

(1v) Through admimstrative and
other measures, the Corporation’s
nancial position has been improved

(v) A Committee on Perspective
Planming has been set up to make
recommendations on 1mportant pro-
blems connected with the future
growth and 1mprovement of the
sthume

Permanent Negotiating Machinery for
All India Employees Federation

4387 SHRI S M BANERJEE Will
the Minister of DEFENCE be pleased
10 state

(1) whcther permanent Negotiating
Muachinery was available to the All
India Detence Employees Fedeoration
puior to 19680 stiike of Central Gov-
ermnment Employce. and same was
withdrawn along with recognmition
atter the strike

(b) 1f so whether the same was
not rostored alongwith recopnition in
September 1961  although m Railways
1t was restored, and

(c) what steps are being taken to
restorc the samc at an early date?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (c)
Yes Sir Government are of the view
that the revival of the Peimanent
Negotiating Machinery 1n its previous
form dots mot fit into the JCM
Stheme It 1 therefore not cor
sidered necessaly to revive the same

Alleged Malpractices in Maszagaon
Dock Limited, Bombay

4388 SHRI VAYALAR RAVI Wil
the Minister of DEFENCE be pleased
to state

(a) whether Government noticed
the reports appearing 1in the News
paper “Maratha” dated the 4th July,
1872 published from Bombay regard-
ing the malpractices 1n the adminis-

tration of Mazagaon Dock Limited,
Bombay, and

(b) 1f so, the reaction of Govern-
ment thereto?



8g Written Answers AGRAHAYANA 23, 1894 (SAKA) Written Answers go

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir,

(b) The allegations have
found to be untrue and baseless

been

Losses in Mazagon Dock Limited on
Bepair of Ships and General Engi-
neering Workg

4389. SHRI VAYALAR RAVI: Will
the Mimster of DEFENCE be pleased
to state:

(a) whether there has been any
cases where Mazagon Dock  Lamited,
Boumbay, had to suffer losses in under-
taking repair job of ships and General
Enginecring works, after acquiring the
share holdings of the company by
Government of India; and

(b) if so, in what casey such losses
occurred and the reasons for such
losses in each case? .

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINI-
STRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir,

(b) Information regarding caseg in-
volving a loss of Rs, 1000|- or more
during the last five years is given in
the Statement laid on the Table of
the House. Details of such cases prior
to 1067-68 are not at present available
as the Company's records for the car=-
lier period have not been preserved.

The losses in these caseg were gene-
rally due to (i) Under-estimation; (ii)
Hurried preparation of the Bills; (iii)
Delay in finalisation of the cost data
and (iv) Need for re-work, etc, Time
being of crucial importance in the
completion of such jobs and consider-
ing the overall volume of activity,
these losses are not very significant as
can be seen from the Statement laid
on the Table of the House [Placed in
Library, See No. LT-4025/72].

Complaints against Managing Direc-
tors of Steel Plants

4390. SHRI R. P, ULAGANAMBI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have re-
ceived complaints against the Manag-
ing Directors of certain Stecl Plants
in the public sector for unduly favour-
ing certain industria] concerns in the
matters of award of contracts; and

(L) the names of such stecl plants
and the Managing Directors thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
No such complaints have becn rccently
reccived by Government agamst the
present Managing Directors or Gene-
ral Managers of any of the Steel
Plants in the public sector.

(b) Does not arise.

Denial of facilities to Alloy Sieel Plant,
Durgapur for Economic growth of
Assansol-Durgapur Region

4391. SHRI JYOTIRMOY BOSU
Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether ps rcported in the
‘Hindustan Standard® Calcutta dated
the 5th November, 1972, a sense of
fiushiation is deepening steadily at
Durgapur (West Bengal) because the
authorities at Delh: continue to dog-
gedly deny the Alloy Stecl Plant the
necessary facilitics to further generate
economic growth in the Assansol-
Durgapur region; and

(b) if g0, whether Government will
reconsider the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR]I SHAHNAWAZ KHAN): (a)
and (b). Presumably the refcrence 1s
to the product-mix for the scheme of
expansion of the Alloy Steel Plant
The product-mix was decideq upon
after taking into account all relevant
factors. However the light of re-
ports received delegations that
have recently examined the latest
developments in steel technology, it is



ot Written Answers DECEMBER-14, 1972  Written Answers 93

now proposed to re-examine the whole
question of the expansion product-
mix of the Plant

Mbymcmtﬂnfognap-
prochemeni between Pakistan and
Bangladesh

4392. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FATRS be pleased to state:

(a) whether Foreign Ministers of
Islamic countries have decided to re-
activate the eight-member Reconcilia-
tion Mission established at the third
Islamic Conference at Jedda last April
to bring about rapproachement bet-
ween Pakistan and Bangladesh; and

(b) if so,
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
After the meeting of the Foreign Min-
isters of Islamic countries in New
York in October last, a spokesman is
reported to have made a statement to
the effect that the Mission for Recon-
ciliation between Pakistan and Bangla-
desh was to be reactivated,

(b) This is a matter which concerns
the Government of Bangladesh and
the other countries concerned.

Government’s reaction

Method of Mining

t. Shallow unde;ground
2. Open-cast. . . . .
2. Recoastruction of coking coal mines.
4. Washerics. . - . -

ToTAL

L

Invesiment for production of Cesl as
Committee o

.4383. SHRI BHOGENDRA JHA:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether an additional invest-
ment of Rs, 700 crores would be re-
quired for the production of coal to
meet the demand estimated by the
Fuel Policy Committee at the end of
the decade;

(b) if so, the main features of the
proposals; and

{c) the steps taken in that direc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The Fuel Policy Committee have
estimated the capital cost involved
in increasing the production of coal
to 164.3 million tonnes and creating
additional washery capacity of 19.5
million tonnes by 1978-79 at Rs. 685
crores,

(b) The break-up of the Fuel
Policy Committees estimate is as
follows:

Addmnm] Invutment
production in cost in
million tonnes. Rs. crores. .

42 372
= . 27 212
S 10 20
9I
695

(c) The demand for coal during
Fifth Plan period and the investment
required are under examination.

Taking over of non.Cokh‘ Coal
Mines

4304, SHRI Bﬂ}mmm\ JHA.
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have mo
proposal to take over the non-coking
coal mines; and

(b) if so, the reasons therefor? -

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (i)-
No, Sir. .

(b) In view of ﬁn lu'u Nlervu
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of non-coking coal 1 the country,
there does not seem to be an imme-
diate need to natwonalise these mines

Pelicy of restricteq Trade with Cuba
4395 SHRI BHOGENDRA JHA

Will the Mnister of EXTERNAL

AFFAIRS be pleased to state

(a) whether Government are f{fol-
lowing a policy of restricted trade in
most of the items with Cuba, and

(b) 1f so, the justification therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
(a) No, Sir

(b) Does not arise

Enter orders from private
parties and companiegs by Garden
Reach Workshop

4396 SHRI JAGANNATH MISHRA
Will the Minister of DEFENCE be
pleased to state

(a) whether the Garden Reach
work shop has decide to entertain
orders from private parties and com-
pames 1n future, and

(b) uf so0, the reasons therefor?

THE MINISTER OF STATE
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
Garden Reach Workshops Limited,
has always been accepting arders
from private parties and companies
also becase of the very nature of
therr business activihes which cover
shipbuilding, shiprepair, Maring Dic-
se]l Engines, deck machinery and
engineermg items However, the De-
fence orders are given priority

(b) Does not arise.
Valué of production of Garden Reach
Workshop

4397 SHRT JAGANNATH MISHRA-
Will the Minister of DEFENCE be

2337(a) LS4

(DE-

pleased to state the total value of
production of Garden Reach Work-
shop during 1970-71 and 1971-72?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA)* The
total value of production of Garden
Reach Workshops Limited, Calcutta,
during 1870-71, inclusive of general
engineering items and Marine Diesel
production, besides ship construction
and ship repair work, was Rs 148773
lakhs

The value of production achieved
by this undertaking durmng 1871-72
13 provisionally estimated at Rs
1711 40 lakhs

Suggestion for talks betweem Civillan
Officials over delineatlon of lime of
control m Jammu and Kashmir

4388 SHRI VARKEY GEORGE
Will the Minster of EXTERNAL
AFFAIRS be pleased to state.

(a) whether Pakistan had sugges-
ted 1n November, 1972 for talks bet-
ween top civilian officials to break
the dead lock over the delineation of
the lLine of control ;n Jammu and
Kashmir, and

(b) 1if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SBINGH)
(a) Pakistan suggested a meeting at
the level of Chiefs of Army Staff and
not between top civihan officials

(b) Government had agreed to thus
suggestion and the meeting was held
at Lahore on November 28

Separate of Mineral Exploration
Wing from GSJI

4399 SHRI SAMAR GUHA, Wil
the Minister of STEEL AND MINES
be pleased to state.

(a) the location of the Head Office
of the Mineral Exploration Corpara-
tion;
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(b) the number of persons transfer-
red to it from the Geological Survey
of India;

{c) the objective, functions and
budget of the Mineral Exploration
Corporation;

(d) whether Government of West
Bengal made any representation
against separating this body from
GSI; and

(e) if so, the nature of the repre-
sentation and Lhe reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN). (a)
The Headquarters of the Mineral Ex-
ploration Corporation will be at
Nagpur.

(b) It is proposed to transfer a
total of about 2000 persons, keeping
in view the requirements of the
Corporation.

(¢) The main objectives and func-
tions of the Mineral Exploration
Corporation are to plan, promote,
organise and implement programe for
the exploralion of mineral resources
and undertake the work of exploring
in detail and proving the mineral re-
sources in the country including col-
lection and compilation of data ade-
quate for mine design

To meet the preliminary expenses
such as Registration fee and other
miscellaneous expenses required for
setting up the Mineral Exploration
Corporation, a sum of Rs, 15 lakhs
has been provided to the Corporation
by taking an advance from the Con-
tingency Fund of India. To recoup
this amount of Rs, 15 lakhs and to
provide funds to the Corporation upto
the end of the current financial year,
a sum of Rs 45 lakhs is proposed to
be provided by way of Supplemen-
tary Grants.

(d) and (e). A representation
from the Government of West Bengal
was received wherein it was stated
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that the Government decision to set
up Mineral Exploration Corporation
would result in unemployment in the
State In view of the fact that the
Mineral Exploration Corporation will
have 1ts regional offices in various
parts of the country including West
Bengal, setting up of the Corporation
by and large, should not result in any
significant unemployment in West
Bengal.

Funciioning of Ministers as Trade
Union Leaders

4400 SHRI SAMAR GUHA: Will
the Muuster of LABOUR AND RE-
HABILITATION be pleased to state.

(a) whether many Mimsters in di-
fferent States are found to continue
as Office-bearers in difflerent Trade
Unions after assuming Ministerial
responsibility;

(b) whether some of the Ministers
in West Bengal are still functioning
as President or Secretary of many
Trade Unions, 1if so, the names of the
State or Unijon Territory mentioning
the names of the Ministers who are
known to hold Ministerial and Trade
Union Offices simultaneously with the
number of trade union Offices held
by each of such Ministers; and

(c) whether practice of dual func-
tions by a Minister violates the prin-
ciples of indcpendence of 'Trade
Union activities, if so, the steps taken
by Government to stop such practices
of dual functions by Ministers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR)®* (a) and (b). Infor-
mation is being collected,

(c) Though there is no bar to Min-
isters functioning as trade union lea-
ders under the Trade Unions Act,
1928, this is not the normal practice
and it is desirable that Ministers
should not accept any office in trade
union organisations,
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Steps taken with regard to Abelition

4401 SHRI SAMAR GUHA Wil
the Minister of DEFENCE be pleased
to state

(a) whether Government annou-
nced on the Floor of the House that
class, caste communal or regional de-
nomination of units 1n the Indian
Army will be abolished

(b) 1f so the steps taken there-

about,

(¢) whether Government propose
to set up Armv Recruitment Centres
uniformally all over the country to
eliminate regiona]l discrimination and

(d) if so the steps taken there-
about?

THE MINISTER OF DEFENCE

98

(¢) and (d) Efforts have always
been and are being made, o the
extent possible and  practicable, to
ensure that the periodical demands
for recruitment to the army are placed
on the existing Army Recruitment
Centres all over the country so as to
avoid regional imbalances

Decline in Production of Coal

4402 DR H P SHARMA Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether the production of coal
i different coalfields has been
steadily declhining, 1f so the facts in
this regard for the past three years in
respect ot different coalflelds

(b) the reasons for the decline and
to what extent production has fsllen
below target fixed for each year and

(c) the steps taken to increase pro-
duction according to the annual tai-
getg fixed?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

(SHRI JAGJIVAN RAM) (a) No MINES (SHRI  SHAHNAWAZ

Sir KHAN) (a) The production figures

in respect of different coalfields for

(b) Does not arise the last three vears are given below

- - - - (In millhon tonnes)
1969-70 1970-7! 1971-72 (Provisicnal
West Bengal 20 30 18 61 17 01
Bihar . . . 35 3% 33 8z 32 16
Assam - . . . 0 57 0 52 o 63
Pench . . . . } 3 21 3 43
5-08

Chanda - . . . 2 23 2 70
CIC . . . . 8 78 8 38 8 54
Talcher - - - . 0 99 0 94 102
Singrauli . . 0 90 117 130
s‘n..mr“ - . . . . 3370 4 0§ 4 71
Jammu & Kashmir. 00z 0 o1
TOTAL + 75 72 72 93 71 %6

————— -
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Production of coal has declined in
the Bengal Bihar area. Railways
past three years.

(b) The main reasons for the dee-
line in cozl production in the Bengal-
Bibar coalfields have been as follows:

(i) Shortage of rail transport:

(1) Deterioration in Law and
Order sifuation in West
Bengal,

(iil) Problems of industrial rela-
tions in certain mines

(1iv) Shortage of power supply

hampering the working of the
Railways as well as the
collieries.

The target for the Fourth Plan viz.
93.5 million tonnes 1s not likely to be
achieved. Separate targets were not
fixed for each year of the Plan

(c) As a result of the efforts made
by the State and the Central Govern-
ments, there has been a  substantial
improvement in the law and order
situation and industrial relations in
the Bengal.Bihar area Rmlways
are making every effort to increase
the supply of wagons for coal move-
ment,

Development of Steel Industry in
Bangladesh

4403. DR, H. P, SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any decisions have
been taken for the development of
steel industry in Bangladesh in the
light of the findings and observations
of the Indian Study Team which
lately visited that country; and

(b) if so, the main features therc-
of and of the follow up action taken
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
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KHAN): (a) and (b) ., .Ne Indian
“stydy tcam" has visited Bangladesh
for this purpose. '
However, im the -context of long
term cooperation between the two
countries for setting up industrial
projects 1n Bangledesh, an indication
has been given to the representatives
of the Bangladesh Government, inter-
aha, about the expertise that has been
teveloped in India in the field of Iron
arnd Steel and the kind of equipment
that can be supplied from Indian
sources. There is at present no cone
crele proposal under consideration.

Opposition by Pakistan and U.S.A. to
entry of Bangladesh inte UN.

4404 KUMARI KAMLA KUMARIL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether
Bangladesh entry in the United
Nations is opposed by Pakistan and
United States of America also?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SIHIR] SURENRA PAL SINGH):
Pakistan hag opposed the admission
of Bangladesh intoe the United

Nations, The Uniled States of Ame-
rica has supported the admission of
Bangladesh

Bangladesh refugees in India

4406, KUMARI KAMLA KUMARI:
SHRI DINESH CHANDRA
GOSWAMI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the total number of Bangla-
desh refugees who are still in India;
and

(by when they will go back to
Bangladesh?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR): (a) and (b). Al
camp refugees have been repatriated
to Bangladesh except ahout 540 per-
sons who will be sent back to their
country as soon as possible,
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As regards the non-camp refugees,
that s those who ‘were staying with
their _triends #nd relatives, most of
them also have returred to Bangla-
desh on their own. Isolated cases, s
and when detected, are dealt with
by the State Governments concerned
In accordance with the provisions of
Foreigners Act, 1946.
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Sigrengih of Siaft of Indian Missions
in Canada, U.S.A., West Germany
and France

4409. SHRI PRABODH CHANDRA:
Will the Minister of EXERNA]L, AF-
FAIRS be pleased to state the
strength of the staff of Indian Mis-
sions in Canada, U.8S.A. West Ger-
many and France?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): The requisite information is
given in the statement laid on the
Table of the House [Placed in Lib-'
rary. See No. LT-4028'[12|1 '

Buﬂdln;uydﬂocknfcmtochmk
rise in its price in Winter

4410. SHRI PRABODH  CHAN-
DRA: Will the Minister of STEEL
AND MINES be pleased to gtate:

(@) whaether Government are aware
that. during. the winter imonths the
price of coal shoots up srhjtrarih’,
and
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(b) whether Government propose to
build up stocks in different States at
Centra] places when the situation re-
garding Railway wagons becomes
easjer?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ XHAN): (a)
The price of coal which 1s not con-
trolled largely depends on supply
and demand. During winter, demand
for coal increases. There is possib-
lity of variation of price according to
availability of transport, experienced
by consuming points. However, there
is no appreciable change in the price
of coal during winter.

(b) Yes, Sir. Where there 1s a de-
mand for it from State Governments.

Foreign Assistance for three new
Steel Plants

4411. SHRI PRABODH CHAN-
DRA: Will the Minister of STEEL
AND MINES be pleased lo state:

{a) whether Government are seek-
ing forecign assistance for setting up
of three new steel plants; and

(b) if so, the naturg of assistance
required?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI] SHAHNAWAZ
KHAN)' (a) and (b). While the three
new steel plants will be engineered
by Indian consultants, the guestion of
import of essential items of plant and
equipment would be considered at the
appropriate iime to match the time
schedule for the commissioning of

these projects.

Return of Provident Fund to jabourers
in Textile Mills after 20 years of
Service

4412, SHRI SOMCHAND SOLANKI:
‘Will the Minister of LABOUR AND
REHABILITATION pe pleased to
state:

(a) the total amount of Provident
Fund accumulations of the Textile
labourers up-to-date;
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(b) whether Government propose
to return the Provident Fund to the
labourers working in the Textile Mills
for more thanstwenty years; and

{c) if not, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR): The Provident Fund
authorities have reported as under:—

(a) The tota] amount of provident
fund accumulations in respect of the
subscribers working in establishments
engaged in the Textile Industry cover.
ed under the Employees’ Provident
Funds and Family Pension Fund Act,
1952 1s not available separately.
However the total amount of Provi-
dent Fund accumulations of all indus-
tries|Classes of establishments cover-
ed under the Aet as on 30th June
1972 was Rs. 2248.34 crores.

(b) and (c). The proposal was
placed before the 56th meeting of the
Central Board of Trustees, Employees
Provident Fund held on 1st November
1972 but the Board did not favour it.

Impact of increasy in prices of Steam
Coal on Cotton Mill Industry in
Madhya Pradesh

4413. SHRI RANABAHADUR
SINGH Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether prices of selected vari-
ety of steam coal has been raised by
the Madhya Pradesh (Vidarbha Min-
ing Associate, Nagpur);

(b) whether they will hit the cotton
mill industry harg since it comes on
top of the continuing cost inflation;
and

(c) if so, the particulars thereof?

THE MINISTER OF STATE'IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ
KHAN): (a) It is reported that on the
recormrmendation of the Joint Work-
ing Committee of the Coal Mining
Assocations the prices of all grades
of non-coking cohl of Madhya Pra-
desh and outlying flelds have heen
raised by Rs 3|- per tonnes with
effect from 1st September, 1972
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(b) and (¢), The price increase
will not have any serioug effect on
the cost of production of the cotton
ml] industry.
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Minimum Wages of workers in Man-
ganese, Banxite, Gypsum and Baryles

M1%7, SHRI R. N. SHARMA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

{a) what has happened to the issue

of Netification &xing minimum wages
: for the workers employed in the
Manganese, Bauxite, Gypsum and
Barytes mines; and

(b) whether the employees’ repre-
sentativeg submitted uwmanimous re-
. conymendations fixing minimum wages
for the said industries, if go, the
dificulty for the Ministry to issue the
saifl Netification?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. XK.
KHADILKAR): (a) and (b). The Cen-
tral Government had appointed a
Committee under section 3(1)(a) of
the Minimum Wages Act, 1948 for the
revisiom of minimum wages for
manganese, gypsum, parytes and bau-
xite mines. The Committee submit-
ted & Report which wes not unani-
mous. Moreover, the Committee in-
cluded ‘among others, two Govern-
ment officlals as ‘Independent Mem-
bers’. Aeccording to a recent judg-
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ment of the Andhra Pradesh, High
Court they cannot be deetned as
‘independent members’, The report
of the Committee has, therefore, met
been acted upon, However the \Gov-
ernment have, under section §(1)(b)
of the Minimum Wages Att, "1848,
notified proposals on '17th -Newember,
1972 for the revision of minimum
wages for workers in these mines,
inviting objections/suggestions.

Exemption from Provisions of E.S.I.
Act, 1948 to Bharat Heavy Plates and
Vessels, Limited, Andhra Pradesh

4418, SHRI R. N. SHARMA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the recognised union
of the Bharat Heavy Plates and Ves-
sels Limited, Visakhapatnam, Andhra
Pradesh has made a representation to
Government for the exemption of .
their factory from the provisions of
E.S.I Act, 1948;

{b) whether a geputation on behalf’
of the Union also met him necently
in this regard; and

(e) if go, the text of the represen-
tation and Government's views there-
on?

THE MINISTER OF LABOUR AND
REHARILITATION (SHRI R K.
KHADILKAR): (a) and (b). Yes.

(¢} The employees have nrepresent-
ed that the benefits provided to them
are either similar gr in some respects
superior to those available umder the
Employees’ State Insurance Act and
as such, the factory may be exempted
from the provisions of the Employees'
Stote Insursnce Act.  The ‘question
for granting exemption to the fattory
is under consideration.

in Bail:lfll Ore
a iren Project, |
Madhya Pradesh -
4418, SHRI C. X.-CHANDRAPPAN:
Will the ' Minister of STEEL AND
MINES be pleased to state: S

(a) whether -Government hawe Te-
celved vomplsints. from the werkers
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that the National Minerals Develop-
ment Corporation Limited, the man-
agoment of Bailadila Iron Ore Project
i Madhya Pradesh is adopting a
policy to disrupt the normal Trade
Union activities by reserting to victi-
misation and alse By nciting parg-
c1al feeling and

{(b) if so, whether Government
have taken steps to put a stop tu thi.
unhealthy practice by a public sector
undertaking?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 SHAHNAWAZ
KHAN) (a) Complaints have been
received fiom a section of the work-
ers

(b) The matter 18 being
gated

mnvesti-

Implementation of provisions of Beddi
and Cigar Act in States

4420 SHRI C K CHANDRAPPAN
Wwill the Mimster of LABOUR AND
REHABILITATION be pleased to
state

{a) whether all the State Govern-
ments have not yet implemented all
the provisions of Beedi and Ciger
Act 1n thewr respective States,

(b) if so, the States which have not
taken steps so far to implement the
said Act, and

(c) the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR): (a) to (c). The Beed:

and Cigar Workers (Conditiong of
Employment) Act 1966 15 admimstered
by the State Governments After
fiaming rules thereunder and setting
up machinery for implementation of
the Act, the State Governments con-
cerned have brought the Act into
farce. However, the beed: establish-
ment owners|associations have filed a
number of petitions m the various
High Courts challenging the wvues of
the Act and stay of the operauon of
the Act has been granted in these
cases Appeals against the judg-
ments of some High Courts are also
pending 1n the Supreme Court The
State Governmenig heave, therefore
not been able to cnforce the Act
fully
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Indo-U.8. Relations

4425, SHRI PILOO MODY: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a re-
port in the Motherland of the 15th
Novermber, 1972 stating that Shri
B. K. Nehru, has been sent to the
United States to probe whether the
two countries could end their tilt-for-
tilt confrontation and begin talking
to each other once again; and

(b) the reaction of Government in-

this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. The purpose
of Shri Nehru's visit, however, was
to attend a meeting of the UN, In-
vestment Committee of which he is
a member and also to fulfil some
speaking engagements at the Univer-
sities of Notre Dame and Minnesota.

(b) Does not arise,

Opposition to Industrial Relations Bill

4426, SHRI Y. ESWARA REDDY:
SHRI BANAMALI PAT-
NAIK:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether All India Trade Union
Congress and Hind Majdoor Sabha
opposed the prom-led Industrial rela-
tions Bill;

" (b) if ‘so, the grounds on which
memm and

114

(c) the reaction of Government
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K.
KHADILKAR): (a) to (¢). Govern-
ment have not yet brought forward
any bill on industrial relations,

Streamlining the Armed Forces

4427. SHRI C, JANARDHANAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have de-
cided to streamline the Armed Forces;
and

(b) if so, the steps taken in this
regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
organisation of the Armed Forces is
periodically reviewed in the light
of experience gained, and necessary
changes ‘made to increase its effecti-
veness,

{b) So for as the Army is concern-
ed, the erstwhile Western Command
has been bifurcated into two, name-
ly, Western Command and Northern
Command, to streamline and streng-
then command and control over the
formations in these areas. Some
changes have been made in the
Western Air Command also in the
light of experience gained during the
last war.

Complaints regaridng Recognition of
Labour Unions in mmdustries/Factories

4428, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether there have been the
complaints against the management
of some Government and private in-
dustries with regard to the recogni-
tion of Labour Unjons in those in-
dustries|factories; and

(b) if so, the criteria for recogni-
tion of labour unions in private in-
dustries?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R K.
KHADILKAR): (a) and (b). Re-
cogmtion of unions, except 1 such
States where legislation exusts for the
purpose, 15 governed by the cntere
appended to the Code of Discipline
i Industry There have been some
rases of delay and non-implementa
tion, by the Managements, of the
recopomendations made for the re
cogmtion of Unions under the Code.

Indusiries closed due to Labour

tronble in States
4429 SHRI RAM BHAGAT PAS-
WAN- Will the Muuster of

LABOITR AND REHABILITATION
be pleased {o state:

{3) whether a number of Indus-
tries were closed down dunmng 1872
mn various Slates due to labour
trouble, and

(b) 1if so, the number of such In-
dustries, State-wise, and the total
\oss of production?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K
KHADILKAR): (a) and (b) Infor-
mation 1w being collected and will be
laid on the Table of the House when
reveived,

Russisn Oppesition to bring Bokaro
Stee] Plant under the Holding
Company

44%. SHRI R. R. SINGH D¥O-
Will the Mnuster of STEEL AND
WINES be pleased io state:

(a) whether the attention of Gov-
ernment has been drawn to a report
in the ‘Motherland” of the 27th
September, 1872, stating that the
Russimms have opposed India's pro-
posal t0 brung the Bokero Steel Plant
under she proposed Helding Com-
oany for the stee]l indusiries; and

(b) whether the report has bsen
carefylly studied by the Gowermment:
and if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): 4a)
Yes, Sur

{b) Whati has been »taled in this
report 1s not correct.

Written Answers

Trained Graduates and Pest-Graduste
Teachers Registered with Employ-
ment Exchange in Kerala

4431 SHRIMATI BHARGAVI
THANKAFPAN, Will the Mumister
of LABOUR AND REHABILITATION
be pleased 1o state:

(a) the number of Trained Gradu-
ate and Post Giaduate Teachers re-
mstered with the Employment Ex-
changes 1n Kelala,

(b) the number of candidates who
we repisteied lor more than three
years and hcw long it wall still take
to provade them with the employ-
ment, and

(¢) the positive steps proposed to
be taken to absorb all such candi-
dates?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR)* (a) to (c). Inferma-
twen 15 bewng collected from the
State Government of Kerala and wull
be laid on the Table of the House
when available

Availability of Material for setting up
a Steel Plamt in Xerasia

432, SHRIMATI BHARGAV]
THANKAPPAN:  Will the Minister
of STEEL AND MINES be pleased to
state:

(a) whether material iz available
in abundance in many parts of Kerala
for setting up a big steel plast im the
State; and

(b) whether Government propose
to consider the question of formulat-
ing any scheme to set up a plant in
this regard?

THE MINISTER OF STATE N
THE MINISTRY OF STEEL AND
CBHRI  SHAHNAWAZ

MINES
KHAN): (a) and (b). As stated on
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30th November, 1872 in reply to Lok
Sabha Starred Question No, 257, as
a result of investigations carried out
by the Geological Survey of India,
reserves of sbout 44 millron tonnes of
Oxidised and Unoxidised Ore with-
tolal-iron  context ranging between
31 and 42 per eent have been estimar-
ed 1n four deposits at Cherupps,
Elryettimala, Nanminda and Naduval-
i in Kozhikode Distizet of Kerala
Investigation 1 the neighbouring
Alempara deposit 1S 1n progress
which is expected to be completed by
the end of the field season 1972-73 A
vicw on-exploitetion of these deposits
can be taken only afte1 the investigi-
tion of the Alumpara deposit has been
completed and the report i received
by Government

Working Pepulatien in Kerala

4433 SHRIMATI BHARGAVI]
THANKAPPAN Will the Minste: of
LABOUR AND REHABILITATION
be pleased to state

(a) the total worlung population
of Kerala who are either in Govein-
ment Service or in semi-Government
Service under Central and Stete
Governments; and

(b) the total number of unemploy
ed persons registered with the Em
ployment Exchanges?

THE MINISTER OF LABOUR AND
RFHABILITATION (SHRI R K
KHADILKAR) (a) The available
information 1s given in the statement
below —

STATEMFNT

According to th

nfoimation collected through the Emp.oyment Maket

Information Programme of the Dirvctorate Guneral of Cmployment wnd Training the
oumber of p rsons cmployed in Grovernment service and semu-(overnment Setvice
(Central and State) ote, in Kerala was as under ,—

Scctor

Central GGovernme nt

State Goveinment

Quaw Govirnment® (Central and State)
Local Bodics

Torat

Number of persons

cmployed as on 31t
mrch 1972

48,465

1,88,031

81,074

19 538

. 3,437,108

- —— =
*Quac1 Gov 1am nt tstal lishments compuse both Central Quas: and State Quass

establishments

{b) The number of job-seckers (all
of whom ate not nceessarily unem-
ployed) on the Lave Register of the
Employment Exchanges in Kerala on
31st October, 1972 was 4,34,165

ES1C Hospitals in Kerala

4434 SHRIMATI BHARGAV!
THANKAPPAN Will the Minster
of LABOUR AND REHABILITATION
be pleased to state

(a) the number of Employees' State
Insurance Hospitals in the State of
Kerala at ‘present,

{b) the number of them being run
iy rented buildings and the total

monthly rent paid to the owners of
these buildings, and

(c) the number of Hospitals pio-
posed to be opened in the State in
the ncxt three years®

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) The Employecs'
State Insurance Corporation have
furnished the followitig information

(a) Seven,
(b) Ml
(c) Four
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Indusirial Strikes

4435. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) the total number of industrial
strikes in the country, State-wise
during the year 1972-73; and
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(b) the number of workers involv-
ed therein?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The
attached statement gives the avail-
able provisional information regard-
ing the number of strikes, State-wise,
and the number of workers involved
therein, during the period January to
September, 1972.

STATFMENT
State No. of No. of
strikes(P)  workers
involved(P)
1 2 3
Andhra Pradesh 74 24,671
Assam . 17 6.299
Bihar - 181 56,867
Gujarat 4] 22.984
Haryana . 22 2,767
Himachal Pradesh, 1 102
Jammu & Kashmur $ 1.351
Kerala 124 78,100
Madhya Pradesh. 87 51,746
Maharashtra. 545 186.432
Manipur
Myszore, 59 26,616
Orisha, 7 4,010
Punjab- 6 1,438
Rajasthan 55 22,158
Tamilnadu - . . . . . . 187  167.589
Tripura. 5 2,242
Uttar Pradesh. 155 31.979
West Bengal 167 93,617
Andaman & Nicobar Islands 1 78
Chandigarh - . .
Delh, - 3 123
Goa - - 26 8,703
Pondicherry .

P-Provisional

Joint Actien Plan by United Council
of Trade Unioms

4436, SHRI P, VENKATASUB-
BAIAH: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether ten organisations have
decided to form a Unfited Council of
Trade Unions to plan joint action on
workers' Uniong as t were dis-
satisfled with the of the
National Council of Trade Unfons;
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(b) it so the reasons for their dis-
satisfaction; and

(¢) the reaction of Government
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). Gov-
ernment do not have any information
gcept what has appeared in the

ess.

(c) It is essentially a matter with
which the trade union organisations
themselves are concerned.

Working of Ministry of Steel and
Mines

4437 SHRI P. VENKATASUB-
BAIAH: Will the Minister of STEEL
AND MINES be pleased to state

(a) whether g review hag been made
of the working of his Ministry;

(b) if so, the outcome thereof and
the decisions arrived at; and

(¢} the steps envisaged to improve
the working of the Minimstry?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRT SHAHNAWAZ KHAN): (a) to
(c). The Estimates Committee of Par-
hament hag in 1971-72 examined the
working of the Ministry of Steel and
Mines (Department ot Steel) on Plan-
ning, Development, Production, Distri-
bution etc of iron and Steel and Fer-
ro=-Alloys. The recommendativns of
the Committee were considered and
suitable action taken thereon,

One of the most important function
of the Ministry relates to the many
Public Sector Undertakings with which
it deals Task force meetings are
periodically held to review the func-
tioning of the Undertakings

The performance of these Under-
takings have been reported regularly
to Parliament. There has peen signi-
ficant improvement in performance,
perticularly in Heavy Engineering
Units and in the production and avail-
ability of steel.

Migrationg to Canada from Punjab

4438. SHRI RAGHUNANDAN LAL
BHATIA: Will the Mimster of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the number of average monthly
emgrants seeking migration to Canada
from Punjab;

(b) the number of migrants seeking
migration each month during August
to October, 1872 and the causes of the
sudden increase; and

(c) whether a number of travel
agencieg are exploiting the innocent
agriculturists of Punjab; and if so, the
remedial steps being taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH); (a)
and (b) The monthly average numbei
of persong from Punjab who applied
for passports for Canada, from Janu-
ary to July, 1972, was 1280

The number of persons from Punjab
who had apphed for passports for
going to Canada irom August to Octo-

ber, 1972 was as under;

August 3,446
September 5,736
October 3,810

In practically all such cases, however-
besides Canada, the applicants ndi-
cated various other countries as well,
and the purpose was stated to be
“social visit”, etc., and not immigra-
tion as such

The reason for the sudden increase
in the number of persong wishing to
go to Canada, during the period August
to October, 1972, ostensibly was a
widespread apprehension among the
applicants that entry into Canada may
be further restricted, after the Elec-
tions there scheduled to be held on the
30th October, 1972

(c) There have been reports that
Travel Agents in Punjab and Haryana
have been pressuring the more credu-
lous sections of the population to go
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te €enada, by promising them lucra-
tive jobs and a life of ease and luxury
The Government has taken gue note
of these reports and has drawn the
attention of the concerned State Gov-
ernments, inter-alia to enlighten the
public about the hazards of falling a
prey to the machinations of unscru-
pulous Travel Agents. Further, all the
Passport Issuing Authorities have been
instructed to exercise greater vigi-
lance in the case of applicants who
wigh to go to Canada and, where con-
sidered neccssary, call for such addi-
tional information as may appear re-
levant, with a view to establishing
the bonafides of the applicants,

Arrival of British passport Holders in
India on Expulsion from Uganda

4439, SHR1I RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be plcased to
state the number of British passport
holders whp have arrived Indig on ex-
pulsion from Uganada?

THFE DEPUTY MINISTER TN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
About 3000, Sir.

Problemg of Indians Living Overseas

4440, SHRI VARKEY GEORGE: Will
the Mimister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are in
touch with the problems of the Indiang
living overseas; and

(b) if not, the steps being taken by
Government 1n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH):
(a) and (b). The Government of India
keep in touch with the problems of
Indian nationals and people of Indian
origin abroad, and provide consular
and other facilifieg in respect of Indian
nationals abroad.
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Expenditure Incurred on Schemes for
Rehabilitation of Disabled Jawans gad
Families of Killed Soldiers

4441, SHRI N, K P. SALVE: Wil
the Minister of DEFENCE be pleased
to state the expenditure so far incur-
red on implementing the schemes for
the rehabilitation of disabled Jawans
and the families of those killed in the
last Indo-Pak War?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The measu-
res token for assistunce to the disabled
and to the families of those killed or
disabled;

(1) Laberalised pension
(n) Free education of children.

(iii) Preferential treatment in em-
ployment.

(1v) Free allotment of land and
accommodation

The cost to be incurred on pension,
cducation, land and accommodation is
a continuous charge accepted by the
Cential and State Governments nnd it
1s not feasible to indicate the expen-
diture on a given date.

Further, the Central Government
have created u Fund of Rs. 5 ¢rores,
out of grant made by National Defence
Fund, for giving filnancial assistance
according to individual needs.
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Diplomatic Assignments to Retired
Government Officers|Supporters of
Political Parties

4443, SHRI JYOTIRMOY BOSU:
Will the the Minister of EXTERNAL
AFFAIRS be plcased to state:

(a) the number of relired Govern-
ment officers and members or suppor-
ters of political partieg separately, who
were given diplomalic assignments
abroad during the last three years,

(b) the names ang particulars of
persons who have been given such
diplomatic assignments; and

(c) the nature of assignment given
to each?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH):
(2) The number of retired Govern-
ment officers and publicmen, who
were given diplomatic assignments as
Heads of Missiong abroad, during the
last three yearg is 10 and 14 respec-
tively.

'

(b) and (¢) The names and particu-
larg of persons @longwith the nature
of assignment given to each during
the last three years are given in the
statements laid on the Table of the

2937(al)LS—5
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House. [Placed in Library. See No.
Lt-4027/72).

Thirty Crore Rupees Annual Loss in
Kheiri Project, Hindustan Copper

4444. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his attention has been
drawn to a news item published in the
“Hindustan Times” dated the B8th
November, 1972 under the caption
“Khetri Project Hindustan Copper”
may lose Rs. 30 crores annually; and

(b) it so,
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
Yes, Sir.

(h}'There is no basis for assuming
that the Khetri Copper Project will
loge Rs. 30 crores annually

Government's reaction

Inadequate Supply of Steel to Toel
Manufacturers by Alloy Steel Plant,
Durgapur

4445 SHRI JYOTIRMOY BOSU:
Wil the Mmnister of STEEL AND
MINES be pleased to state:

(a) whether as against an estimated
demand of 1,800 tonnes per annum, the
Alloy Steel Plant of Hindustan Steel
Limited, Durgapur produced only 80
tonnes of high speed steel in 1871-72;
and

(b) if so, the steps if any, bemng

taken in thig regard?

. THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)
The production of high speed steel by
Durgapur Alloy Steels Plant during
1971-72 amounted to 302 tonnes. Al-
though no precise estimation has been
made of the present demand of high
speed steel alone, it is roughly asses-
sed to be around 1800 tonnes.

(b) Alloy Steels Plant, Durgapur,
i taking all possible steps to increase
production of all types of alloy and
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special steel, including high speed
steel.

Issuing of Sanads of Permanent Allot-
ment of Acquired Evacuee Property
in Village Punjab Khore, Delhij

4447, SHRI DALIP SINGH- Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(2) whether 4D displaced persons
from West Pakistan were allotted 10
acrey each of agricultural land in
1949 in village Punjab Khore (Delhi)
in compensation 'of the property left
hehind in Pakistan:

(b) if so, whether the cosi of above
land cxceeding the claims of above
pursons has gince heen deposited by
all of them and adjustment made m
their approved c¢laims;

(¢) whether the sanads of perma-
nent allotment have been issued to the
above allottees: if not, the reasons
therefor: and

(d) whether 700 highas of land out
ol the land allotted to above allottees
has been re-allotted to one individual;
and if so, the reasonsg thercior when
thy displaced allottees had been culti-
vating the land since 19497

THE MINISTER OF LABOUR AND
REHABILITATION (SIIRI R, K
KHADILKAR): (a) Yes, Sir, but the
total area wus pnly 766 bighas and it
was alotted among 39 displaced per-
|0NSs. \

(b) Yes, Sir. n

{c) No. Si1, since the matter ig still
under consideration,

(d) No, Sir.

Delegations of Mining Engineers
Visit Abroad

4448. SHR] R. N. SHARMA.: Will the
Ministe; of STEEL AND MINES he
pleascd to state:

ﬁa) the number of delegations of
Mining Engineers, the name of the
couniry visited, expenditure incurred

DECEMBER 14, 1972

Written Answers 128
on Government and Non-Government
Account during the last three years;
and

(b) whether the Mining Industry
derived any benefit, if so, to what ex-
tent?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KXHAN): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the House.

Banming of Peler Sagar's Book
“Moscow's Hand in India”

4449 SHRI SAMAR GUHA: Will the
Minisics of EXTERNAL AFFAIRS be
pleased to state:

Sagar's hook
has been

ta) whether Peter
“Moscow’s Hand in India”
hanned;

th) whether this book was in cir-
culation for about 5 years in India;
and

(¢) 1f <o, the reasons for delayed
banming of the hook?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SNGH):
(a) and (b) Thery is no general ban
on the book. However, the export and
mmport of the bouk has been banned
under the Customs Act, 1962.

t¢) Government had heen keeping
the matter under review for some time,
Since 11 was fell that the contents of
the buook were likely to prejudicially
affeet friendly relations with the
USSR, action was eventuslly taken as
mentioned above to prohibit its import
o1 expori.

CORRECTION OF ANSWER TO US

Q. NO. 4378 DATED 1-8-72 RE. DE-

REQUISITIONING OF LAND OF

VILLAGE NANGAL RAYA NEW
DELHI

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): In Unstar-
red Question No. 4378 which was put
down for answer on the 1st September
1972, Shrimati Savitri Shyam had
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enquired inter alia whether a land
measuring 28.22 acres in village Nan-
gal Raya, New Delhi, had been in
possession of the Defence Ministry
since 1942, and the time by which
Government woulgq pay the rental
compensation to ithe land owners

2. In the answer given to the gues-
tion i was stated that an area of
9 83 acres of land situated in village
Nangal Raya of Delhi was requisi-
tioned in the year 1943 and was still
so held. Another arca of 18.39 acres
partly in village Nangal Raya and
partly in village Tihar, was held un
hire by the Ministry of Defence. In
reply to the enquiry regarding pay-
ment of rental compensation it was
stated that rental had been paid 1o
the 1and owners upto 31st Dec. 1970.
Rental fo, the period ending 31-12-T1
was Jikely to be paid by end of Sev-
iember 72 Rental for the period end-
ing 31-12-72 would be due for pay-
ment on or afier 31-12-72, and was
being assessed 1n consultation with
thy Depiily Commissioner, Delhi.

? The ~bove nlormation related to
the land which the Ministry of Defen-
ce have held on h:re. The position in
regard to the payment of compensa-
tion for the reguisitioned land, which
was inadvertently omiited fiom the
main amswar, is explained in the
succeeding paragraph,

4. Compcensation to the owners of
9.83 acres of requisitioned land was
paid upto 10-6-46 Compensation for
the period 11-6-46 to 11-6-55 was of-
fered to the owners bul they did not
come forword to receive the same.
The amount is now kept in revenue
deposit. The compensation uptodate
will be paid promptly if the owners
agree to accept the same.

5. The delay in making thig correc-
tion is due to the fact that the Answer
which is sought to be corrected was
given on the 1st September 1972, and
the House sdjourned sine die shorily
thereafter, Subsequently, some time
has been taken in completing the ad-
ministrative processes involved,

CORRECTION OF ANSWER TO USQ

NO. 682 DATED 3-8-1972 RE. PRO-

DUCTION IN NEYVELI LIGNITE
CORPORATION

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): The
production figure of 3.31 million tonn-
es in respect of lignite for the year
1970-71 appearing in part (a) of the
Question to be read as 3.39 mullion
tonnes. The discrepancy in the pro-
duction figure of lignite sought to
be corrected occurreq due to a print-
g error in the 15th Annual Report
of the Neyveli Lignite Corporation
for the ycar 1970-71 (English Version)
which came to notice much later.

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

UNPRECEDENTED FLOODB IN TAMIL NADU

SHRI G, VISWANATHAN
(Wandiwash): I call the attention of
hon Minister of Irrigation and Power
io the foliowing matter of wurgent
public importance and request that
he may make a statement thereon:

“Recent unprecedented floods in
Tamil Nadu causing heavy damage
to property and the death of about
one hundred persons.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
severc cyclonic storm with an inner
core of hurricane farce wind (118
km per hour and more) hit the Tamil
Nadu coast near Cuddalore at 5 A.M.
on December 6. After crossing the
coast, it weakened into a depression
and moved across the Peninsula and
umerged into the Arabian Seg off
Mysore-Kerala coast on December 8.
Under the influence of the storm,
very heavy ramnfall ranging from 10
to 36 cms was recorded at a number
of places in Tamil Nadu between De-
cember 5§ and December 10.

The heavy rains and consequent
floods in various rivers affected areas
in the districts of Chingleput, South



131 Floods in Tamil
Nadu (C.A.)
[Dr. K. L. Rao]

Arcot, North Arcot, Tanjavur Dha-
rampuri and Tiruchirappalli. Road
and rail communications were dis-
rupted, Large arees were inundated
in Chingalpet, Tanjavur, South Arcot
and Salem districts. 100 villages si-
tuated on the banks of rivers and
streams were submerged. Comsider-
able damage was caused to roads,
bridges and culverts,

ing to the assessment made
so far by the State Government, stand-
ing crops over an area of 21000 hec-
tares were damaged. Fitty one persons
lost their lives in cyclone and floods.
Ten are feared burieq under debris
caused by land slides in Nilgiri dis-
trict. Thousands of cattle perished.
About vne lakh houses were damaged
and 5 lakhs people rendercd home-
less, Nearly 400 irrigation structures
were breached and damaged. The
damage to these structureg has been
estimated at Rupees one crore and
the total damage due to floods and
cyclones as Rs. 20 crores.

-

The State Government made ar-
rangements for rescue ang relief ope-
rations in the affected areas People
were moved to placeg of safety and
gruel centires were opened to feed
them. Food packets were either air
dropped or carried by mechanised
boats to marooned people An amount
of Rupees one crore has been sanc-
tioned by the State Government for
flood relief operations. In addition,
the State Government have under-
taken the following special relief mea-
sures:

1, Increase in cash grant from Rs.

40 to Rs. 80 per family.

2. Ex-gratia grant of Rs. 2000 to
bereaved families which lost
breag earners.

3. Caie of orphaned children by
the State Government.

4 Liberal loan to agriculturists
for replacing plough and milch
cattle,

Steps have been taken by the State
Government to close the breaches and
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conserve water supply for irrigation
and also for speedy repairs to roads,
tanks and other structures damaged
by floods.

SHRI G. VISWANATHAN: The
cyclonic storm and the heavy rains
have hit hard the people of Tamil
Nadu, particularly Madras city and
nine districts, namely, Chingalpet,
Scuth Arcot, North Arcot, Tanjore,
Dharampuri, Trichy, Salem, Coimba~
tore, Nilgir1 apart from Madras city.
Roads, bridges and culverts have been
completely damaged, and dislocated
road and rail traffic all over the State,
I think the report of the hon. Minister
1s not complete According to news
reports, the number of people who
died is much more I think the Minis-
ter will get a further statement and
lay it on the Table of the House.
People hgve been rendered homeless;
not only that, even temples have not
been spared The Cyclonic storm had
knocked down the kalasam of the
Gopuram of the Nataiaja temple at
Chidambaram which 1s saig to have
been installeq in 1240 AD during the
days of the Pallavas The Neyveli
lignite mine, which is already the
sick man of the South, was completely
flooded. On December 7, there were
floods and the water level was 45 feet
and I am told it will take a month to
pump 1t out. The fertihiser plant has
been closed down.

Flood control projects in this coun-
try have been taken up from 1954 on-
warde on a scientific basis but
I do not know why nothing
has been done n Tamil Nadu.
So far Rs. 185 crores had been
spent on flood control projects; not
& single rupee hag been spent in Tamil
Nadu. From 1954 to 1969, 6950 kms, of
flood embankments have been cons-
trueted nothing in Tamil Nadu. 9170
kms. of drainage channels have been
constructed, but not a single mile in
Tamil Nadu, 4580 villages have been
raised, not a singla village in my
State. 178 towns have been protected,
nol a single town from Tamil Nadu
So far the Governmeni claim that
they have protected 14.7 million acres
¢end T do not know why not even a

132
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single acre was protected in the State
of Tamil Nadu,

MR. SPEAKER: Why are you talk-
ing about those things now?

SHRI G, VISWANATHAN: It 1=
concerned with floods. Out of th.e
proposed Fourth plan outlay of Rs.
1386 cromes, Tamil Nadu has been
given only Rs. 2 crores, 1.4 per cent.
I want to know from the Minister
why this treatment is given to
Tamilnadu.

I understand there are four river
commussions, there is one for Central
India and Deccan rivers. What work
has this commission been doing or is
foing to do in the future to save par-
ticularly the Deccan areas® What
are they going to do in the future at
ienst to stop this?

MR. SPEAKER: Please listen to me
first If 1t 15 once or twice it 1s all
right You start every sentence with
a question, whereas the rules provide
for one question, One ought to be
clever about asking questions. Other-
wise it will be inadmissible; you can
rut only one gquestion =ccording 1o
the rules.

SHRI G. VISWANATHAN: 1
thought only time was allotted, not
gquestions.

MR. SPEAKER: No, no, please,

SHRI G. VISWANATHAN: Are
they going to provide detention ba-
sins and storage reservoirs? I want
the Government to make an assess-
ment of the strength of the fatchment
areas so that the ponds and the lakes
could be protected in the future

The total damage, according to the
Minister's statement is about Rs. 20
crores. Dr. Rao knows the subject
thoroughly and he has served in the
old Madrag State. So, he knows the
area also. I would request him to
take up the cause and see that im-
mediate financial assistance iz given
to the State, I do not know whether

Nadu (C.A.)

so, they should send the team im-
mediately before the floods recede so
that they can see for themselves how
the damage is caused.

Finally, I would appeal to the
Minuster from Tamil Nadu, Mr. Subra-
maniam who has made a statement
very recently that he will take more
interest in Tamil Nadu pohtics, 1
welcome 1t and I request him also
to take more interest in the welfare
of the people by providing immediate
relief measures.

DR. K. L. RAO: The hon. member
said the information ig not complete
The information I have given is ac-
cording to what I received from the
Tamil Nadu Government last night.
The Tamil Nadu Government is still
assessing the damages and it has not
yet asked for a central team to visit
the areas. As soon as the request is
1eceived a central team will be sent
from here and as laid down by the
Fifth Finance Commission, for any
amount spent in excess of Rs. 50
lakhs assistance will be given fto
Tamil Nadu from the centre.

About the other question, there is
difference between floods and cyclone.
Floods are entirely different The
various measureg he mentioneq are
meant for guarding against floods
Tamil Nadu is one of the few
States which do not have any flood
problem. About floods caused by
cyclone, nothing can be done against
this kind of nature's fury, We can
only take measures to mitigate
damages and loss of life due to the
cyclone, In this particular case, I am
glad to say that the Indian Meteo-
rological Department gave warnings
due to the radar set up recently in
Madras. Very timely warnings were
given and the legs of life reported is
not due to the cyclone direcily but
due fo people crossing swollen rivers,
electrocution, etc. That is different

they are going to send a central team from flood-control measures like
to assess the extent of damage. If buflding embankments, detention
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dams, etc. We have indicaled to the
Tamil Nadu Government the mea-
sures which can be taken to mitigate
damages due tp cyclones.

SHRI K. BALADHANDAYUTHAM
(Coimbatore); From the Minister's
statement it looks as if the Central
Government are not concerned at all
with the devastation that has taken
place because of the cyclonic storm.
He says he received information
from the State Government only last
mght. Far from waiting for the
State Government to come to them
with any statement, it must be the
concern of the Central Government
to rush to the aid of states, placed
as they are in a very difficult finan-
cipl position, in matters of relief and
rehabilitation. Apart from that, the
statement shows that there 1s noth-
ing to be done by the Centre in the
matler of relief and rehabilitation.

The Minister said, warning was
given about the cyclonic storm. When
science has developed so much, how
is 1t ihat every yyme even though
warning 18 given, the warning is not
taken to the people? When you are
releasing waters from the dams,
warning is not given to the people.
Low-lying areas are flooded. Roads
are washed away. A family which
was going to Tirupati in a car was
washed away and the inmates went
to kailes, Railway tracks, telecom-
municationg everything ig disrupted.
For five days, there were heavy rains
causing floods but no warning was
given. 1 suggeslt that our warnng
system should include not only warn-
ing about cyclone but also about the
amount of rains likely to follow and
the dams which are in the danger of
being breached.

The Minister said, 400 irrigation
structures have been washed away.
I would request the Minister to ap-
ply his mind more to this question
of giving warning about the rains,
dams, etc, so that people living in
low-lying areas or people travelling
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by road or train may mot lose
tl:::ir lives. The damage has been un-
precedented. The State (Governmeni
hds come torward to spend Rs. 1
crore. The stalement made by the
Minister thut the damage’ is only
aboul Rs. 20 crores is an under-esti-
mation. I would like to know how
far they are going to take the res-
ponsibiity for rebuilding these ta{:ks
and lakes. We have been wanting
rains, paiticularly n my consti-
tuency. If the rain waters could
have been conserved in these lakes
and tanks, this cyclone would have
been a blessing 1n disguise. But
there is more thap one breach in
each lake and 400 structures have
been washed away. Nearly 21,000
hectares of crop has been destroyed
when we are having a food crisis al-
1eady. What are your plans to learn
a lesson from this and build up the
irrigation siructures in a way that
such a damage is not caused?

Even with regard to relief, heli-
copters or boats were not rushed in
time, In such matters, expedition
counts more. If the Central Govern-
ment had geared all their resources
and gone Lo the rescuc of the State,
1 am sure the damage and loss of life
would not have been so much. I am
afraid 1 have to come wilth a strong
condemnation of the complacency on
the part of the Central Government.
The Minister said that they nevcr
expected floods in Tamiil Nadu. That
does not mean that even when there
is some damage due to floods, the
Centre should not go to the help of
the State. I want to know what steps
are going to be taken immediately by
way of relief and what is the amount
they are going to give by way of
assistance? The State Government
has asked for Rs, 3 crores, I do not
think it will be adequate. The Cen-
tral Government should be liberal in
giving assistance. 1 want to know
what steps they are going to take to
rebuild those irrigation structures
and see that if there is another flood,
such breaches do not take place. The
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Minister said that above Rs. 50 lakhs,
the Central Government will be giv-
ing assistance. If there is some indi-
cation as to how far the Central Gov-
ernment would help, that will be
very useful.

DR. K, L. RAO: I have already
submitted that the State Govern-
ment has not completed its assess-
ment. On receipt of that informa-
tion, the Central Government will
send a team consisting of represen-
tatives of the Finance Ministry,
Planning Commission, etc., to assess
the exact requirements for relief.
After that assistance will be given
by the Centre. About the irrigation
structures, the State Government
has already taken steps and they
are trying to close all the breaches so
that the water is conserved for the
crops. Any assistance that the Gov-
ernment of Tamil Nadu asks will be
given,

SHRI M. KATHAMUTHU (Naga-
pattinam): Sir, ‘out of 14 districts
in Tamil Nadu, about 8 districts were
badly affected by the cyclone and
heavy rains. It seemg that most of
the rice belt was affected. Perhaps,
there will be food crisis in future
because standing crops were damag-
ed. Whatever it may be, whether it
is drought or flood, the first victim is
agricultural labour and poor peasants
and also the poor strata of people in
urban areas,

According to the statement, it is
about 5 lakh people who have lost
their houses. The total cost of

damage is estimated at about Rs. 20

crores. The State Government has
requested the Central Government
for aid of Rs. 3 crores. I  Dbelieve,

that is not sufficient. We want more

than that.

-Then, ‘according to the statement,
400 irrigation structures were damag-
ed. It is not only irrigation struc-
tures. I want to say one thing here.
I come from Tanjuvar district where
14 lakh acres of paddy are cultivated.
There was a continuous .agitation
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from the peasants that the drainage
system should be modernised and
properly built. But so far, the Cen-
tral Government has not come for-
ward to help and see that the drain-
age system is properly built up. In
order to prevent damages in future
during floods and heavy rains, I want
to know from the hon. Minister
whether they are going to appoint
a study team to go over the question
of not only irrigation structures but
also the drainage system there. In
order to avoiq damages to crops
there, are they going to appoint a
study committee early?

DR. K. L. RAO: There is no proposal
to appoint any study committee, The
modernisation of Cauvery delta is for
saving the waters and for extending
irrigation and that is mixed up with
the problem of allocation of waters
from Cauvery. That problem is entire-
ly different. If the hon. Member
gives me any suggestions in regard to
the problem of cyclone damages and
if any particular schemes are neces-
sary they will be taken up.

SHRI C. K. CHANDRAPPAN
(Tellicherry): At the wvery out-
set, I should say that the statement
made by the hon. Minister is rather
casual and disappointing because in
the statement, there is hardly any
mention of it and even after when he
replied to the questions by the hon.
Members who preceded me, he has not
come out concretely as to how they
are going in a big way to help Tamil
Nadu which is facing a very peculiar
situation now.

About the cyclone the Government
says that they got the reply from the
State Government only yesterday
night. For the last one week, all the
newspapers coming from Tamil Nadu
and all the newspapers in the country
have been reporting about the cyclone
and the havoc it has createg there.
Now, in the statement it is stated that
the damage is estimated to be Rs. 20
crores. In the latter part of the state-
ment, the Government says as to what
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the State Government is gomng to do
with regard to relie! measures. 1
would like to know from the hon.
Minister whether the Central Gov-
ernment will take steps immediately
to send a study team from the Centre,
as you have done in the case of
Kerala two years back to make an
on-the-spot study of the situation
and to assess the extent of loss
and then take an 1mmediate de-
cision to give help and relief in a big
way. The Minister has already said
that Rz, 20 crores’ loss is the loss as
estimated now; it is not the final esti-
mate, The real loss will be much more
What you have promised Rs 3 crores,
is hardly sufficient. Taking this into
account, I want to know whether the
Minister will make a categorical assu-
rance in the House that, after he has
come to know of the real loss, he will
meet the requirement of Tamil Nadu
in a big way and at least give a  sub-
stantial portion of the loss by way of
relief,

Thege are my questions to which
I want rephes.

DR. K. L. RAO: I have already said
that this report is almost a verbatim
quotation from the State Government's
report. In fact, there was no informa-
tion received and I spoke to the Chief
Secretary of Tamil Nadu Government
yesterday in the mid-day, and this
information was received, We cannot
go by what the newspaper says. We
have to depend on Government sour-
ces. We have no sources of own. The
State Government has to give us in-
formation, They are still collecting the
figures and the information that they
have given is up-till yesterday. Still
they are collecting. It is very difficult
to go into those areas hit by cyclonic
storm. The moment the information
is collected and forwarded to us, g
team will be sent to assess the dama-
ges and according to the assessment
of the team, financial assistance from

the Central Government wil] be forth-
coming,

oft gt fag () : s v
afew ATy & el ad Fpelr & Ay ok
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WYAYE 1§ F w0 gEAfw w7 4w
afs gt & aur awwT 100 =AfEEy
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# w13, g WTE 77 Mg § W
W R we faegw Tl @k 2
ITH! TZ 80 TIU ¥ AN WA
fasger wugiw grm 1 &g swofo
AT FAT GY AR HT AATEH AT § |

o fed ¥ o sk e
IR W § A ¥ ow, foe¥ ¥
We W ¥ gEwmeEr wwl
FY g aguTy F fewr F T FORIT
T a el A Aifr a oo
DEvafs gt & om
W TE% AT wATET v feqr o <@
&1 deges W & A ¥ e e
wawa ¥ ot W T o @ 4

SHRI G. VISWANATHAN: On
a point of order, He says there is dis-
crimination between Harijans and
Hindus. He is speaking untruth.
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Why should he make politics out of
this* We are already hit hard by the
cyelone

MR. SPEAKER If you talk of Cen-
tral Government, that 13 not politics,
but if he talks of Tamil Nadu that 18
politics What 1s this?

ot gt feg T qEw AT am
¥ woeasT A qgT & Sni A weafe
#r w8 wfy g€ & ot g WoE
g T § ¥ wEw e @ v § I T
qguR Y fawr 7w dwww W
Freer ey o @ R0

wAT oft & ot ag wgr ® f S S
WATT §Y T § AT T AT W

s fe fom oR-eR framt &
wed e f af § o fag @, A
e qI€ 99 aF % qg WA W
€ wHe duT T FT qIT ITHT T o6
¥ wex Tgw Tk et W) s
I% W€ quren  afaw g wER

DR. K. L. RAO: I have no informa-
tion about the points that the hon
Member has raised I would only say
that it is the poorer sections that suf-
fe; most in such natural disasters If
the hon. Member has any particular
instance, he can sengd it to me and I
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SHRI K BALADHANDAYUTHAM
{Coimbatore) Swr, I have a sub-
mussion to make Theie have been
some raids by the Enforcement Direc-
torate 1n Tamil Nadu on the houses of
the some leading members of the Gov-
ernment

The Chiet Minister has gone on re-
cord saying that 1t 1s a deliberate ha-
rassment I would hke the Minster
to clarify the position

MR SPEAKER Yesterday, Mr
Vayalar Ravi brought thi: to my notice
and to-day so many other members
have come with a number of motions
regerding thus, I think there are about
eight of them—from both sides

Will the Minuster of Parhameniary
Affairs bring it to the notice of the
Minister concerned—we will send all
these motions to im—so that he may
see and come forward with some
statement on 1t?

ot qew gt wradet (wanferae)
aeag & arX ¥ ot wrer w2 oy w
21 N TEfar 5@ ¢ 979 w9 ol
fear s &1

Wy Wi @se ¥ JR Ay
FIA W2WH w7 % w0 7 fear w21

ot vrw fagrdt wagdt Ay o
A wrer wdvw W e @ &

wegW WPy A7 EH GIAT &
frs TR & &
E

T

SHRI PILOO ‘MODY (Godhra)
You have been,good encugh to allow
us a discussion—qne-hour discussion—
od the Fandebag Medica] College af-
fairs I hope thus«awould be hurried
up and expedited hecause the students
are getting restive
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MR. SPEAKER: It has already been
fixed for the 18th.

12.33 hrs,
PAPERS LAID ON THE TABLE

PARTs oF Auprt RepoRT (COMMERCIAL),
1870.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I beg to lay on the
Table a copy each of the following
parts of the Audit Report (Commer-
cial) 1970 (Hindi versions) under ar-
ticle 151 (1) of the Constitution:—

Part VII—Comprehensive appra-
isal of the working of the
Heavy Engineering Corpora-
tion Limited.

Part VIII—Comprehensive ap-
praisal of the working of the
0Oil and Natural Gas Com-
mission,

Pary IX—Comprehensive apprai-
sal of the working of the
Bharat Heavy Electricals Li-
muted.

Part X—Individua]l jrregularities
and g resume of the Company
Auditors Report.

[Placed in Laibrary. See No. LT-4006/

72]

StaTEMENT RE. INTERNATIONAL LABOUR
CONFERENCE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI BALGOVIND
VERMA): On behalf of Shri R. K.
Khadilkar I beg to lay on the Table a
Statement (Hindi and Englsh ver-
sions) on the action taken or pro-
posed to be taken on the Conventions
and Recommendations adopted at the
Fifty-sixth Session of the Internation-
al Labour Conference held at Geneva
in June, 1971, [Placed in Library. See
No. LT-4007|72].

PUBLIC ACCOUNTS COMMITTEE
Firrv-Seconp REPORT

SHRI SEZHIYAN (Kumbako-
nam): I beg to present the Fifty-
second Report of the Public Accounts
Committee regarding action taken by
Government on the recommendations
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contained in their Tenth Report on
Super Bazar, New Delhi.

ELECTION TO COMMITTEE

COMMITIEE ON THE WELFARE OF SCHL-
DULED CASTES AND SCHEDULED TRIBES

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I beg to move:

“That the members of this Housc
do proceed to clect in the manner
required by sub-rule(3) of Rule
254 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one member from among them-
selves to serve as a member of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the unexpired portion of the
term of the Committee vice Swam
Ramanand Shastri died.”

Mt SPEAKER: The

15"

question

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
of the Rules of Procedure and Con-
duct of Business in Lok Sabha onec
member from among themselves io
serve as a member of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribeg for the unex-
pired portion of the term of the
Committee vice Swami Ramanand
Shastri died.”

The motion wag adopted.

12.34 hrs,

DELHI SCHOOL EDUCATION BILL
EXTENSION OF TIME FOR PRESENTATION
or REPORT OF JOINT COMMITTEE

SHRIMATI MAYA RAY (Rai-
gan)): I beg to move:

“That the House do further ex-
tend upto the 18th December, 1872,
the time for the presentation of the
Report of the Joint Committee on
the Bill to provide for better orga-
nisation and development of schbol
education in the Union territory of
Delhi and for matters connected
therewith or incidental thereto”

MR SPEAKER: The question is;
“That this House do further ex-

tend upto the 18th December, 1072,

the time for the presentation of the
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of (Management) Bill
Report of the Joint Commttee on Delh: and for matters connected

the Bill to provide for better v1ga-
misation and development of school
education 1n the Umion territory of
Delhi and for matters connected
therewith o1 mudental thereto”

Those 1n favour will please say ‘Ayc’
SEVERAL HON MEMBERS ‘Aye
MR SPEAKER Those agamnst will

please say ‘No’

SHRI ATAL BIHARI

(Gwalior) No

MR SPEAKER Is it because she has
moved or 1s 1t otherwize?
o wew fagdt arvddt 1 g fae-
W GF ® FE FAIqq W@y B |
7 FAE famemT A% F1 W 74 qF34T
w

W wRIw  ITA FO A
ghm

MNoew fagrd qagdt  Fm wHA
T foole g w2 o 18 fammc aw @
Tgw & fag o1 @eA § TR AT
AT AT AHAT B ? 7 orer WY AW ABY
=gt fid 4

MR SPEAKER Let it go I very
much hope that they will not come
to the House again and they will have
to act

SHRI PILOO MODY (Godhra)
You mean ‘never agan’

MR SPEAKER They Will not, but
they may come up on some other mat-
ters also in consultation with you

Now, the question 1s

“That this House do further extend
upfo the 18th December, 1872, the
time for the presentation of the
Report of the Joint Commttee on
the Bill to provide fo; better orga-
nisation and development of school
education m the Umnion ternitory of

VAJPAYEE

therewith o1 incidental thereto’
The motion was adopted

SHRI PILOO MODY You put this
to the vote twice

MR SPEAKER After the objection
1t need, a little more clarification
There was no proposal from the other
side that they wanted more time So,
I put 1t again

Shrn L N Mishra

1235 hours

Indian Tanff (Amendment) Bill

THE MINISTER of FOREIGN
TRADE (SHRI L N MISHRA) I
beg to move for leave to introduce a
Bill further to amend the Indian
Tariff Act, 1934

MR SPEAKER The question s

“That leave be granted to iniro-
duce a Bill further to amend the
Indian Tariff Act, 1934"

The motion was adopted

SHRI L. N MISHRA Sir, I intro-
duce the Bill

1236 hrs,

SICK TEXTILES UNDERTAKINGS
(TAKING OVER OF MANAGEMENT)
BILL*

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) I beg
to move for leave to introducc a Bill
to provide for the taking over, In
the public interest, of the manage-
ment of the sick textile undertakings
pendng hationalisation of such under-
takings, for the expeditious rehabilita-
ton of such undertakings so that such
rehabilitation may subserve the inter-
ests of the general public by the
augmentation of the production and
distribution, at feir prices, of cheaper
varieties of cloth and for matters con-

*Pubimhed in Gazette
dateq 14-12-73

nected therewith or incidental thereto

of India Extraordmary, Part II, section 2,

{Introduced with the recommendation of the Premdent:
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SHRI PILOO MODY (Godhra): I
wish to say something.

MR. SPEAKER: The best thing is
You should have given some advance
intimation about it, as we have this
practice. The question is ....

SHRI JYOTIRMOY BOSU:
(Diamond  Harbour) That provision
was removed by the issue of corri-
gendum, Sir, because I used to send
half-a-dozen of such notices every
day.

MR. SPEAKER: Now, the question
is:

“That leave be granted to intro-
duce a Bill to provide for the taking
over, in the public interest, of the
management of the sick textile
undertakings, pending nationalisa-
tion of such undertakings, for the
expeditioug rehabilitation of such
undertakings so that such rehabili-
tation may subserve the interests of
the general public by the augmenta-
tion of the production and distribu-
tion, at fair prices, of cheaper varie-
ties of cloth, and for matters con-
ne.cted threwith or incidental there-
to".

The motion was adopted,

SHRI L. N, MISHRA: Sir, I intro-
ducet the Bill.

1237 hrs.

STATEMENT RE. SICK TEXTILE

UNDERTAKINGS (TAKING OVER

OF MANAGEMENT) ORDINANCE,
1972

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Sir,
I beg to lay on the Table an explana-
“ory statement (Hindi and English
versions) giving reasons for imme-
diate legislation by the Sick Textile
Undertakings (Taking over of Mana-
gement) Ordinance, 1972, as required
under rule 71(1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha [Placed in Library. See
No. LT-4008/72.1 (Interruption),
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MR. SPEAKER: You can go to the
court if something is ultra-vires,

SHRI PILOO MODY (Godhra): 1
only know you. I can only plead b2~
fore you. You are the highest court
in the land.

12.38 hrs,
DELIMITATION BILL~contd,

MR, SPEAKER: The House will
now resume discussion on the Delimi-
tation Bill,

Shri P. K, Deo was on his legs. He
had already taken ten minutes, He
has exhausted his party’s quota. His
today’s speech should be concluding
and winding-up speech because he has
already finished his time, rather, even
exceeded that....

SHRI P. K. DEO (Kalahandi): I will
be brief.

Yesterday I was pointing out that
the Delimitation Commission should
start their activity first in U.P. and
Nagaland as there is going to be an
election in 1974. At the same time,
1 made a request that they should
give top priority regarding Delimita-
tion of the Assembly Constituencies of
the State of Orissa becdlse the posi-
tion there is very fluid, The Nandini
Satpathy Government is in a minority
after the withdrawal of the support
of the Utkal Congress and because of
the suspension of Dr. Hare Krishna
Mahatab and Mr, Kanwar. At any
time there could be an election to the
Orissa Legislative Assembly, There-
fore, through you, Sir, I would like
to make a request to the Governor
of Orissa that he should not be guid-
ed by the advice of the Chief Minis-
ter who has got only minority sup-
port in the Assembly, trying to dis-
solve the Assembly. Rather, he
should try to form an alternative
Government, if possible. ’

fIntroduced with the reeormmendation of the President.
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Secondly, I would like to point out
that after the 1871 census, if elections
are to be held in Orissa, Orissa
should not be denied of the opportu-
nity of a larger repregentation in the
Orissa Legislative Assembly, because
the population has increased from
17,5 million to 21.9 million, Thig as-
pect has to be taken into considera-
tion by the Delimitation Commission,

I support the suggestion of my dis-
tinguished colleague Shri Somnath
Chatterjee for proportional represen-
tation. It was opposed by no less a
person than Shri R. D. Bhandare and
he suggested that the founding fathers
of the Constitution had rejected this
very idea of proportional representa-
tion, But our experience all these
years has been that the Government
which 1s having only 21 per cent po-
pular support is having the massive
mandate. I have arrived at the figure
of 21 per cent for popular support,
because in the last elections, only 48
per cent electorate exercised their
franchise of which 42 per cent sup-
ported the party in power. So, with
only 21 per cent popular support, the
Government claiming massive man-
date is playing ducks and drakes with
the constitution and the very pledges
and plighted words of the Constitu-
tion are being broken like pie-crust
according to their convenience. So, I
very much suppert the plea made by
Shri Somnath Chatterjee that some
formula should be evolved by the De-
limitation Commission for proportio-
na] representation.

Then, I would like to ask why the
scope of the Delimitation Commission
should not be extended to the State
of Jammu and Kashmir. Jammu and
Kashmir is part of India, and we have
very often heard complaints of gerry-
mandering in the elections and vari-
ous malpractices prevailing there. So,
it is all the more important that the
scope of the Delimitation Commission
should be extended to the State of

Delimitation

Bill
Jammu and Kashmir. We all want
that Jammu and Kashmir State should
come into the mainstream of Indian
politics, and they should feel a part
of India but all these acts are putting
impediments in that direction.

150

Lastly, I would like to have an
assurance from the Government that
the outmoded Scheduled Castes and
Scheduled Tribes Order would be
revised according to the recommenda-
tions of the Lokur Committee and
according to the Scheduled Castes and
Scheduled Tribes Order (Amend-
ment) Bill which was discussed in
the last Lok Sabha, that the latest
lists would be prepared and that the
Delimitation Commission would be
apprised of all the discrepancies and
lacunae that have been found out by
the previous committees so that they
could be helped in arriving at a
proper delimitation of the constituen-
cies.

ipally, my request is that the Deli-
m on Commission should consist
of such persons as are properly insu-
lated from any kind of political pres-
sure, for then only we can get proper
representation in the House,

st wr waw fay (STOEw)
wenw WErEd, § urowr g 2 Y e g
fF wmo @ afcefiee fadas, 197292
o FarerT gwe &< wr wawx T )
7%, fadaw wry & fag & woir @ @
FORT WY 379 & amrE A wE §
o g A ¥ wiwaew & fael A oo
wer wf &) 1961 ¥ AAT ¥
qvarg 1971 W WY wAveT gl
Ia% % quarg T fadaw w1 agi
wepE fEar ot kW A wr o @
fie gl soe Wi gard ol wdy
@ T ¥ farg fafre § fin fore sre
7% W o aw W, v ¥
figt #t Tar Wk st e ¥ o
Y AR TV 7 AT foT o 1
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[t = s fag]

W fadgw ¥ g9 a1q FT &
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wig faurT wwmi &, @ & w1 w8
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frw e a3, fear s
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TR | YE arh e oy & e faey
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Ty | W fadaw Y wad ¥ fawear
9% ¢ % oz falios wdfy awg oT s
forar mar &1 qEfee F wvoR areaw ¥
ot arg gl ¥ WO SO
=Tea & o fadaw 51 o o frgrfes
w7 gyl fadas awwy gu wtea
# gl far fedt awvaw & o
forar sy

gqTe |

MR. SPEAKER: I think there are no
other Members to speak. Now, the
hon, Minister.

SHRI C. M. STEPHEN: (Muvathu-
puzha)* I want.to speak, Sir... .

MR. SPEAKER: Now, it 15 too
late. The hon. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAU-
DHARY): I am thankful to the
Members who have taken part in this
debate and have made very valuable
suggestions, But before I reply to
them, I would like to refer to some-
thing basic which was stated by Shri
Somnath Chatterice who unfortunate-
ly is not present here in the House
just now. While speaking yesterday,
he said that the last Delimitation
Commission had not been provided
with the basic materials necessary
for delimitation of the constituencies.
In that connection, he referred to the
report of the Election Commission on
the fourth general elections, I would
like to submit that this time steps
have been taken to have all the data
that were referred to therein and also
the maps as desired, Instructions
were issued in June last, and the
States have collecied data and they
are going ghead with the preparation
of maps. We have already received
district-wise booklets such as the one
1 have here with me, These book-
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lets give information about the total
population of the district....

SHRI SAMAR MUKHERJEE (How-
rah): What is the name of the book-
let?

SHRI NITIRAJ SINGH CHAUDH-
ARY: It is Population Figures includ-
ing Scheduled Castes and Scheduled
Tribes, These booklets have heen
prepared for each district in the
country. This booklet giveg informe-
tion about the total population of the
district, the population of scheduled
castes, the population of scheduled
tribes, the percentage of scheduled
castes population percentage of sche-
duled Tribes population and also
figures for tehsils, revenue inspector
crcles, patwari circles where they
are in cxistence, otherwise figures for
cach panchayat separately, etc., be-
caut > :n the delimitation of constitu-
cncies, some smallest unit has always
to be taken into consideration and it
is not to be split So, this informa-
tion 1s available,

He referred to non-availability of
maps. The report itself says that on
account of security reasons there were
difficuliies in production of maps even
in the scale of 1” to 4 miles. But this
time steps have been taken to see that
these maps are ready before the com-
mission begins its work. The maps
are being get prepared in two scales—
1" to 2 miles for smaller districts and
1" to 4 miles for bigger districts, The
maps are in print and they would be
made available to the commission, He
also said that the last Delimitation
Commission did not have sufficient
staff. I would draw his atteniion to
the financial memorandum attached to
this Bill which says that provision for
the siaff for the Delimitation Com-
mission has been:' made. Therefore,
all those difficulties would not be
there and the commission will have
all the necessary facilities.

Regarding the suggeslion that the
Bill be referred to a Joint Select
Commitiee, I would like to point out
that the 1062 Bill was passed in the
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winte1 session of that year and re-
ceived President's Assent on 18th De-
cember, 1962, Thereafter the Deli-
mitation Commission began its work
about 3 mnnths later and it took 3-1°2
years to complete its work. If this
Bill is passed in this session, the
commission will begin its work some-
time in February next after all the
associate members have been nomi-
nated from Parliament and Assem-
blies. Elections in UP are due some-
time in February, 1974 and general
elections will take place in the coun-
try sometime in February, 1976 The
time available to the commission for
cumpleting its work is less than three
years. If a Bill kg this, which is
absolutely essential to fulfll the re-
quirements of the Constitution is re-
forred to a Joint Committee, much
time would be lost and nothing would
be gained and the commission would
not be able to do the work entrusted
to it Therefore I am not prepared
to accept that suggestion.
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Though it was not connected with
the Bill, some members referred to
the increase in the strength of the
Lok Sabha and suggested that this
Bill should be kept pending till that
15 decided, As I have said earlier,
this would not be possible, As hon.
Members knew, this matter is already
engaging the attention of the govern-
ment and as soon as a decision is
taken, suitable steps would be taken.

SHRI R. V, BADE (Khargone):
How can the Delimijtation Commis-
sion divide the seats if the scals are
not fixed?

SHRI NITIRAJ SINGH CHAU-
DHARY: Article 81 of the Constitution
gives the number. The Commission
will proceed on the basis of the provi-
sions contained in article 81. If this
article is subsequently amended, the
Commission would move according to
the amended provisions.

Shri Somnath Chatterjee
and some other hon. Members refer-
red to the publication procedure.
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They said that these matters are pub-
lished in the Gazette and nobody
knows about the proposals. I would
draw their attention to clause §(2) (a)
which says “publish its proposal for
the delimitation of the constituencies
together with the dissenting propo-
sals, if any, of any associate member
who desires publication thereof, in
the Gazette of India, in the official
Gazette of all the States concerned
and also in such other manner as it
thinks fit”, So, these may be publish-
ed “in such other manner” at other
places ete. There is provision for
that, So, on that_score there should
be no grievance, About the final
publication, there is the requirement
that this will come into force on the
day they are published in the gazette
So, for the final publication the provi-
sion is made in clause 10

The Commission will consist of two
judges and the Chief Election Com-
missioner. It has been suggested that
only serving judges should be ap-
pointed. The Bill provides for two
members “each of whom shall be a
persun who 13 0, has been = judge f
tl'e Supreme Court or High Court to
be uppointed ty the Centra] Govern-
ment”. So, the appointment of serv-
ing judges 1s not ruled out. The other
provision is also there because at
times it may be difficult to get a serv-
ing judge. Therefore, this alterna-
tive provision is made.

One hon, Member said that when
there are two judges, one of the Sup-
reme Court and another of the High
Court, it can very well happen thar
the High Court judge is appointed as
Chairman. I hope the hon, Member
will concede to the government the
wisdom not to act in that way. They
should expect that the government
would naturally and necessarily ap-
point only the senior person as the
Chairman,

The next point was about reserva.
¥on for representatives of the Sche-
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duled Castes and Scheduled Tribes.
In this connection, certain hon. Mem-
bers suggested rotation of seats which
are reserved for the members of the
Scheduled Castes and Scheduled Tri-
bes. Here I should thank Shri R. D.
Bhandare who spoke yesterday. Dur-
ing his speech he referred to articles
330 and 332 of the Constitution under
which reservations are necessary.
They also lay down the criterion on
how reservations are to be made, So,
I will not repeat them, Coming to
rotation, the Scheduled Tribes are
concentrated only in certain areas of
the State and it will not be proper
if the seats are not reserved for them
in areas where their concentration is
the largest. As regards reservation
of seats for Scheduled Castes, the ro-
tation of such seats ig likely to raise
opposition from the members of that
community. If rotation is accepted,
members may not take any interest
in the welfare of the constituency,
knowing that they would not be con-
testing the elcctions next time from
that constituency. Moreover, it is
only equitable to reserve seats for
Scheduled Castes, as far ag possible,
in the areas where they are in large
numbers. Otherwise, they will have
a legitimate grievance that in spite of
their higher percentage of population,
the constituency has not been reserv-
ed for them. The method of de-reser-
vation or rotation of reserved seats
for subsequent elections will pose a
problem for the Election Commission-
er, or the Delimitation Commission,
and the method adopted may not suit
the convenience of the elected mem-
bers, aspiring members and the elec-
torate. Therefore, it would not be
possible to accept the suggestion of
rotation.

13.00 hrs.

One hon. Members sitting opposite
suggested that the decision of the
Commission should be made justici-
able in a court of law, May I draw
his attention to article 329 of the Con-
stitution? 1 think, on this point, I
need say nothing more.
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Then, it has been said that this Bill
should be made applicable to Jammu
and Kashmir also. It sppears, the
hon, Menibers did not hear when I
first said that the reason for exclusion
of the State of Jammu and Kashmir
is that the matter in relation to that
State would be regulated by the Can-
stitution (Application to Jammu and
Kashmir) Oider, 1954 which would be
swmitably modified subsequent to the
passing of the Bill and this Bill would
apply to Jammu and Kashmir by this
wbstitution.

About associate members, it was
said that these associate members do
not have vating rights and that they
should be given voting rights. It was
suggested that Members of Parlia-
ment and Legislative Assemblies
should be assoclated and they should
have voting rights. A question was
asked: why 4 members from Parlia-
ment and 5 from legslatures I think
this question was legitimately put
and I owe an explanation, to which I
will come later. It was also suggest-
ed that Members of Parliament ghould
be from Lok Sabha as well as from
Rajya ‘Sabha. Then, it wag suggested
that members from Scheduled Castes
and Scheduled Tribes should be no-
minated. Then, it was also suggested
that MPs and MLAs whose constitu-
encies are under consideration should
be associated,

To the first point mbout voting ri-
ghts, I submit that if the suggestion is
accepted and if all the MPs and
MLAs are associated, it will cease to
be a Commission. It will become some-
thing which will not be in a position
to take any decision, Everybody will
be saying whatever he likes and for
everything, there will be voting, The
result will be that the Commission will
not be able to commplete the whole
work in time in which it has to com-

Then' dbout the poimt' thit a  fbw
‘ersang who are made members, say,
2937(ai) L8—8
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8 or 10, that they should have a voting
right, I would sy, a person wha is
intgrested io conteat and if he is given
a right to vote, I do not know where
it will land ys. Therefore, it would not
be fair to give voting right to them.

It was suggested that persons whose
constituencies are under consideration
should also be associated. It has been
the practice of the Delimitation Com-
mission to invite everyone who wants
to have a say. This tume, I can tell
my friends that the Delimitation Com-
mission would invite those Members
whose canstituencies are under consi-
deration and, if they want that they
should be heard, the Commission will
certainly hear them.

Mr. Bade said that persons from
Rajya Sabha should also be members
I submit, the Commission determines
constitucncies from which elections are
held Only persons who are elected
representatives of the people are as-
sociated as Associate Members Mem-
bers o! Rajva Sabha and Members of
Legislative Councils are not elec'ed by
the people directly. Therefore, it is
not possible for the Government fo
aceepl the suggestion,

SHRI R V. BADE: A Rajya Sabha
Member represents the whole State
whereas the Lok Sabhg Member re-
presents only one constituency.

SHRI NITIRAJ SINGH CHAU-
DHARY: 1 have made my submission
and the argument of Shri Bade is fal-
lacious and it will take us nowhere.

About the last point which was
made by many hon, friends as to why
there arq only four Members from Lok
Sabha while there are five Members
from Assemblies, T feel that the argu-
ment has much force and I have no
objection to incredbe the number of re-
presentatives from Lok Sabha from
four to fiye so that th isnodix-
parity. (Intertuption) be
five from Legislative A.ssem

SHRt R. V. BADE. wihat a‘!)out re-
presentation of Scheduled Castes and
Scheduled Tribes?
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SHRI NITIRAJ SINGH CHAU-
DHARY: The Bill provides that the
nomination shall be made by the
Speaker of the Lok Sabha and the
Speakers of the respective Legislative
Assemblies We must have patience.
All these interests would be consider-
ed by the respective Speakers while
nominating Associate Members.

There are some other points that
were made by the hon. members, but

they are not relevant to the Bill For
example, it was said that the Lok
Sabha may sit 1n two shifts as the

schools meet. Therefore I am not re-
plying to such points

MR. SPEAKER There was a mo-
tion for reference to a Select Com-
mittee by Mr. M C Daga. ..

SHRI M C DAGA (Pali): I want
to withdraw my motion

Amendment No 1 was, by leave,
withdrawn

MR SPEAKER The question 1s.

“That the Bill to provide for the
readju-tment of the allocation of
seats in the House of the People to
the States, the total number of seats
in the Legislative Assembly of each
State, the division of each State and
each Union territory having a Le-
gislative Assembly and the Union
territory of Delhy 1nto territorial
constituencies for elections to the
House of the People and Legislative
Assemblies of the States and Union
territories and Metropolitan Coun-
cil of Delhi and for matters connect-
ed therewith, be taken into consi-
deration.”

The motion was adopted.

MR SPEAKER: Should we now put
all these Clauses together? That will
save time.

On Clause 2, there are twq amend-
ments by Shri Bade . .,
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SHRI R V. BADE: I want to
something on my amendments.

MR SPEAKER: Have your lunch
first and then come prepared for it

say

We adjourn for Lunch to re-assemble
at 2.00 p.M.

13.08 hrs.

The Lok Sabha adjourned for Lunch
till Faurteen of the Clock.

The Lok Sabha re-assembled after
Lunch gt Fiwe Minutes Past Fourteen
of the Clock.

|Mg. DepuTy SeEaxer w the Chair].

RE, ALLEGED BURNING OF HOU-
SES IN A VILLAGE IN UTTAR
PRADESH

SHRI JYOTIRMOY BOSU (Dia-
mond Hubour)' I have given a notice
about thr alarming news that in &
minority inhabiteq village named,
Sajym, 1n Azamgarh District of Uttar
Pradesh 43 houses belonging to the
minor-ty community were burnt and
the members of the minority commu-
mity were beaten up by the Police. Sir,
n the last one month, in another wvil-
lage, Norani, gseventy houseg of the
minorily community were burnt and
looted and the people were beaten.
Sir, the District of Azamgarh seems
to be very notorious for these things.
Sir, we want to know what is hap-
pening? The UP Police is hand in
glove with the criminals,

Sir, the other day, when this mat-
ter was raised here, you were pleased
to observe that the Government must
get all the information and Mr. Raj
Bahadur promised on the floor of the
House that he would collect the infor-
mation from the State Government.” I’
hope Shri Raj Bahadur was not gone:
into hiding Sir, the whole question is
that we want the Government to make
a statement Is it a part of the game:
that is going to take place one after
another. This is a very gerious matter
and we want the Government to tell
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us right now and here, We do not
want to give any more time...

MR. DEPUTY-SPEAKER: Order,
please.

SHRI JYOTIRMOY BOSU: You are
very sympathetic to a good man like
me. The question is: you kindly tell
the Government to make a statement.
Otherwise, we wil] have to take ap-
propriate steps to make the Govern-
ment to make a statement.
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SHRI G. VISWANATHAN (Wandi-
wash): You have already made your
observations,

MR. DEPUTY-SPEAKER: Order,
please. Please sit down.

I think this question has come up
for the second time. I think on the
last occasion I heard the Minister of
Parliamentary Affairs saying that they
were collecting the information.,

SHRI JYOTIRMOY BOSU: It is ten
days now.

MR DEPUTY-SPEAKER. ....and
would share that information with
the House. I want to know whether he
has got anything to say now.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I will request my col-
lo-suenen.muohmtomumm
information from the State Govern-
;?;Mmm . This incident has

a village, far in the in-
ﬂtekr. 8o, naturally, it will take
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SHR] JYOTIRMOY BOSU: 1t is
only 10 mileg from the Azamgarh
District town. Sir, he is misleading the
House.

MR, DEPUTY-SPEAKER: Order,

please. You are not allowing me even
to hear him. Please walit,

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): We do not want to hear the
hon. Member's cock and bull stories.
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"“SHRI RAJ BAHADUR; We have
nothing to hide, Sir. If my colleague,
the Deputy Minister in the Ministry of
Home Affairs, has got any informa-
tion, he would have given it to the
House. Sir, 1t iz a matter that essen-
tially comes within the purviey of
the State Government.

SHRI JYOTIRMOY BOSU: Pro-
tection of minorities is a central sub-
ject.

SHRI RAJ BAHADUR: We are not
saying that. We are collecting the in-
formation and as soon as the informa-
tion is available, we will place it be-
fore the House.

SHRI G. VISWANATHAN: It is the
duty of the majority community to
protect the minorities. Here js your
observation made ten days ago and the
Government ig yet to get the informa-
tion.

SHR] JYOTIRMOY BOSU: Sir, you
made that observation 15 days ago.

MR, DEPUTY-SPEAKER: Order,
please, That is not going to help us.
I am seized of the matter, You should
also allow the Chair to make some
observations,

SHRI CHANDRAJIT YADAV
(Azamgarh): Really this question has
been raised here. Therefore, I wanted
to draw the attention of the Govern-
ment through you. Otherwise I ex-
pressed my great distress even this
morning to the Prime Minister. I
talked mmecmetmm 1t is
a matter of ghame that continuously
three villages have been burnt, arson



Delimitation Bull

163
[Blari Chandrajit Yadav]
terruptions) on a very large sesle
Therefore, I would request—the Cen-
tral Government has always been vi-
gilant in such cases and the Central
Government has always issued ins-
trustions and.diveetions to the State
Governments—that 1n such cases, par-
ticularly, when the lives and property

of the minorities are not protected
properly, serious steps should be
taken...

SHR; JVOTIRMOY BOSU, When?

SHRI CHANDRAJIT YADAV: I
would request the Parliamentary Af-
fairs Minuster that he should immedi-
ately get in touch with the State Gov-
errment Those officers who have mu-
serably fafled to protect the lives of
the minority, should be pumshed.

As my colleague, Shri Kam Dhan,
hag asked for a judicial inguiry, I
would also request that g judicia]l in-
quiry should be imstituted amd the
officers concerneg should be suspend-
ed immediately. Only then, not other-
wise, there will he a senge of security
among the minority. I hope the Gov-
ernment will take note of 1t | (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Please
allow me to say something. (Interrup-
tion) If you don't allow me to regu-
late the House how can I carry on?
Last time when this question came up,
T saild that this was a State subject
and normally it would not come be-
fore the House; but, gince it involved
the minorities, it had to be treated as
a special case, That i why I had al-
lowed it. The Monister of Parliamen-
tary Affgirs hed said et that tume—
must be about two weeks ago or ten
days ago, I denm't remember exactly,
we shall conswlt the records~thaf he
ar the Gewernment woulg be celleet-
img the information and then pass them
on te the House. Now this secopd in-
aident has taken place. Why should it
take such a long time, 10 days? I don't
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know. I would ask the Government to
respond to the strong feelings of the
Members ang get this information.

SHRI RAJ BAHADUR: I am, grate-
ful to you and to Mr. Chandrajit
Yadav, General Secretary of the Con-
gress, for the sentiments expressed; I
may say that we share the concern
expressed by hon. Memberg on this
matter. We share their feelings. It is
not the monopoly of Mr. Jyotirmoy
Bosu alone to express concern.

SHRI JYOTIRMOY BOSU: Sir, he
is casting aspersion on me. I say, you
are a communalist. You are doing it
for political purpose. (Interruption)
You should be given Academy Award
for talking irrelevant things and not
fulfilling promises. (Interruption).

1412 hrs,

DELIMITATION BILL—contd.
Clause 2 (Definitions)

MR DEPUTY-SPEAKER: Mr.

Bade, are you moving your amend-
ments?

SHRI R. V BADE
Yes, Sir, I beg to move:

Page 2, lines 5 and 6,—

(Khargone):

omst “having a Legislative As-
sembly” (20)

Page 2, line 6,—

omit ‘but does not include the
State of Jammu and Kashmir” (21)

In my amendment No. 21 I wish to
omat the wordsg wherein it 18 siated—
"but does not include the State of
Jammy and Kashmer”' I reguest the
Minister to amenq the Constitution
apd pemding that, we should not say
everytime that this will mot extend o
Jammu and Kaghmir. Anqd then, State
including Union Territory. I want to
amis the words ‘having a Lagislative
Assemb]y’. I do not know why these.
words ‘having a I..ecula&vejmbly'
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are put. I heve given my amendment
{o omit tivesg two words.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHR] NITIRAJ SINGH
CHAUDHARY): I made earher re-
ference to this point and I saud that
omission of Jammu and Xashmir does
not mean that this Act wil] not ex-
tend, I sad, this matter is governed
or regulated by the Constitution (Ap-
plication to Jammu and Kashmir) Or-
der. This would be suitably amended
after the passing of this Bill. As such
it would not be possible to accept the
amendment

SHRI R. V. BADE. He has not re-
plieg to what I said. Why should the
words ‘Legislative Assembly’ be put
in there? These two words can be
omtted.

SHRI NITIRAJ SINGH CHAU-
DHARY: Are you talking of amend-
ment No. 207

SHRI R. V. BADE; Yes.

SHRI NITIRAJ SINGH CHAU-
DHARY: The proposal of the hon
Member is for the omission of the
words ‘having a Legislative Assembly’
This 18 in clause (g) relating to the
definition of the expression ‘State’
The reasons which prompted the
Members for the suggestion are not
clear. Under the relevant provisions of
the Constitution Delimitation iz un-
dertaken in respeot of Statesa. On the
previous occasion, that is, in 1962, the
Govt. of Union Territories Act, 1063
was not on the statute book and na-
turally the position hag since changed
and it has become necessary to include
within the ambit of the expression
‘State’ the Union Territory having a
Legislative Assembly, While including
Union Territory within the concept of
State, it is necessary to confine it to
such of those Union territories which
have a Legislative Assembly and not
& Union Territory not having a Legls-
lative Assembly. In this view of the
matter the suggestion to omit the
words ‘having a Legislative Assembly’

Delimitation
Bill
from the definition of State’ cannot be

agcepted.

‘MR. DEPUTY-SPEAKER: I will
now put amendments No. 20 and No.
21 to the vote of the House.

Amendments Nos 20 and 21 were put
and negatived.

MR DEPUTY-SPEAKER: The
question is:
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“That Clausc 2 gtand part pf the
BillL"”

The motion was adopted,
Clause 2 was added to the Bill,

Clause 3 Constitutéen of Delrmitation
Commussion)

MR. DEPUTY-SPEAKER: Mr.
Bade, are you moving your amend-
ment?

SHRI R. V BADE: I am mowving
the amendment. I beg tg move,

Page 2, lmes 11 and 12—

for “each of whom shal] be a
person who iz or has heen g Judge

of the Supreme Court or of a High
Court”

sudstitute—

“one of whom shall be a person
who js or has been a judge of the
Supreme Court and another ghall
either be a person who 18 or has
been a judge of Supreme Court cr
of a High Court” (2)

He should be a person who had
been g judge of the Supreme Court
and another who is at present or had
been g judge of the Supreme Court,
or if such a one iz not available, of the
High Court,

SHRI NTTIRAY SINGH CHAU-
DHARY: Bometimes & s0 happens
that it becomes impodsible to get Re-
tired Judge of the Supreme Court, It
is neoessary that this provision should
be there as it is, and attempts are
made to get such persons.
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MR, DEPUTY-SPEAKER: I will
now put amendment No. 2 to the vote
o° the House.

Amendment No, 2 wag put gnd nega-
twed.

MR, DEPUTY-SPEAKER The
question 1s:

“That Clause 3 stand part of the
Bul."”

The motion was adopted.
_Chme 3 was added io the Bill
Clause 4 (Duttes of the Commaission)

SHRI R. V. BADE; 1 move amend-
ment No. 22.

I beg to move:
Page 2—
omat lines 28 to 33 (22)

I want to omit the words: ‘Provid-
ed further that it shall not be neces-
sary for the Commussion to readjust
the gllocation of seats in the House of
the People to any Union territory or
the total number of seats in the Legis-
lative Assembly of any of the Union
territories of Goa, Daman and Du,
Pondicherry and Mizoram or the total
number of seats in the Metropolitan
Council  of the Union territory ot
Delhi’ It 1s not necessary for the
Commussion to do so0 because it has
got jurisdietion for the whole of
India. Therefore I want that these
lmes 28 to 33 should be omtted

SHRI NITIRAJ SINGH CHAU-
DHARY: While replying to amend-
ment No 20 I have given the reasons.
The same reasons apply here also.
This proviso cannot be delted

SHRI R. V. BADE: When the Com-
massion  has got junwsdiction, wby
should there be this special power?

SHRI NITIRAJ SINGH CHAU-
DHARY: These are governed by the
Union Territories Act of 1863. There
cannot be just two laws for the same

puipose. .

MR. DEPUTY-SPEAKER: I will
now put amendment No. 22 to Clause
4 {o the vote of the House.

Amendment No. 22 was put and
negatived.
MR. DEPUTY-SPEAKER: The
question 1s;

“That Clause 4 stand part of the
Bul”

The motion was adopted.

Clause 4 was added to the Bill.
Clause 5 (Assocuate members),

MR DEPUTY-SPEAKER: Hon.
Members may move amendments to
Clause 5

SHRI R V. BADE I beg to move:
Page 2, line 35—

for “mne" substitute “ten” (3)
Page 2 line 35—-

for “four” gubstitute “five” (4)
Page 2, line 36—

for “House of the People” sub~
stitute “Parliament” (5)

Page 2, line 37,—

after “Assembly” insert ‘“or of
the Legislative Council” (6)
Fage 2, line 43—

for “House of the People” sub-
stitute “Parhbament” (7)

Page 2, Iine 48,—

after “House” mnsert—

“and the strength of the
members of the Political Par-
ties representeq in the House.”
(8)

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

Page 2, line 38,—
add at the end—
“from among the recognised
poitical parties” (13)
Page 2, line 40—
for “four” substitute “five” (14).
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Page 2, line 42—
for “nine” substitute “ten” (13)
Page 2, line 44—

for “four™ substitute “five”
(16)
Page 3 line 4,—
for “two 1 o1 ths” substitute
“one month"” (17)

SHRI B. V. NAIK (Kanara): I

teg to move:
Page 2, line 87,—
for “five” substitute “four” (24}
SHRI R. V, BADE: I beg to move
Page 2,—
ufter line 44, inseri——

“Provided further that at least
one of the Members of Parlia-
ment so nominated and at least
one of the associate memoers so
nominated shall belong to either
the Scheduled Castes or Schedul-
ed Tribes." (25),

SlIRI R. V. BADE: I have movel
muny amendments to clause 5. My
first amendment seeks to substitute ten
i piace of nine, Three memberg are
frun: the Commission, and 1f there are
nine Members, 1t would mean a total
of 12 and in case of division between
the members, there will be difficulty
So, I have suggested that the number
should be ten, so that the majority
will carry the point, and the same
rr;mn will apply for the number five
also.

Then, instead of the words ‘House of
the People’ I want the word ‘Parlia-
ment’ to be substituted. The hon Mi-
nister has said, of course, that it is
the House of the People which should
be represented and not Parliament
But my argument ig that Parliament,
of course, represents the whole State,
while the associate Members repre-
sent their own constituencies. When J
am an assoclate Member, T shall be
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alwayg particular about my own con-
stituency and when others come, then.
of course, there i3 only stepmotherly
stituency and when others come, then,
be representation from the whole of
Parhament, that is, from Rajya Sabha
as well as Lok Sabha,

Then as my hon. friend Shr1 R. D.
Bhandare had alsp suggested yester-
aay, I have suggested in another am-
endment that among the associate
Members, there should be at least one
from the Scheduled Castes and one
frcin the Scheduleq Tribes, becaust
Government are very keen also that
the Scheduled Castes and Scheduled
Tribes should be represented. There-
fore, 1 have moved an amendment
whicl; seeks to provide that:

“Provided further that at least
one of the Members of Parliament
g0 nominated and at least one of the
associate members so nominated
shall belong to either the Sche-
duleq Castes or Scheduled Tribes'

Of course, this is a vey simple thing,
and a matter on which Government
have also been laying stress. But here
there 15 no mention of representation
of Scheduled Castes and Scheduled
Tribes. Therefore I would request the
hon. Minister to accept my amendment
in this regard so that Scheduled Cas-
tes and Scheduled Tribes may be re-
presented among the associate mem
berts.

st CrHTaIT WTEAY ¢ IITEUE HEN-
g, wad AY g B @Y WY A
w41 € § forw ¥ ST e qwT F @R
o ot faermr gy & forg oy &Y
Y wow ¥ g @® wdy v v fae
WY FT aY Wy 98 wiwee ¥ R
fr agt ¥ ot qie s @, @
xS wran § frowod qgi &
#r o AW 4 cEr? oAfer ¥
TR ¥ WY ¥ ATEE A v W@ IW R
afier o gfewrr & o O WY OF
| T i WX aT W e ¥
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BHRI B V., NAIK: 1 only want to
press amendment No. 24 which has
been accepted by the hon. Mimister.
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SHR1 NITIRAJ BINGH CHAU-
DHARY- 1 accept amendment No. 23
which 1s the same as Nos. 3 and 11,
amendment No 4 which i3 the same
as No 12 and amendments Nos 14,
15 and 16

As regards amendment No. 5 moved
by Shr1 R V Bade, which seys that
msteag of the words ‘House of the
People’ the word ‘Parliament’ should
be substituted, the Delmitation
Commussion provides for delimita-
tion of seats 1n areag from
where the people will be elec-
ted Lok Sabha represents and 1s elec-
ted by people dimrectly The Rajya
Sabha 1s not Therefore, 1f the word
‘Parhament’ 1s substituted, then repre-
sentation would have to be given to
Memberg of Rajya Sabha, and since
they are not elected directly by the
people, 1t 13 not possible for us to
accept that amendment For the same
reasons amendment No 6 by which
he wants to include the Legslative
Councils also which are also not di-
rectly elected by the people, cannot
be accepted

Amendments Nos 8 and 13 are
identical It 1s not possible for me to
accept them, because the Constitution
does not recogmse political parties.

In amendment No 17, Shri Rama-
vatar Shastr1 wants that the Speaker
of the Lok Sabha who under the Bill
18 given two months' time to norm-
nate should be given only one month,
and his argument 18 that the Speakers
of the State Assemblies are given only
one months time and therefore, the
Lok Sabha also should be given only
one month’s time While the Speaker
of a State Assembly has to consider
the greas of the State only, the Spea-
ker of the Lok Sabha has to take
mnto consideration the entire country,
all the States and wll the regions and
he has also {0 take into considera-
tion the interests of the Schaduled

the groups that ere in the country in
order to see that everyone is re-
presented and, therefare, he is bound
to take time, Therefore, he must be
givem a reasonable time, Therefore.
two months’ time has been provided.
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SHRI R V BADE Why not accept
amendment No 24 which says

“Provided further that at least
one of the Members of Parhament
so normnated and at least one of
the associate members so nomina-

* ted shall belong to either the Sche-
duled Castes or Scheduled Tribes™?
SHRI NITIRAJ SINGH CHAU-

DHARY I am afrmd that the hon

Member has not read the entire com-

position of the Commussion Take the
case of Jammu and Kashmur, where
there 13 no Member from Scheduled

Castes and Scheduled 1ribes ‘What

will happen to such States?
SHRI R V BADE Wherever there

18
SHRI NITIRAJ SINGH CHAU-

DHARY His amendment does not

say that It makes 1t imperative

Therefore, 1t 18 not possible for me

to accept 1t

MR DEPUTY-SPEAKER There
are a number of amendments which
the hon Mmmister has indicated he
would accept I shall put these amend-
ments one by one to the vote of the

House
The question 18

‘Page 2, line 35—
for “nine substitute “ten”, (3)

The motion 1twas adopted
MR DEPUTY-SPEAKER The
quesion 18
‘Page 2, line 35—
for “four” substitute “five" (4)
The motion was adapted
MR DEPUTY-SPEAKER Amend-
mentg 11 and 12 have not been moved
because they are the same as 3
and 4 So they have not been taken
into conmderation I put amendment
No 14 to the vote of the House The
question 18
‘Page 2, hine 40,—

w “four” mb:htutg e
(14
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The motion was adopted
MR, DEPUTY-SPEAKER The
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question 1s
‘Page 2, hine 42,—
for “nime” substitwde ‘ten"’(15)
The moton wus adopted

MR DEPUTY-SPEAKER  The
question 1s .
‘Page 2, line 44,—
for ‘four’ substitute “five (16)

The mation was adopted

MR DEPUTY-SPEAKER 1 <hall
put the other amendments the vote

Amendments Nos 5 to 8 13 17 24
and 25 were put and negatiwed

MR. DEPUTY-SPEAKER The
question 18

‘The clause 5, as amended, stand
part of the Ball”

The motion was adopted

Clause 5, as amended, was added to
the Bill

Clauses 6 to 8 were added to the Ball

Clowuse 9 (delimtation of constituen-
cieg)

MR DEPUTY-SPEAKER We now
take up clause 9 There 18 an amend-

ment
ot faw wwe went (weeT)
7 sy v g 5 g 5 &Y ofier 21
¥ grury freafafee s el fear
A

faey o ol % Awaw &
frg oF & = (@) & ok
st wgiea ofeat oY omee
25 Ry ¥ w7 ) TwT Ww-awr
¥ g e wrfre &1 @Fr

9wy ag W fs dwawr o)
Farumraar & QX T, ogr ¥ ¥
womafe & fag wagfan snfad
¥ v fawrmeeay ¥ sfafafas
LA L L L
ool weaT sl aw-anfat
ot seear 25 Wi ¥ &% &,
oy 6 i @ @ 17 (19)

SHRI NITIRAJ SINGH CHAU-
DHARY Articles 380 and 332 of the
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«Constitution provida for reservation
of seats for Scheduled Castes and
Schedwed Tribes. Reservation has to
.be in certain proportion laid therein.
During the discussion of the Bill I
hag made a detaled statement put to
my misfortune the hon, Mover of this
amendment was not present. If he
swas present he would not have moved
this amendment. The reason why it
«annot be accepted is that certain
constituencies will have to be" de-
reserved because the number of S.
C. is less than 25 per cent. There
cannot be shifting or rotation of these
constituencies for the simple reason
that if rotation was accepted, Members
may not take any interest in the wel-
fare of the constituency knowing that
they would not be contesting the elec-
tion next time from the same consti-
tuency. Moreover, 1t 1» only equita-
ble to reserve seats for Scheduled
Castes, as far as possible, in the areas
where they are in large numbers
‘Otherwise, they will have a legitimate
grievance that in spite of their higher
percentage of population, the consti-
tuency has not been reserved for
them. The method of de-reserving or
rotation of reserved seats for subse-
quent elections will pose a problem
for the Election Commission or the
Delimitation Commussion and the
method adopted may not swii the
convenience of the elected members.
aspiring members and the electorate,

Therefore it 15 not possible for pe
to accept this amendment.

MR. DEPUTY-SPEAKER: I
now put amendment No. 18 to
vole of the House.

Amendment No. 19 was put and ne-
] gatived.

shall
the

MR, DEPUTY-SPEAKER 1 shall
put all the other clauses of the Bill
to the vote of the House. The ques-
tion is:

“That clauses 9 to 11, Clause 1,
the Enacting Formula and the

Title stang part of the Bill”

The motion was adopted.
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Clauses 9 to 11, Clause 1, the Enact-
g Formula and the Title were added
to the Bill,

SHRI NITIRAJ SINGH CHAU-

DHARY: Sir, I move:
“That the Bill, as amended, be

pmd.“

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended, be

passed.”

SHRI SAMAR GUHA (Contai):
I want to take a few minutes at the
thnd reading stages because I want
this to go on record. There was re-
ference by some friends for increas-
ing the strength of the Lok Sabha.
A carcular was sent to us by the
Election Commissioner suggesting
that the present strength of the
Lok Sabha should be increascd
to some arbitrary figure of 570.
He did not give any reason why
this figure should be raiseg arbitrari-
ly ke this. We are opposed, the So-
vialist Party is opposeqd to the increase
in the strength of the Lok Sabha for
the reason that there is no principle
mnvolved 1n increasing the number of
seats from its present strength.

MR. DEPUTY-SPEAKER: You can
speak on it if it comeg withln the
purview of this Bill.

SHRI SAMAR GUHA- It has been
discussed in this House

MR. DEPUTY-SPEAKER: How
has jt been discussed? This Bill will
have nothing {0 do with the increase
in the number of seats in the Lok
Sabha.

SHRI SAMAR GUHA: This has to
be put on record. One reason why it
has been suggested is that there were
a few ney States that have been cons-
tituted and they have to be provided
for. This issue was thoroughly dis-
cussed by the framers of the Consti-
tution and they felt that the issue of
representation should not be Lkept
flexible. They laid down s certain op-
timum limit. The reason is that re-
presentation cannot be proportionate
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10 the rate of growth of population.
570 may be possible in 1981 but in
1991 the numbers will grow and after
itwenty or thirty years this number
wil] have to be increaseq to 1,000.
“The House of the People will turn in-
to a mela or a bazar. After thirty or
forty years it may so happen that we
may have to go into the business of
representation, whether it will be
direct representation or some electo-
ral college has to be set up in the
panchayat level or some other level.
‘That has to be thought of by our fu-
ture generation. As I said, the farmers
of the Constitution have said that the
basis of repsentation cannot be pro-
portionate to the rate of growth of
population and if it is related to that,
1t will be extremely difficult.

Now the question arises: how to
find the six seats, the figure that was
&wven to us. Haryana with a popula-
tion of nine million has nine seats

MR. DEPUTY-SPEAKER: All these
ihings are relevant when the relevant
Bill for this purpose comes before the
House

SHRI SAMAR GUHA: I know
This point did not get publicity and
so it is necessary for us to put it on
record. Himachal Pradesh with three
million people has four representa-
tives, With nmine million and nine geats
in Haryana, if we take that basis, the
representation from Jammy and Kash-
mir will be 3 or 4 from Himacha] pra-
desh less than 4. We should have ra-
tionalisation. Delhi has only four mil-
lion people but the representation from
Delhi ig extra-ordinary, The popula-
tion of Haryana is nine million gnd
its representatives number nine. There
is no rationale behing the represen-
tations of these smaller States like
Jammu and Kashmir, HP, or Delhi, If
Haryana which has the least number
of representatives is taken as the stan-
dard and on the basig of that if the
representation for the smaller States
or Union Territories is fixed, it will
be possible to find out six extra seats,
without there being any necessity of
having, any change in the Constitution.
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Coming tc this Bill, wherever these
delymitation committees are formed,
memberg will be chosen from Parha-
ment or the Assembly, Although they
will be associate members, our past
experience is their views are not ta-
ken into consideration and there 1s a
lot of injustice being done. In some
States, paiticularly Assam, the areas
are so delimited that it suits a certain
personality or certain political party
so that 1t will be helpful for them
to get elected. Some good amendments
moved by opposition members in this
regard have not been accepted. Our
past experience is bitter. A lot of
partisan attitude 1s taken in the de-
Lhmitation of our constituencies, I
would request the minister to asswe
the House that there will be no parti=
san attitude in choosing the area for
the Lok Sabha or Assembly constitu-
encies.
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MR DEFUTY-SPEAKER: The
question is:

“That the Bill, as amended, be
passed ”
The motion was adopted.

———————
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STATE FINANCIAL CORPORATIONS
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We take
up the pexy BiH by Shritnati Sushila
Rohatgi further to amend the State
Financial Corporations Act, 1851,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 1 beg
to move®:

“That the Bill further to amenid
the State Fimancial Corporations
Act, 1951, be taken into considera-
tm.ll 1
As the House is aware the State Fi-

nancial Corporations Act was passedin
1951 to provide for the establishment
of State Financial Corporations in
the States for rendering financial
assistance to small and medium scale
industries, Practically all the States
have now established Financial Cor-
porations in their respective territories
In regard to States and the TUnion
Territories other than Delhi, which
are small in area, the State Financial
Corporation in the adjoining State
serves as a Joint Financial Corpora-
tion, Negotiations are in progress
for the extension of the jurisdiction
of the Assam Financial Corporation
to the State of Nagaland, The Union
Territory of Andaman & Nicobar Is-
lands has been addressed to consider
setting up a Corporation. Action is
being initiated to extend the juris-
diction of the Kerala Financial Cor-
poration to the Laccadive Minicoy
and Amindivi group of Islands.

Since the last amendment to the
Act in 1982, the activities of these
Corporations have increased consider-
ably. During the last financial year
1871-72, the aggregate loans sanction-
ed were of the order of Rs, 6335
crores as against Rs 40 crores of the
wear 1870-71 apd Re. 82.40 crores in
the year 1389-70. The agigregate loans
gramted by the corporations since their
ineeption amount to Rs. 201 crores
covering 17,797 wnits. Of this, the
nushber of small schle units assisted

wag
cial
The

15, 447 which received finan-
assistance of Rs, 141 crores.
aggregate paid up capital of
the Covporatioms stood at Bs.
6086 crores and their reserves
at Rs. 6.06 crores. The number of
Corporations which had te draw sub-
ventions has now declined to two and
the gubventions drawn also are at
present insignificant, The Reserve
Bank of India and the Industrial De-
velopment Bank of India have been
asgisting the State Financial Corpora-
tions in finding, resources in the form
of capital and bonds in the market
and have also been providing refinan-
ce and loan assistance at concessional
rates of interest to the extent, finan-
cial corporations are able to utilise
them.

The House may recall that conces-
siomsl Schemes of finance have been
announced by the all-India term lend-
ing institutions for the establishment
of small and medium scale industries
in various backwarq areas notified by
the Planning Commission, The Cor-
porations’ role is no longer confined
to that of a mere purveyor of term
loang to such industrial concerms as
they seek them. The Corporations have
to search for and implement positive
programmes in ever widening flelds
of activities for the stimulation of in-
dustria] growth especially in the back-
ward regions. There is a proposal for
a World Bank Loan for of 25
millions U.S. dollars to be routed
through the Industrial Development
Bank of India for meeting the fo-
reign exchange requirements of the
loanees of State Financial Corpora-
tions. With the nationalisation of
banks and the spread of g nei-work
of branches of these banks through-
out the country, there is need for
State Financial Corporations also to
play a more useful part in the fleld
of development of particu-
lérly in less industrially developed
régions of the country by extending
finanecial assistance to new entrepre-
neurs. It has, therefore, become ne-
cessary to equip these corporations

*Moved with the recommendation

of the President.
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with the necessary tools by suitably
amending the law.

In November, 1871 the Finance Mi-
nister convened a Conference of the
Reserve Bank of India, the State Fi-
nancial Corporations and the public
sector bankg to effect a greater coor-
dination of the activities of the Cor-

porations with the Commecral
banks. The various amendments
contained in this amending le~

gislation were the direct result of the
decisions taken at the Conference.
The amendments have been circulated
among the State Governments Repre-
sentatives of some of the State Go-
vernments were also invited for dis-
cussions at Delhi to explain to them
the salient features of the Bill. The
principal amendments to the Act now
proposed in the Bill have the broad
general consensus of the State Gov-
ernments.

I now proceeq to explain the more
important of the amendments.

The Corporations are now enabled
for the first time to finance concerns
engaged in the maintenance and re-
pair of machinery, vehicles and ves-
sels, assembling ang packing units
and the fishing industry To help new
entrepreneurs in the promotion of
industries, consultancy services will
also be provided by the Corporations.

The most jmportant of the amend-
ments is the creation of a special class
of share capital to be exclusively subs-
cribed by the State Government and
the Reserve Bank Thy capital is
intended to provide loans on soft
terms to technical entrepreneurs, to
sophisticated lines of industries and
to promote units in the industrially
backward areas selected to qualify for
concessional finance from the all-India
term lending financial institutions. 1
hope this will be welcomed as a posi-
tive step towards helping the emerg-
ing class of new entrepreneurs and
also in achieving the goal of a balanc-
ed regional development. In respect of
this class of shares it iy not proposed
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to burden the State Government with
the need to guarantee a minimum rate-
of dividend.

Iam a procedural change
in the selection of manging directors
who are the chief executives of the
Corporationg which are now expected
to take more initiative than hitherto-
fore in the promotion of imdustries.
The State Governments in future
would, therefore, be required not me-
rely to consult the Reserve Bank of
India bui should obtain its advice be-
fore making the appointments in
order to ensure that suitable persons
of requisite calibre alone are appoin-
ted as managing, directors of these
corporations.

To enable the financial corporations
to have a wide net work of branches
in their respective States, the corpo-
rations are ulso enabled to open offi-
ces at such places as they consider
necessary’ in addition to the places
where the State Governments ask
them to do so,

On the analogy of the provisions
proposed jn the Industrial Finance
Corporation (Amendment) Bill, 1972
the State Financial Corporations would
also be prohibited from granting as-
sistance to industrial concerns in
which any of the directors of the fi-
nancial corporations, may be having a
beneficial interest, so long @s they
serve ag directorg on the corporations.

To have a beiter spread of assis-
tance to a larger number of units, I
propose to restrict the size of the in-
dustria] concerns which will be eligi-
ble for assistance from the corpora-
tions as well as the quantum of as-
sistance which the corporations may
give to a single industrial unit. Indus-
trial units whose aggregate of paid up
capital ang reserves exceedg -one crore
of rupees will not be eligible for as—
sistance. The Corporations cannot also
grant aggregate assistance exceeding
30 lakhs of rupees to a single indus-
trial concern, if it is g limited com-~
pany and 15 lakhg of rupees, it it is
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a proprietorship or a partnership con-
cern,

Some of the Unjon Territories have
contiguous areas with more than one
State, Under the present law such
Union Territories can enter into an
agreement with only one State for
forming a Joint financial corporation.
It is now proposed that the adminis-
trations of Union Territories may
form Joint financial corporations with
one or more States depending upon
the States contiguous to each of its
areas.

The other amendments are ex-
plained in some details in the State-
ment of Objects ang Reasons and in
the Notes and Clauses and are minor,
consequential, clarificatory and of a
procedural nature eand I neeg mnot
take any further time of the House
to explain them.

With these remarks, I commend the
Bill to the House for consideration.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the State Financial Corporations
Act, 1851, be taken into considera-
ﬁon"}

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr, Deputy-Speaker,
Sir, so far as this Bill geeks to ex-
tend the coverage by enlarging the
definition of industrial concerns, we
welcome it, because it makes various
other types of industries or busines-
ses eligible for financial assistance
from the State Financial Corpora-
tions. But there are certain provi-
siong of this Bill on which we feel
that they have been incorporated
:l;llthout giving much thought to

em.

Bill

vides for the issue of a special class
of shares, Here is & case where Par-
liament is being asked to abdicate all
its powers and functions, so far as
legislation is concerned. It says that
the uncalled or unutilized capital of
the wvarioug State Finance Corpora-
tion will not be used or issued by the
State Finance Corporation under the
previous existing law, but shall be
issued to the State Government and
the Reserve Bank or according to
their directions. Kindly see sub-
clause (3), which says:

“The funds representing the
capital gubscribed as aforesaid
shall be used only for such pur-
poses, in such manner and for
rendering ussistance to such class
or category of industrial concerns,
as the Reserve Bank may, in con-
sultation with and after obtaining
the advice of the State Govern-
ment, specify in this behalf from
timg to time.....

This is how the special class of
shares 1s sought to be allotted and
the hon. Minister says that this is
the most important provision of the
amending Bill. We do not know for
what purprses the special class of
shares is being 1ssued. Everything is
left to subordinate legislation—the
number of shares issued, to whom
issued and for what purpose it is
issued.

It is mentioned on page 11 of the
Bill, in the Statement of Objects
and Reasons:

“For these purposes, the corpo-
rations should p-ovide ass'stance
on soft terms to deserving units
in the small and medium scale
sectors of industry.”

Therefore, the intention is to utilize
the money that will be available by
the issue of this special class of shares
by giving it to deserving units in the
gmall and medium scale sectors of
Industry.

15.00 hrs.

Why don’t vou provide that in the
Bill? Will the Statement of Objects
and Reasons govern the construction:
of the Bfllt The Statement of O
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_JBC‘tS and Reasons has not to be look-
ed 1r}to under. the ordmary rule of
construction, Thig is the most ordi-
nary provisions. The Statement of
Objects and Reasons lays down the
principles on which the Bill is sought
to be enacted. But the relevant Sec-
tion do€s not say anything like that.
I completely leaves it to the discre-
tion of the Reserve Bank of India.
Although a new class of shares is
being floated or is mandatorily to be
-issued by the Reserve Bank of India.
the Parliament does® not know for
what' purpese it is- issued.

It is important to note that Sec-
tions 47 and 48 lay down that the
‘State  Financial Corporations, can
make rules and regulations. Now,
“with regard to Sections 47 and 48, no
‘rules, no regulations, need be made
.at al] as provided in the proposed
piece of legislation. But some rules
and  regulations which ‘nobedy will
know will! be framed which nheed not

be published. We do not know any- -

“thing ‘about them. This amending Bill
‘does not! make any provision even for
the publication of rules and regula-
tioms.

~ Why should Parliament completely
abdicate its powers. I do not know.

If the intention is there as it appears:

to be in the Statement of Objects and
Reasons, why don’t you provide that
by issue ¢f a emecial class of shares,
the money will be utilised for 'the
purpose of helping the small and
medium-scale: indstries? That is a
very. -laudable cbject. We support
that. . We want that small and
medium-scale -ir-ustries should he
given financial assistance, which they
are not given. This is 0n|e of their
~grievances.

The Industrial Finance CorpOratlon
is more in favour . of big business
bouses which have got a large scope
~of raising money. The small and
medium-scale industries are not get-
ting: any preference. Whv ' should it
“be left to the diseretion of some offi-
‘eap in the Reserve Bank of India?
“Why ' should not’ the ' Patrliament’ lay
.down that? I fail to understand that.
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It shows not only scant reéspect is

paid to: Parliament but it shows, pro-
bably, up till now, nobody has applied
his- mingd to it. That is why nobody
has taken care to see that. The
Draftsman who  is no doubt to give
effect to the policies of this Govern-
ment has not even thought about it
or has not been asked to think about
it. This is my first point with regard
to special class of shares. I think,
it is essential that not only the mode
of utilisation of money should be
indicated but it should be indicated
specifically in the statute, and that
the regulations at least should be
made available and placed before
Parliament, and the Parliament may
consider these matters. Why should
Parliament abdicate its powers? il

Then, the scheme of the Mﬁis tu-

" replace the Industrial Finance Cor-

h-we were dis-
cussing ‘yesterday and to replace it by
the Industria] Development Bank so
far as the functioning of the State
Financial Corporations is concerned.
The Industrial Finance Corporation
deals with ‘an all-India perspective.
They do not deal with heavy indus-
tries as-the Industrial Development
Bank deces. The State Financial Cor-
porations in their restrictive spheres
of activity have to deal with not only
heavy industries but they are also
expected ' to' deal ~with small and
medium scale industries. - Yesterday,
one of our appeals to the Govern-
ment was to kindly see that there is
a proper cpordmatlon proper inter-
connection of activity, between the
State Financial Corporations and the
Industria] Finance Corporation,

Now, we find that although: the
scope of the sphere of activity of the
Industrial Development Bank is com-
pletely different from that of the
State  Financial Corporations, the
State Finaneial Corporations are being
brought  under ' the complete hege-
mony of the Industrial Development
Bank. This'is ‘a‘loptsided’ way of
looking at'things. ' you want pro-
per coordifiation, . if you want  that
there should not be any friction bet-

poration - about: whitel
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ween the State Financial Corporations
and the Industrial Finance Corpora-
tion who have to do the same type
of job, why do you bring in the
Industrial Development Bank?

I hearq the hon. Deputy Minister
saying that the Industrial Develop-
ment Bank will provide funds. Be-
cause they will provide funds, that
does not mean that they wil] replace
the Industrial Finance Corporation
which will be an all-India body and
its place will be taken by the Indus-
irial Development Bank,

It you see clauses 7, 11 and 12, you
will find that the whole basis of the
change is nothing but replacing the
Industrial Finance Corporation by the
Industria] Development Banks,

So far as clause 6 is concerned, I
have got certain submissions to make.
Yesterday also I made submussions on
identical provisiong 1n the eother Act.
It says that the State Financial Cor-
poration can transfer its rights with
regard to certain documents or bonds,
etc,, somebody else. But we are
blissfully ignorant as to who is that
somebody else. No provision has
been made at all. This is the very
same point I made yesterday and no
answ-: was given to that point with
1egard to the other Act, as to who are
going to be the persons who will be
the transferees. Does it depend on
the sweet wil] of the State Financial
Corporations to transfer to anybody
else it likes.

Again, you kindly see the State-
ment of Objects and Reasons, No
thought has been given to this matter.
The Statement of Objects and Rea-
sons with regard to this clause says
that other institutions are intended to
be the transferees. For construing
the meaning of this Act when it is
passed, everytime one has to have a
copy of the Statement of Objects and
Reagong to find out what does it
mean, ,Even then, that is not very
clear,

The Statement of Objects and Bea-
sons says:
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“To ease the constraint in the
resources of the Financial Corpo-
rations, it is provided in clause 6
that the instruments relating to
loans or advanceg granted by a
Financial Corporation may be
iransferred to other institutions”

Now, the word “institutions” we are
getting in the Statement of Objects
and Reasons, but even tha. word is
net  appearing in the body of the
clause. What is the pbject behing it?
Was any thought given at the time of
drafting of the Bill? I do not know.
I hope, the hon. Minister will kindly
clarify this at least today. Yester-
day, she did not do that.

If you gee clause 7A, it says:

“ ...the Finoncial Corporation
may, nolwithstanding such trans-
fer, act as the trustee for the
transferee.”

What will be the object? Why this
provision for transfer to an un-
named, undisclosec, object and, when
the transfer is made, what will be
the consideration for transfer? We
do not know for what purpose the
Financial Corporation goes on acting
as the trusteg in respect of its trans-
ferees, I submit there is no rationale
behind it. We do not understand
this at all. If the Government has at
all given its thought to it, I have
doubts, with all respect to the hon.
Deputy Minister. Let us try to have
what is the purpose behind it, and
how it is proposed to be worked out.

We are supporting the main object
of the Bill, namely; expanding the
scope of applicability of this legisla-
tion ‘o wvarious institutions, But
while doing it, you include provisions
by way of amendment which either
are not workable or do not convey
any meaning.

Then, clause 5, sub-clause (a) saya:

“(a) in sub-clause (1), for the
words “snd with the approval of
the Central Government”, the
words “based on the advice of the

Reserve Bank"” shall he gubsgtitut-

ed;”
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I find this is ap innovation in draft-
ing. It says that something has 10 be
done based on the advice of the
Regpérve Bank. I am quite happy
that the Central Government's appro-
val is not necessary. What is meant
by “pased omn the advice of the
Reserve Bank”? Are they obliged to
follow the advice? Does i1t mean more
than “consultation™? Ig it incumbent
on the State Financial Corporations
to accept the advice of the Reserve
Bank? Why don't you use the ordi-
nary language of the law which has
been used and which has stood the
test of time? Either say “approval”
or say “consultation”. What does
il d on the advice of the Reserve
" mean?

Here, clause 7 says:

“ ...after the words “in con-
sultation with” the words “and
after obtaiming the advice of”
sha]ll be ingerted.”

Is it a mandatory advice? Is the ad-
vice binding on the State Finance
Corporations? I do not know whe-
ther any consideration has been given
to that.

Then, you see clause 14.

It is an amendment proposed to sec-
tion 23 of the principal Act:

“Provided that the State Gov-
sInment may, in consultation with
pnd gfter obtaining the advice of

the Beprve Bapk, sgpecily the
f?"::;,wl i of poste fn pee-
mpde Ry the on guch
l‘% andpo r condj-

of seyvice B the d may

made un(ierat?l?s 1& m

to such posts in recpectotpuiters
so defermined by this Board”
It is said in ‘Notes on Clauses”:
m’:laule 14 provides that in res-
of certain categoriés of posts
spetified by the State Gdverninen
in consulation with the Reserve
Bank, thy Board may determine
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the remuneration and other terms
and conditions. without the need
to frame regulations.”

I do not know whether a specia] clags
of officers are being sought to be
created; I do not know what will be
their duties and functions. Why
shoud the regulations which are ap-
plicable to all other officers not be
made applirable here also, to these
officers also” Again on obtaining
‘advice’, a similar lacuna is there.
What will be the functions of these
officers what sort of posts are intend-
ed to be created, why should the re-
gulations which are applicable to all
others should not be made applica-
ble to them also, nothing has been
said in the Statement of Objects and
Reasons. ..

SHRIMATI SUSHILA ROHATGI:
He js asking for the defilmtion of
‘advice’. May I know how he would
define the word ‘advice’ Is it
something mandatory or just a con-
sultation? I may be guided by h s ad-
vice.

SHRI SOMNATH CHATTERJEE:
the question js what is the intention
of the Government. You have moved
this bill. Yau have to say whether you

want that advice to be bi g on the
State Financial C tion or it is
just consultation. ation is not

binding, nged not be bindjng. There-
fore, find out what the leayned drafts-
man have thought about it. (Interrup-
tion). We do not want to be told by
the people that we have been a party

ment in allowing amendments,

There is a provision which has been
made bv which the Btate Mnance
Corporation will no : v

3 ?‘09 to do. We
support it; it i mwhmm
State - ntmnmytrnm
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But the celling thet was there on
the quantum of divident to be declar-
ed 13 now being withdrawn We wish
to know why thus ceitng 1s being
withdrawn Clause 23 deals with that
1 find from ‘Notes on Clauses’

“Clause 23 seeks to remove the
present ceiting on the rate of five
per cent on the dividends which
may be declared by a Financial

Coiporation once 1t buwlds up 1its

1eserve fund equal to 1its share

capital ang also to provide that the
gurplus after payment of dividend
need not be transferred to the State

Government concerned but may be

retained mm the Corporation, 1n

order to strengthen the reserves”
That 15 a very laudabls thung, the
second part is good, we want 1t But
why should the ceiling on the rate of
dividend be withdrawn? The main
subscribers to the capital of the
mnstitution are the Cantral Govern-
ment or the G&tate Government or
IDBI or the Reserve Bank. Are they
80 keen to get more than 5 per cent
dividend that vou are withdrawing the
ceiling? Not more than 25 per cent
of the share capital can be subscribed
by anybody except the Central Gov-
ernment and the financal institutions
For these shareholders, are you gomng
to withdraw or 1emove the ceiling <o
that any amount of dividend can be
declared? Does the Central Govern-
ment ar the IDBI want to have the
State Financial Corporations as a
money-making machjne for them? 1Is
the rate of dividend the test for the

I come to Clause 28 It says

“All regulations made under this
section shall 'be published in the
Official Qazette and any such regu
iation shall have effect from such
earher or later date as may be
specified 1n the regulations”

Now, power 18 being taken to make
the regulations with retrospective
effect, without indicating the nature of
the regulations I wigh to draw the
attention of the hon members in this
House with regard to two very impor-
tant matters Even regulations are
not to be framed They are talking
about publication in the Official
Gagette They are not even to be
framed The existing regulations will
not apply to them Here you aie
taking pewer to make regulations with
retrospective effect, with regard to
what matters, we g0 not know What
18 the necessity to take power to make
regulations with retrospective effect
I do not know The Supreme Court
has said 1n a very recent judgment
that you cannot make regulations with
retrospective effect, whether thus was
taken into consideration, I do not
know Kindly take that into account

I am sorry, 1 could not give my
amendments to thus Bill. I find now,
specifically, this power hag been taken
to make regulations with retrospective
effect, and they have made 1t very
cloty m thewr Btatement of Objects
and Reasons. I submit that there 18
a lacuna mn the Bill Ceriain pro-
posals have been thought of without
clearly trying to visualise the Implh-
cations of them ‘We are told that
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These manipulations are there: mono-"

poly houses have their own methods
of getting funds from these places.
We want the small entrepreneurs, the
enterprising businessmen, who are
suffering for lack of capital, to be
patronised. We want to know what
the Government 1s doing for them
We want that there should be proper
coordination between the different
financing institutions They should
have their separate areus of gperation
Why should the IDBI, which 15 only
concerned with heavy industries, come
here and interferc with the functions
of the State Financial Corporations?
I have not been able to understand
this.

With these words, I support
main purpose of the Bill.

MR. DEPUTY-SPEAKER' What do
you propose 1o do to remove the
lacunae”

SHRI SOMNATH CHATTERJEE
At 400 there is another discussion
We would place the amendments to-
morrow if that is allowed

MR, DEPUTY-SPEAKER You
have not brought forward any amend-
ment.

SHRI SOMNATH CHATTERJEE
That is true,

MR. DEPUTY-SPEAKER: There
should be some way of correcting
them,

SHRI SOMNATH CHATTERJEE:
We are anxiously waiting for the
reply of the Minister, whether s<he
agrees to my suggestions or not,

MR. DEPUTY-SPEAKER: Fvepn if
she agrees, without proper amend-
ments, they will be useless.

SHRI SOMNATH CHATTERJEE:
We can bring them tomorrow.

MR. DEPUTY-SPEAKER: Mr. B. V
Naik,

SHRI B. V. NAIK (Kanara): 1
welcome this Bill which wants to
change over and regulate the working

the
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of the State Financial Corporations.
In the opening remarks about the
State Financial Corporations, the hon.
Minister was good enough 1o zay that
this 15 intended to reduce the regional
disparittes as far ag the industnal
development of this country is eon-
cerned

Winle I very much welcome and
appreciate the anxiety to remove the
1egional disparities in the industrial
development in this country, I would
like to quote a few figures m regard
to two States which, statistically
speaking, can be said to be more or
less 1dentical. I comparc between the
two States ol Bihar and Maharashtra.
Bihar has, 1n the country as a whole,
a population of 10 per cent of the total
country’s population Maharashtra
has 920 per cent Bihar has an area,
1 the country as a whole, 53 per cent
and Maharashtra has 94 per cent. But,
in the gistribution cf the total amounts
of loans sanctioned 1n respect of these
two States, we find that Bihar has
been hardly able to get 3 per cent and
the State of Maharashtra has been
able to get approximately 17 per cent

Here, I am trying to make the
point.

MR DEPUTY-SPEAKER- From
whom? We are talking of the State
Financial Corporations.

SHRI B V NAIK: State Financial
Corporation’s loan operations in res-
pect of various States—I am compar-
ing a backward State like Bihar with
an advanced State like Maharaghtra
in order to find out as to how far we
have becn able to or been successful
in removing these regional disparities.
These are only some of the glaring
disparities

MR, DEPUTY-SPEAKER; Regional
disparities within the State?

SHRI B. V. NAIK: In the whole of
India.

MR, DEPUTY-SPEAKER: We are
not talking of the whole of India, We
are talking of the State Winahcial
Corporations.
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SHRI B. V. NAIK: Stale Financiul
Corporationg as are applicable . . .

MR. DEPUTY-SPEAKER: I wonder
whether the hon. Member has read
the Bull .

SHRI B. V, NAIK: I have gone
through the Bill, the amending Bill of
1672. 1 would like to add a few more
words.

It was also stated that in regard
to the regional disparities one of the
best suggestiong that has come forward
was in respect of very backward
areas and the backward areas in res-
pect of each of one of the States. May
1 submit here a specific case? While
1t is welcome that the backward areas
are raceiving an impetus through a
multipl'city of agencies like the Indus-
tria] Development Bank, IFC, ICICI,
etc, including the 14 nationalised
Banks in our country, in actual prac-
tice, as far as the finances that are
available {o these industries are con-
cerned, we find that there is a very
limited scope and impact that is made
in respect of the various States..

MR. DEPUTY-SPEAKER: You
should have spoken on yesterday's
Bill, not to-day's Bill.

SHRI B. V., NAIK: I am speaking in
relation to this one only. I have gone
through its provisions.. .

MR. DEPUTY-SPEAKER: You are
one day late, Mr. Naik.

SHRI B. V. NAIK: Then, I will
come to very relevant provision,

PROF, MADHU DANDAVATE
(Rajapur): The figure of disparities as
are pointed out by the hon. Member
are jllusory. The disparities which
we have to consider here are those
between the various regions of the
same State asg far as the resources of
the State Financial Corporations are
concerned.

MR. DEPUTY-SPEAKER; That was
hﬂ;'wmlmhmmwmmm
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SHRI B, V. NAIK: I am subject to
correction. But, a8 far us the 1llusions
are concerned, I have also been able
to find out that even within a State.

FPROF. MADHU DANDAVATE:
That is an optical Ulusion.

SHRI B. V. NAIK: Even within a
State there have been also dispaiilies.
Fur example, 1n the State of Maha-
rasntra, out of 27 districts, there ame
13 distriets which are considered as
backward. Sir, I am not in the habit
of laying papers on the Table. But,
this particular relevant paper, for the
satisfaction of the hon. Members, could
be placed on the Table, I would do
it, but it is not very necessary.

SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Sir, there is no
quorum,

MR. DEPUTY-SPEAKER: Will you
take some rest, Mr. Naik, so that we
may cal] the quorum?

Let the quorum bell be rung.

Now, there is quorum, the hon.
Member may continue.

SHRI B. V. NAIK: I have checked
my figures once again. This is a press
clipping from the Economic Times,
Bombay, dated 20th May, 1972 It is
Table V ang the caption ig ‘State
Financial Corporations and regional
industrial disparities’,

.

Therefore, I would like to submut
that these are the figures which are
very relevant in regard to the point
which was stated by the hon. Minister
that one of the objectives of this
amendment to the State Financial
Corporations Act, that is being brought
forward, i to remove the regional
disparities. I will go further because
these are the quotations from the
Economic Times of Bombay.

In regard to these two States, I will
try to say that while in one State,
compared to the area and the popu-
lation, the disbursements, and that 1s
to say the flnances available through
these recognised institutions are more,
in the other, they are less.
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1 will now come to another point
of relevance in regard to the objective
for which this particular Bill tries to
make room and that is regarding the
selection of the very backward areas.
There are certain criteria that have
been laid down. But, I very much
wonder whether the objective criteria

gerding industrial development are
I;u-rwi We had in the State _of

formerly selected ome district
for industrial development, and, one
of the principal features is that the
capital subsidy is svailable for indus-
tries in these very backward areas.
TPhereafter, the number of these very
backward areas where the capital
subsidy was available was raised to
two. Thereafter, when the proposals
were called for, we thought that the
jndustrial backwardness has got abso-
lutely no relevance as far as the
geleetion of these districts is concerned
and in respect of the areas being
backward and having a potential for
development, there has beeén a certain
amount of neglect In this behalf, I
would request that in regard to the
selection of areas, at least the discri-
mination in the chuice made of the
districts by the process of the bureau-
cratic choice or the governmental
proposal which were then okayed at
the nationa] disposal is glaring. For
example, in the State of Mysore, Rai-
chur district was chosen. Thereafter,
some more proposals were called for
and ®o0, two more districts were sent.
Now, we find that the districts of
Dharwar and Mysore—both of them
are very considerably advanced indus-
trially—have been chesen as eligible
for the purpose of capital subsidy to
institutdons keving a totsl block capi-
tal upts Re. 50 lakhs which means a
capital subsidy of Rs. 5 lakhs being
straigitaway given ty them.

Really, very batkward districts like
North Kanara have been skipped
over. Financia] institutions should do,
justice for promoting industrial growth
in very backward areas. But this
shoulg be done on its owp merit, on
the basis of the potentialities I
request that the agencies must be

suitably advised to see to it that pro-
motional work is also carried owt,

About new entrepreneurs, a refer-
enee was '‘made by the Minisley int the
opening speech. Most of they mew
entrepreneurs should have subwtantis}
amount of promotion money whether
it ig nationalised banks or State Bank
of India, which hag gone to the extent
of about five thousand crores of rupees

* with liberalised terms and conditions.

The basic bottleneck is this. In the
majority of the cases, the prepasation
of project report itself involves
approximately 10 per cent of block
capital cost of particular industries.
An industry costing 10 lakhs will be
costing no less than about Rs. 50,000
and not more than Rs. 1 lakh.

Asg has been noticed more than once
in respect of the financial institutions
as well as other Corporations and
banks functioning under the Finance
Ministry, there is multiplicity of these
agencies both at State ang natienal
level. We have a feeling like this. The
right hand does not know what the
left hand is doing

Unless in our plan of financing we
are able to finance project report
which will be dependent again upon
the worth and value of a project, our
promotion to various industries is
well nigh impossible.

Industrialists are a fringe of the
population. Even if this fringe is to
come from a particular section of
society it should make much of a dent
in our socio-economic programmes.

I now come to the Clause whieh
relates to those areas where the
financial institutions, bonis ang ofper
agencies opexate. There is a particulsr
sector of our ecomomy which is oalled
as black money or gray meney. This
is the industry of hoteliery. I see no
reason why such an entertainment
industry should be treated in' this
way. 1 am not biassed aghitist i
This industry has been finahoed left
and right with black money, white
money, grey momey oft’ Thix s
financed by scheduled banksx msowe
scheduled banks and private financhee!
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and all that, Therefore, I do not knpw
why they should fry to finance this
once again, What is the productive
role that they play? Without making
observations in regard to spealfic
amendments, what I would urge is
that such clauses lke No. 2(a)(iii)
providing for financing of the hatel
industry could safely be avoided and
the rest of the Bill accepted.

*SHR! E. R, KRIMHNAN (Salem):
Hof, Mr. Deputy-Spedker, Sir, I am
thankfal to you for giving me ah
opportunity to say o few words on
behalf &f my party, the Drivida
Munnetrs Kazhigam, on the State
My:lg Corporatibns (Amentment)
Bilt, 1

8ir, one of the welcoming features
of thig Bill 15 that the definition of
“industrial concern”™ hag beer enlarg-
ed and I am sure that more industries
like the hotel industry will be able
to avail of the f#inancial assistahce
from the State Finance Corporation.
While I extend my full support to
such good features of this Bill, I have
not to refer to certaih retrograde pro-
visions in the Bill,

In the parent Act in regard to the
provision of the appointment of the
Managing Director of S.F.C, 1t 18
stated that the State Government will
do this in consultation with the Re-
serve Bank of India. But, here s
Clause 7, it is provided that the State
Government will not only have con-
sultation with the Reserve Bank of
India but the State Government will
al#é have to obtain the advice of the
Reserve Bank of India in the matter
of appointment of the Dir-
eteor of s.?.c. It ig just lke the

obtathirg the advice of their elders.
Whirt is' the between “m
consultation wilh e Bank"” and
“ obtaining the advice of Reserve
Batk"?t Some soit of a courtesy had
by skbwn 6 g:z State Government
in t This amendment
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tory of all wisdom the State

Government 1s not capable of even
sdlecting a proper person for the post
of the Managing Direttor of S.F.C,
As thiz amendment shown some sort
of a cdontempt towards the State Gov-
ernment, I would appeal to the hon
Deputy Minister of Finance to delete
this amendment of “after obtaining
the advice of” from the Bill,

1 would now refer to clause 8 which
states that “no person elected as Dir-
ector shall hold office for a continuous
period exceeding eight years” [ do
not know whether such a provision
should be framed 1n this menner. Tt
would have been better if it has been
provided that “no person elected as
Director shdll hold office for more
than two conpecutive terms of four
years esch”, It could glsb be stated
“for not more than two full consecu-
tive terms of four years each”. This
would heve been a better legal termi-
nology. I regret to say that adequate
attention has not been paid by the
Government in drafting this amend-
ing Bill and in fact proper legal ter-
minologies have not been thought of
at all

8ir, under clause 10, a provision
has been made that the Managing
Director may accept part-time honb-
rary work also Sir, the Managing
Director of a S.F.C ig a full-time job
and even full time is not enough f
the Managing Director wants to do
yustice to the question of industrial
mibalances within g State. 1f permus-
sion tp atcept a part-time yob 18 given
through this Bill, then naturally the
work of the S.F.C. will suffer and the
Managing Director will not be able
to devote himself exclusively to the
SF.C.’s work. It 1 highly improper
to provide for in the Bill that the
Central Governmenl or the Sta*~ Grv-
ernmént ot the Heserve Bank can
request the Mamaging Director of the
SF.C. to accept part-time work., I
would like to know from the hon.
Minister ay to what kind of part-time
work is expected’ of the Minaging
Direétor of 8F.C., I hope that the

——

mmmmmmmrmn.
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Minister will clarify the provision of
“part-time work for the Munaging
Director” in her reply to the debate.

I welcome the provisions in Clause
16 of the Bill. But, I have to point
out certain contradictions in Clause
16 of the Bill. You pleas: turn to
page 14 of the Bill, wherein the defi-
nition of Clause 16 is given. Accord-
ing to this definition, g private limit-
ed company cannow get a loan assis-
tance upto Rs, 20 lakhs ag compared
to Rs. 10 lakhs provided for in the
parent Act. Now, kindly turn to page
€ and see clause 16(a) (2ii) In the
parent Act the provision was “twenty
lakhs of rupees in the case of a pub-
lic limited company” and the present
amendment reads “thirty lakhs of
rupees in the case of 3 company”.
Firstly, the word “public” has dis-
appeared in the amendment and sec-
ondly, there is no mention at all
about enhancing the limut of loan
from Rs. 10 lakhs to Rs. 20 lakhs in
the case of a private limited company.
I request the hon. Minister to explain
this contradiction between Lhe defini-
tion to the clause and the actual pro-
vigion in the clause.

Before I conclude, I would refer to
clause 28 which empowers the Board
of a Financial Corporation to give
effect to the regulations framed by it
either prospectively or retrospective-
ly. Sir, the 8.F.C. is a financial insti-
tution and if its regulations are given
retrospective effect, then naturally the
industrial conezrns which have re-
ceived loan assistance will be greatly
handicapped. Not only that, Sir.
Giving retrospective effect to the
regulations will be against all canons
of jurisprudence. I appeal to the
hon, Minister that this amendment to
the parent Act, ie. clause 28, should
be deleted.

‘With these words, I conclude.

SHRI D. K. PANDA (Bhanjanagar):
In clauge 4 we find the provision:

“The funds representing the
capital subscribed as aforesaid
shall be used only for such pur-
poses, in such manner and for

DECEMBER 14, 1972

Corporations (Amendt.) 204
Bill

rendering assistance to such c¢lass
or category of industrial concerns
ag the Reserve Bank may, in con-
sultation with and after obtaining
the advice of the State Govern-
ments, specify in this behalf from
time to time, and nothing contain-
ed in section 47 or section 48 shall
apply thereto.”,
In this particular clause, the import-
ance of the provision made for raising
some special funds has completely
gone because of the vagueness of the
very purpose and the manner in which
such funds have to be utilised, and
also the persons to whom such assis-
tance has to be given or to what class
or category of industries, it has to be
given. These are the four main
things. From the very objectives us
have been enumerated at the end of
the clause, we find that the emphasis
is to intensify more and more assis-
tance for industrial development of
the backward areas. If thal is the
purpose, then what prevents the Gov-
ernment from mentioning the purpose,
if that has to be given priority? So,
we do not understand exacily whether
the gap between profession and per-
formance so far has been noticed by
the State Financial Corporétions and
by the Government. We would like
to know whether this gap is going to
be widened or reduced, for we really
do noi find, as my hon. friend has
already staled, any serious thought
having been given to this matter.

Regarding clause 10 also, when we
want the managing director to be the
chief cxecutive officer of the corpo-
ration, how can we afford him to be
part-timer who can do some hono-
rary work? The two are not compa-
tible with each other. Once we say
that he is the chief executive officer,
why should any lacuna be there and
why should any opportunity be given
to him to slacken his work in the
field where he is expected to concen-
trate all his energy and experience
and wisdom? Therefore, this clause
also should be properly amended.

In clause 18, the main purpose is
thai the State Financial Corporations
shall not enter into any king of busi-
ness with any industrial concern of
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which any of the directors of the fin-
ancial corporations 1s a proprietor,
partner, director, manager, agent, em-
ployee etc. That means, if any direc-
tor of the financial corporations has
got any pecuniary interest, if he hap-
pens to be a beneficiary, then in such
cases, the corporation may not enter
into any agreement in regard to busi-
ness with such concerns. That is the
main purpose of this clause, The very
purpose of thig provision has again
been taken away by the proviso. I
shall confine myself only to the rele-
vant portion, namely ‘by a corpora-
tion established by or under any other
law’. The exception made is:
“Provided that this section shall
not apply to an industrial concern,
if any director of the financial
corporation is nominated ag g dir-
ector of the board of such concern
by the Government or a Govern-
ment company.”.
Up to this, 1t 1s understandable,
because Government have their own
interests, and, therefore, this may be
an exception to clause 18. But, at the
same time, if we allow the corporation
established by or under any other
law, then it would become difficult
again, because corporation means a
private corporation, and it need not
be a Government corporation, For,
the words, ‘Government company’
have been specifically mentioned.
Therefore, I propose that the phrase
‘corporation established by or under
any other law’ be deleted completely,
or else the very purpose will vanish
and it will be of no effect,

From the Statement of Objects and
Reasons we find that pioug declara-
tiong have been made and this amend-
ing Bill has been brought forward in
furtherance of those objectives. But
as my hon, friend has already pointed
out, I would like to give a warning,
looking to the performance of the
State Financial Corporations. The
State Financial Corporationg Act was
enacted in 1951, just after the Indus-
trial Finance Corporation Act of 1848,
What has been their performance dur-
ing all these 20 years? Regional dis-
parity has inereased. For the last two
years, of course, there has besn some
slight improvement, but upto 1870,
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that is not evident, for out of 1,70,000
registered small indusiries in India,
only 4000 wunits received assistance
from the State Financial Corpora-
tions. For the Ilast two years of
course no figures have been supplied.

However, some little advance has

been registered. But that is agan

negligible. - =
We know we have to solve the

main problem of unemployment which
the country and the Government are
facing. But there is absolutely no
seriousness on the part of Govern-
ment to solve it. The more we take
steps to develop the small scale in-
dustries, the more shall we be able
to solve the problem of wunemploy-
ment at least partially,

Many suggestions have been made
in this regard. In answer to a ques-
tion, it was stated that there was a
conference of the chairmen of State
Financial Corporationg in March, 1970,
and they made several recommenda-
tions, and therc was a study team,
and that group investigated into the
operation and what defects were there
and made recommendations in re-
gard to the further steps to be taken
for intensifying more and more assis-
tance for bringing up the small acale
industries. I would like to know what
has happened to those recommenda-
tions, Already, there was an Act in
force for about 20 years, and now the
hon. Minister has come forward with
an amendment. But we find that the
very Act could not be implemented,
however limited 1t may be, and we
find that the corporation hasg not
registered any significant advance,
rather, its performance has been
shameful, So, I do not know how by
this particular amendment, we shall
expect to achieve the very object for
which this amendment is being
brought forward.

I do not want to go into all those
recommendations, but I would just
refer to the reply given to starred
question No, 250 in the Rajya Sabha
m this regard, in regard to the extent
to which the recommendations made
at that conference had been imple-
mented. It ig no use wasting our
energy again and reiterating the same-
suggestions and the same steps and
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demanding that Government should
take those measures, I shall confine
myself just to one aspect. Qut of 326
disiricts, nearly sixty per cent are
declared to be backward. Have the
industrial potentialities of these back-
ward districts been completely assess-
ed?

What steps is the hon, Minister
going to take. If these amendments
have anything to do with the
reahty, what steps have ito be
taken® Several suggestions have
been made that they should develop
local enterpreneurs and technical
traiming and enterpreneurial experl-
¢« 1ce should be imparted to them and
for that purptse different centres
have to be established for traimung
purposes. No steps have been taken
so far 1t 18 ridiculous, Some 26
centres have been opened during
these two years. There were to be
opened forty more centres, that is also
quite ridiculous In three or four
districts in Orissa exploration of in-
dustrial potentialities have been taken
and in respect of the other districts
no serious steps have been taken
There was g sample survey It will
not golve the problem. There should
be a serioug effort to assesg the in-
dustrial potential districtwise and it
has to be given effect to after the
assessment 13 over,

It has been mentioned that soft loan
has to be given to the gmall scale
sector. While selecting g sector or a
fileld there must not be any uneven-
ness. There i1s uneven distribution of
assistance. We have been pointing
out how the monopoly houses have
been making use of this; I need not
go into those facts. Which sector has
to be given priority when assistance
is to be given from the State Finsn-
cial Corporations? Whether it should
be agro-industries or somde other in
dustry—all these things have to be
taken into consiferation, Thére should
be a ume-bound plan to gee that in
a particular State which are the dis-
tricts and which are the sectors and
which are the industries which should
reteive priority end how it could be

DECEMBER 14, 19712 Corporation (Amdt) 208

Bill

developed and how assistancte colld
be given,

In order to ensure balanced regibhal
industrial dbvelopmient it is imtperss
tive to provide baslc infracstruttureé
facitities. Supposeé 1in a hqtrﬁcuhr din-
triet uranium s available, Say, it i»
Ganjam district in Orissa, Gopalpur
C.P. Along with the big plant that is
going to be egtablished, theie carl BR
S0 many small industries. I nted not
give the details what matcriady are
avatlable there for devdlopiilent of
small wscale intlustries. Both gmall
seald units and the public seéetor tan
be developed, The corporation hus
also to take mto consideration these
aspects.

SHRIMATI SUSHILA ROHATGI:
Which district has the honh. Member
mentioned?

SHRI D. K. PANDA: Ganjam cis-
triet in Orissa; Our President's dis-

trict

st wrto WMo w§ (@)
IITEe APIET, TE WY T2T FrEATAAN
Free Wit faw g19q # a1
wTaT § Su fay § waw Y urg dar
g ff St 1@ ave Wrer s aar
g1 ol aw Rzg A aAW IAH0
ST T 91 W1 N Tg 2T wEAiem
wredftr ¥ o oy wAwde faw §
wrr § 1| afeT weR 9 wAeRe faar
g,mqm‘ T o Sfefarer

fis —

“Industrial Concern” means
any concern engaged or to be en-
gaged in the manufscture, pre-
servation or processing of goods
or in muning or in the hdtdl in-
dustry or in the transport of pas-
sengers or goods by road or by
water or in the genmeration or
distribution of elesttieity .. . .

T ehw ot vew o o o
1950 ¥ siee Qe % oY o ¥fsfaom
Ql:ﬁmﬁaﬂmq @ R
WE o e g A £
ot 7 Qer Wit § g A0 ww kit
g
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Digc. on 210
Student Unrest
and Incidents in
Delhi University
? fx R wrev e wroditew W
witfimgfeer & wfig® oicdwedt ot
god el agy goarr afgy |
wea ¥ favlt 1w Sue gw awe
T Tl vesdw gwawt § ) afew
e qn Ceeh datfrer e fear
& i ey wgt gu o T @y
AT & agt agT ¥ ol W g
wv w7 e w¥r-ar oy wtrar g
&7 wgr ¥ ovl ¥ wyp e dar 3
@ g wri? . &fer dar R W
W @ e e dede, =
e Wl o Iy gl qdt Y
¢ & awrcEed @ § ge
FR G A T e R wr &
WTEA Y GT TERY FY 4 FaATIr gy
f§ T qoRwT @ @
< g1 afww gar 78 & fw
fodr & ow are Ty s fr Y
IHE AT I T W7 AT 3O av
wore § | -, T S fe
e &1 e 7g oo wfe o F
¥ TERde 3 & ewmfer A%
& qre 2 §, wewaRET g TATE w
§ wut & dur fatr & agt ¥ Fww
o v® § 1 @z wEAimy -

e A dar I faemr adr §

MR. DEPUTY-SPEARER: You can
coftinue tomorrow We toke up the
discustion under rule 193

1600 Itfs,

DISCUSSION ON STUDENT UN-

REST IN THE COUNTRY AND INCI-

DENTS IN DELH! UNIVERSITY ON
DECEMBER 6, 1872

MR. DEPUTY-SPEARER: We take
up the discussion under rule 188 on
the increbsing stutlent unvest in the
country and the statzment mafe by
the Minidter of State for Home Affairs
in the House on the Tth December,

Bir{ Figaibathirio JOsB1 (Shajapur)

rosg—
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MR. DEPUTY-SPEAKER: 1 was
not informed about it. Both are to

be discussed together. Shri Ganga-
deb.
SHRI P. GANGADES3 (Angul):

Sir, I rise to speak on the increas-
ing student unrest in this country,
The problem of unrest in umversity
campuses today is experienced in
many of the countries of the world,
but what we are experiencing in our
country now is something which we
cannot ignore, because indiscipline n
the campuses adversely affects acade-
mic gtandards. Therefore, the Juality
of human capital is also affected.
Therefore, it is a problem for which
the Government and the people of the
country should try to find out a last-
ing solution.

16.02 hrs .
[Surr N. K. P. SaLvE in the Chair]

It is certainly important that we try
to analyse today the causes of the so-
called indiscipline in universities, It
may not be quite charitablé to accuse
the student community for all the
disturbances because they them-
selves may be victims to certain en-
vironmental and external influences
of the vested interests and the frus-
trated politicians. There has been an
unprecedented explosion in terms of
student enrolment for higher educa-
tion. In this case, the UGC has in-
creased the expenditure by more than
1000 per cent. Yet 1t ig difficult to
say that we have succeeded in finding
adequate amenities to the student
community. Instead of checking ad-
missions to the universities, we have
perhaps been admitting a fairly large
number of sub-standard students who

had no definite aptitude for higher
studies and research.
Likewise, the recruitment of tea-

chers has also deviated from certain
norms on account of rapid expansion
in the students’ enrolment. Frankly
speaking, we may be guilty of yield-
ing to pressure from less informed
quarters and thereby allowed admis-
sions on grounds of minimum eligi-
bility conditions. Simultaneously, we
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may have offered uncertain future to
large numbers of young men by not
insisting on admissions dovetailed to
requirements for the socio-economic
development of the country.

All this has only meant postpone-
ment of frustration till the comple-
tion of University education, Ths
has also caused a large volume of ex-
penditure on education without im-
provement in the quality of the real
education. The innocent young peo-
ple are also exposed to the influence
of frustrated politicians who have
otherwise achieved much success in the
past. For example, the rus design of
the rusticated President of the Delhi
University Students’ Union to take
over the administration of the univer-
sity is defimitely a move of a politi-
cian’s instructions rather than a scho-
lar's goal,

There is also legitimate apprehen-
sion in certain quarters that some
foreign lobbies also are working in
the country to spread feelings of
frustration and desolation so that the
country does not make faster deve-
lppment to occupy its placc of pride
i the world. It 15 indeed tragic,
therefore, that while the Government
despite limitation of resources is giv-
ing priority to higher education, cer-
tain vested interests and the politi-
ciang may be busy fishing in these
troubled waters. At the same time,
however, reluctant the Government
may feel and however opposed to cer-
tain vested interests it may be, we
shall be failing in our duty unto the
nation, if we do not take cpurage in
our hands to identify the anti-social
and non-academic and politically
motivated forces in the campuses and
eliminate them.

I would, in conclusion, in all humi-
lity seek to make the following sug-
gestions. Firstly there should be &
check on the rapidly growing strength
of the students at institutions of
higher learning plus again a check
through entrance-cum-aptitude tests
for admissions. Secondly, there
should be comprehensive screening of
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candidates seeking employment as
college and university teachers; of
course, only those committed to aca-
demic values should be considered,
Thirdly, a built-in mechanism should
be created through suitable provisions
in the constitution of the students’
union and teachers’ associations so
that only brilliant students and capa-
ble, experienced teachers provide the
leadership, Lastly, there should be
a national scheme of vocationalising
education to reduce uncertainty about
the future and to make education pur-
posive at the school level itself, be-
cause school cducation is very very
important in my opinion and we
should not ignore it.

Therefore, I am confident that the
Government and the hon. members
of this House will consider this dis-
cussion as a matter of collective res-
ponsbility to restore the universities
as eminent places of higher learning
in our country.

MR. CHAIRMAN: We have only
two hours and I have before me a
formidable list of speakers. I would,
therefore, request members to be in-
dulgent to me if I am atrict about
time. Shri Joshi.

SHRI JAGANNATHRAO JOSHI
(Shajapur): How much time do I
have, Sir?

MR, CHAIRMAN: Out of 2 hours,
4 minutes have been allotted to Jan
Sangh on the routine basis.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I want to make a
submission here. We have discussed
this matter with the hon. Speaker and
he has said that time would be given
for a meaningful contribution. In
this particular case, they should like
to hear the apposition more. If you
go on dividing time on the basis of
the strength of each party, somc par-
tles might get even minus time.

MR. CHAIRMAN: Shri Joshi asked
how much time be bas got and I said
that his party has got four minutes.

SHRI SHYAMNANDAN MISHRA:
muhs have no meaning in this con-
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=t ey T WielY @ AT
784, 6 e faeeht Fwafrenas
® i § gfew arer & faarfga
9T WY q5 @Y WA 6y, IO A
£ ¥ geq # 7 v ® AraAg
g ®WAt § o7 Fwew famr ar Ay
QuieaT SrEvATYIAE 4T Faie awgfeata
faepw oy faode Y | F fagmm
e ®, WY faeell &7 ST AT WA
¢, §9 WW 9T F AT AgAw § A
X Sy §

“The police went into action just
ag DUSU President, Mr. Shri Ram
Khanna, was requesting the largely

peaceful crowd of about 2,000 stu-
dents to disperse.”

aifw ag #g <o a1 e agr & dier
T WY | Ny wwg & ofew e g
HIT IGIT ITH OFIW Fie qF 9
faar 1 o7 fEw

“But over 50 lecturers, who wit-
nessed the entire incident, describ-
ed police entry as ‘unprovoked’ and
condemned the ‘beating up of stu-
dents and teachers' .
afr gf & ¥ Aed & W @
grer | IR A=d w oy 3 )
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ADM said lathi charge was madc
on the falling students despite the
magistrate’s shouting “enough
mau“‘“

arit wrg gz s & fe s 20
uw faardt #t = gfess TR fiT ®
&\ 7 % Aw ae o e § fege
oeg § o At adew e e
& e sk et wr a1 (B are )

gwwafy #wgea, & oo @ AT
o faer wwgw g W ferenw
e T U ww }

“ according to eye-wilness.s
a constable began belabour.ag a
proatrate student who was later
identified s Mr Raj Kumar of the
Hansra) College The Hmndustan
Times photographer, who clhicked
the scene, was Jystled until other
newsmen 1ntervened The bleeding
student was dragged to a waiting
jeep and dmven away minutes
later

Tt TR ¥ T e frg R

g wy fe amdt & o ¥ ww
o fret war o

e 5g § e o Rpfedy gf
¥ wy dwh wmw § 1 feaw wowr
wt forer s ifrr & v
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‘“a Miranda House lecturer, Mise
Prabha Dikshit and two students
saw the police ‘beating the students
inside the vehicle’ "
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MR CHAIRMAN: Lgt ham oonfine
himself to stugdent unrest.

SHRI JAGANNATHRAO JOSHI.
Smmultanecusly, along with student
unrest, we are alse discussing the -
csdants which took plase in the Dethu
E:“"“thmuuuhm

MR. CHAIRMAN: I am not objeet-

Ing to his referring to student unrest.
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But he 15 spealang about admismon
to the medical colleges That i1s not
strietly relevant

SHRI JAGANNATHRAO JOSHI
The mamn cause for student unrest 18
that from July, 133 students have been
denied admssion 1n medical colleges
while there are so many seats vacant
in the medical colleges

SHRI PILOO MODY (Godhra) Is
the Cheirman aware of the fact that
one of the demands that have been
submitted by the studenis 13 admis-
<s1om to medical college? 8o, 1t forms
part of the debate It 13 meaningless
to debate 1ssues in isolation
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WEY grar fF Fmar w7 & SEre w7
%% fagr a1+ =wfar faarEf gare
¥ pare gg fRdwm fag my @ fr
fagz gl 9@ | (wwaaTa)
g 7 o fdw fem § ag TW 9E

4

“While there should be no lack
of vigilance or firmness the need
for i1estraint as well as a visible
proof of such testraint should be
equally obvious’

Where 1s the wisible proof of
restraint?

ardt 31 ¥ g w1 e T
Zrad  #@Yyr fradasr w1 waeefem
FREY T § I W A¥ ATHAT AT G
) ww faw 9 A wrmer @4
@ qrar 4 wEmar @i g
AT F | TF A owm Ff AAr ¥
f& g7 & wrwdifa sat s S &
ap s SFAEr ) e P o
T 97w T wafe & AT ST w7
79 73 a7 adwr wedifa @ ¢
giFfrrararme s 1 R
BT ® A7 & oft arar ¥ oamw
v FEN & dqm @ gt g 2
wiT fafreramga ¥ swwrqar awar
# a1 a7 @y a@wr gufegs g 9@
1 W7t gfum arer w1 TEE
wg4Y F7 faar #few ger 9 goar &
fr frerd @17 & -1z o7 o® wriard
w1 ®¥w  fwar war § a A ® g
e & grT,  wATft f g
feT o 4t #ré grart Figrr g
T gy wrreve w41 7 fadt a7 o
WENTE A agT g d ) oA
e ¥ a1z ot qrEas ¥ forer W@

SYergR 37 wfgn arag gu d Y
LI

Even education has
a soul
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ITE W F ? IART W QF WTAT R )
Eg A 2y fadelr & WY orgr A% wreAy
FT wraeT ¢ I9AT a1 FE g @
agr & 1 foretr &7 3Fv o @ wifgg
fis wredl gAPT ¥ LT T AR
gatsr ¥ fqT waws gx W w5
FTA ¥ fqo darr gy ag & sy
afes foerr ot fem wmeaw & Y
€ U% A% I9T AT ¥ W9 aw qgy
graqm | gET i ag ¢
faar(dt af 4 gAY & ITH WA
o wgeR & ) sew faro e
fagrdff a7 F1J 7E T FwA E )
w787 gfrafady ¥ exq gwrdd wIM
qft o or 1 a@gr famfadr o AR
s fr o8 fefoar = arfed &
ofaq =arfer 2w #1 +% =nfaw
M3 aqT FATe TAfAAT ATy o FHTT
g1 AN AT T AT W
X FT 1T AT FAT AT
ETOT 99 T & 47 g £ OrfEw @
oftmw 37 @ & fogew @ & SO%
gar @=ar § % g & &€ A
gt &1 fawdf = e w77 & fag
&7 ZiAT & AfET IAET W ART
famar & 1 &7 & g T 2
¥ gegw W ¥ I 6T iasq wewT-
T OFITTHGHRI 1 TE W
M & AR e W WOwy
STAT TRAT H1v AZ OF WAX WA & )
gt o o 2 gardt o e @
W § I T[T WIYH TERT
AT TIAT |

awrafy wgrem, feordt o gt
g A afew dge w ft, YA
7 ol rd S S 9T IS gy
£ 1wy ox ot gad gofdww wre
€1 femes miwr ¥ @t agE wry
¥ 1 gt fererref ofy qw &y ¥ forg dat

Rot ® body and & ¥few qra wwEY &Y @ ¥ fray o
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{s srrTe oY W)
¥ 1 wuw & off wrer fe s gy @
¥ o Rz wrfr W IEE) w3
£ o dar & A & vewy WY 9w
scfamram g 1N dsr g fedt
gaeT At ¥ fag g §ud w7
W wtew ¥ W oaEr ¥
Tgan g Tw A fEm gmr
AT o g wew fagrdr arr-

¥ N & AT 9r v WY oW oW
A g, e & qeguoedr A
foilt a% mfr & SEwT AT @ foar
Ty W@ AT & wy fn gy
TawT qar AgY & 1 I wg wrd
fasr 2% Afew

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) I would
Like to interrupt him I had made a
statement on the floor of the House
that if the hon Member would let
me know in writmg a specific case, 1
will immediately enquire into it I
do not think there is any point in
repeating precisely the pomt that
has already been discussed in the
House only the other day,

SHRI JAGANNATHRAO JOSHI
I am mcidentally referring to it

PROF S NURUL HASAN If the
hon Member keeps on making alle-
gations, I em afraid I cannot go into
them unless some specific information
18 given.

THE MINISTER OF PARLIAMEN-

and I'ncidents
Delht University

faord? ot & o wow & IEwr
WrAMIfe ¥ g wams
e o =R wrd & 9T o
foar g 1 gew far faerrdt ofa-
T, WEATIH A9T ET AT &5 w7
At wt wk felt froed ov
ag® o oW aF & el frewd o7 oy
FEY &, EHwT T A qEdw
T omg

¥R afrw & fag mg & Faand
qfcag & Aot & faers o whdew
sk favr & & ¥ oF & TeA
S oA 81 I X R W
worfifa faat & e & 7Y @ wfgm
TR ¥ Faw T YR OF AU AT
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[ swrerre e R

AT wE wL T W W L 14
e gEdl w farem A e 0 gl
X R € O N we fe
ey w7F A Trdwear W) S
2 dfer et sEwfd ¥ A
qAgwR  @rlt § @ AR
frrmrer faar fr 3|7 warE 3 WX T
4 & grerlte Y wEATES, £ A
wiferw ¥ 1 | wA @ a<g ¥ Fren
arar & & ¥R wgar gz § B dEw
wafs smE @ g1 B e
W o weAd v 2, A A g fE
I arfgw 9T @Y WIT S &Y
qrg o I e g fAe ) faa-
fouf # @rg TATEE YE AW HT )
foeeht Prvafrarem woAl @O ST
A T @re)l AEma ¥ oW
favafagraa 1 g% 78T WNET #F F19
aH g wwed F1 fawfraeg
@, T T Y| UUE IW H gEaw
#v1 wifgy, z@w ar =iy | frardi
amei, drast wfz ww wfafafeaY &
#rg 43 FT 9@ = v e
W\ favafaarem =) 9@ ¥ @5 $3 )
gma waw &< Prenfear ¥ qra ot
=R ! W & T Fw g ey
s wrE fafreares ) g wfewm
SHRI R. D, BHANDARE (Bombay
Central): Mr Chairman, Sir, I listen-
ed to the speech of the hon. Member,
Shri Jagannathrao Joshi and I am
really sorry to say that he has totally
failed to do justice to the subject un-
der discussion. He confined himself
only to the incidents that had pccurr-
ed on the 6th December. He should
have tried to study this problem of
unrest in students as a world pheno-

menon and found also in almost all
the States of our country.

Sir, the causes and reasoms of this
world phenomenon of student unrest
are go obvious and clear. The time
at my disposal will not permit me to
explain all those points. In Western
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democracies, because of the affluence,
because of the draft which compels
the youth immediately after coming
out of the university to join the army
and because of the political causes,
there is student unrest and students
also as a rule are against the Estab-
lishment in Western countries. There-
fore, the causes of student unrest are
totally different in Western countries

So far as our country is concerned,
we have got to see whether the signs
and symptoms of the unrest in stu-
dents are only the outward signs and
symptoms or some deep-rooted immer
causes which are developed recently
in the body-politic of India. There are
a number of causes. Before [ deal
with the causes of unrest amongst
students and youth, I must tell you
that there are certain redeeming
features which are found in our coun-
try

The first is that the parent-child
relation 1s still maintained in this
country. In the Western countries,
mn a number of countries of the world,
that relationship, the filal duty be-
tween the child and the parent 1s
destroyed It is not so here That
relationship still persists here, Our
student community has not taken to
the reading of M Regis Debray's
Revolutionary writings Once they
£o0 to these Revolutionary writings,
this country also will fall on the same
Imes with the rest of the world. There
is no vimble sign of the sphere of in-
fluence of Guevaresque Adventurist
philosophy found amongst the student
community of India.

What are the causes for outward or
deep-rooted unrest amongst students
then? The first is the educational
system itself. While I may not agree
with Shri* Jagannathrap Joshi when
he tampered with the problem of un-
rest amongst students while dealing
with the mcidents that d taken
place on 6th December, the main catise
is the system of education. The edu-
cation is not need-based and utility-
based. That point may be taken into
consideration by the hon. Minisier,
The Kothari Commission, the New
Policy on Education, suggest a num-
ber of remedies, that is, bifurcation
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after 10th standard, work experence
and part-time education. In this
country, a number of students go
without education, Therefore, 1 ad-
vance the propoeition that some edu-
cation is better than no education.
Part-time education is much more
useful than no education at all I am
just mentioning the causes to which
you cannot be blind or you cannot
shut your eyes.

Then there 1s the psychological fac-
tor; mental agony starts with the
question of admission. As soon as
the student passes out his SS exami-
natron, the big guestion of admission
1s standing as a monster before his
mind This is also a psychological
factor. ‘What 1s the use of education’
15 the question that baunts the edu-
cated young man because there are
a number of unemployed educated
persons and the unemployment pro-
blem 1s a gigantic problem among
one of the causes

Then I come back to the point
raised by Shr1 Jagannathrao Joshi—
union and political rivalries inspired
the political parties amongst the stu-
dent community It is one thing to
condemn the political rivalries or ins-
piration given by some political
leaders and another thing to advise
the world that politics should not
come into the university campus. Yet,
I know 1t for certain that certain peli-
tical parties are playing a most im-
portant role in creating unrest and
disturbances in the university campus.

SHRI PILOO MODY: Name them.

SHRI R. D, BHANDARE: Obscuran-
tists and ultra leftists are the political
leaders which create disturbance in
the university campus. Curiously
enough, it is only the democrats who
are simply passive spectatore and on-
lookers, who do not try to mould the
opinion of the students or the tea-
chers. But the nltra-radicals and

Ancther thing js the uncontrollable
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passion among the teachers to use
the students as instruments to fur-
ther their own interests. There areso
many factions and divisions among
the teacher-community that the
teachers utilise some of the students
and organieations of students as in-
struments to further their own cause
I know, there are certain honest, dili-
gent and conscientious teachers, but
their number is very negligible.

Then there is rivalry between
college and umversity authorities and
the teachers Since you are looking
at me, Mr, Chairman, I need not ela-
borate

The presence of police in the uni-
versity campus irritates the students
very much Therefore, police should
not be called off and on into the uni-
versity campus. The hon Minister,
the other day, asked, if there 15 a law
and order problem or if there is vio-
lence, what should be done. Violence
must be condemned at all costs but
when the police is called, they do not
behave with the students m such a
manner as they are expected to deal
with their own children After all,
their own children are also studymg
in colleges and schools. But there
are a number of excesses commtted
by the police. (Interruption)

So far as Delh; 15 concerned, there
i the peculiar problem of transport
facilities which 15 also causing a great
deal of unrcst and mental disturban-
ces among the students

AN HON. MEMBER: Lack of faci-
lities.

SHRI R. D. BHANDARE: 1 am
thankful to the hon, Member for cor-
recting me.

The gap between promises and
enunciation of policies and perfor-
mance created bad effects and doubt-
ing minds, suspecting minds, among
the studentd. It is no use philosophis—
ing or eermonising. 1 must tell the
hori. Education Minister my own
experience. Only some 15 days ago,
1 had invited some of the students
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from the Delhi Umiversity and I asked
been the fate of it 1 do not kmow
one of the students to go and face
tien of that studeant, Some proper
the inguwry You know, what has
the reasons that led to the rustica-
[Shr1 R D Bhandare]

quiry must have been made I do
not accuge that they have destroyed
all norms of natural justice I have
no meang of knowing how the inquiry
was conducted

MR CHAIRMAN Please conclude

SHRI R D BHANDARE An ounce
of intellectual and moral diseipline
on the part of parents teachers and
paliticians 15 moie useful than tonnes
of advices and seimons to the stu
dents—advisung, sermomusing and phi-
losophising to the students This 1s
not a value-judgment that I am ex-
pressing These are wvery peculiar
and curious facts to reflect upon

My last point 1s this There are a
number of pomnts which I want to
make, but I will not touch on them
because time will not permit me
Violence and hooligaism must be
condemned but students must be
treated very politely, lemently, as we
treat our own children

We have also to develop m the stu-
dents a sense of partuwipation Let
there be a sense of participation deve-
loped mn the munds of the students
that thay are also parties to Govern-
ment colleges and universities In
this connection, I would only refer
you to the Report of the Commuttee
on Governance of Universiies and

Colleges, para 1, page 36, which reads
as follows —

“The crucial element
Whole scheme 15 that the cl:m;:::
ent units 3]10“16 h‘?e a sense of
commitment to the ideals of univer-
ity and a sense of partiipation in
problems of policy, planning and
detision-making, and jmplementa.

tion of plans gnd
vk and plans of devalop-
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The umiversity authorities, mcluding
the Minstry of Education, must take
this 1nto consideration I also appeal
to the University Grants Commssion
to msist on the university and consti-
tuent colleges to take imnto considera-
tion this recommendation of the
Gajendragadkar Committee,

So far as the Delh: University 1s
concerned, the Umiversity authorities,
teachers, students and parents must
sit at a round-table conference to find
out a solution so that peace ran be
restored in the Delhi Universiyt cam=
pus and he students can prosecute
their studies peacefully Let 1t not
be made a question of prestige by the
Vice Chancellor or the Mimstry or
the police or, for that matter, students
and teachers

With these words, I conclude

SHRI C K CHANDRAPPAN (Tel-
licherry) For the present crisis in
our educational system and for the
turmoil amongst the student commu-
nity, there are socio-economuc and
political reasons At the very outset,
I would hike to say that the present
situation 1s the result of the sad fail-
ure on the part of the Government to
bring about meamingful reforms in
the field of education during the last
25 years after independence And it
18 also a fact that the students who
are in the educational institutions do
not know what they should do after
completing thewr education The
growing unemployment meakes their
future dark, and in their hopelessness
and frustration, they become some-
times violent It 1z understandable
And this situation, the failure in the
fleld of education and the failure in
the fleld of ebonomy and particularly,
in providing employment, the wor-
sening unemployment situation—these
are all the results of the greater
hﬂ:'re of the Government in various
flel

But, & new situaton has Heen crea-
ted i our countny. The wthadents
rather looked to the Congress '‘Party
in the recent past with hope ,end

’
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4

there wias a retative calm snd peace

in the academic atmosphere in our
country. But, I should say that
even after getting such a ‘mamsive

mandate’—a term the Congress
Party would like to use—they sadly
failed to bring about the reforms
which the student community  ex-
pected from them in the field of edu-
cation.

If you take the recent tendencies,
firstly, I would like to point out three
things. One is: in the recent meet-
ing of the Governors His Excellency,
the President of our country, while
addressng them, said, ‘You should
deal with the students firmly’. I
could not understand that. Is it that
you are goimng to deal with this mat-
ter merely as a law and order prob-
lem? If that ig the way the problems
are going to be tackled, 1 think that
will noit bring about any solution to
:lhe problems which we are facing to-

ay.

The

second factor 1s that
the discontent that is growing 15
being utilised by reactionaries. 1 do

upnderstand that and  particularly,
the recent developments, in  the
Banaras Hindu University, and to a
greater extent, the developments 1n
the Delhi University, are all the re-

sults of the Jana ‘Sangh and such
political elements . , .

SHRI HAMENDRA SINGH
BANERA

(Bhilwara); It iz all
wrong and false.

SHRI C. XK. CHANDRAPPAN: You
might have objectons to that, but, the
fact remains a fact, Jana Sangh, RSS
!md Vidyarthi Parishd, helped and
inspived to a gremt extent by the CIA,
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sowing the seeds of discontent in that
goil which is so fertile for the growth
of discontent.

This is the situation and you take
one specific example. In recent pe-
riods, in most of the Hindi educational
institutions, you could see that the
examination system was one single
factor which createl a lot of trouble
in our country. The students there
were stabbing invigilators. 11 is not
that, by their character, the students
have become vioclent and are attack-
ing the invigilators. It is because
of the fact that the examnation sys-
tem is so rotten and dead and stinking
system you are carrying on and ex-
hibiting throughout the country and
spreading the siink all over. The
Minster, I am sure, wll say, ‘We have
brought about so many recommenda-
tions. So many good and bad recom-
mendations are there. What we arc
worred 15 not about the recommenda-
tion There was no lack of recom-
mendations. Commissions after Com-
missions were appointed and publc
money has been wasted so to say be-
cause of all the recommendations
which have been made for a mean-
ingful reform in the examination
system, nothing has been implemen-
ted and, to-day, the tendency is to
copy. Why don’t you allow the open
book policy in the examination halls?
Mr Chairman, to know what is writt-
en in a book, the student should at
least once read a book and if you
adopt the open book policy in the ex-
aminations that will eliminate the fac-
tor of copying. That will give perhans
a guarantee for the invigilator to
get out of the examination hall safely.
And that is No. 1.

Recently, in many of the Sta-
tes, the running of the sachools
and colleges by (he private man-
agements has created a problem,
They say they run  educa-
tional institutions out of humanita-
rian.grounds. It is just like the old
Englishman’s claim of saying that he
is earrying the white-mat’s burden
on ‘his #houlders, ‘They bave -‘Tun
the instifutions in such a way that
students, teachers ind all the peobple
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concerned are dissatisfed Slogens
for nationalsation of schools 18
comming from certain sections I do
not say that you should nationalise
schools and colleges tomorrow But
what I say 1s, you should have a sy-
mpathetic approach to this problem
You should eliminate such people
who get benefit and big profits out of
running of these educational institu-

{1ons

I now come to my last pomt about
medical colleges, they collect big
capitation fees The Minister might
say, this 15 connected with  Health
Ministry But the problem 1s  this
A rich person who can spend Rs
20000 or Rs 40000 can get admus-
sion The fellow may be a worthless
one he will come out of the college
with the degree he will kill people
after getting that degree Why should
Government encourage such people?
Why should a Government in a mo-
dern State give perrmssion for these
managements to run -chools and col-
leges like this”

The education system in the past
was suited to a different purpose The
education system was given shape
by people who came from ahroad the

foreign and alien admunistrators
Thev had a purpose We have
different purpose now We are a

free and independent country and
our patlern of education should
suit the needs of our people
Education should enable a new gene-
ration of people to come forward to
face the challenges of the nation I
do not blame the Education Mimster
Many Mimsters have come before
him he 1s the last i1n a series of such
Ministers They h'we all pursued
the same bankrupt policy for the
last 25 vears unles you change the
policy, the country will go to  the

ot vorde Fexr (afrgv)  mwT-
o, awAN @R Y W wor
a7 ot a¥er frar 3% & fg @ o
o aard f 1 oy o wwt 9w oY
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¢ fesht fawfaeron & oY g9 gwr
IR AT AT T & Aw g
weft wgiem & O aarer fiy oy gEd
fewafagreat & Y $9 & v &,
frard} quale & A ¥, vy Wi W
Froz g 1« oY Feefe & qaew §—
WA AET s F AT E,
Ted ag aTifaT w3 & duar ¢
R 5 F7 vy 57T & | Ao R
a® ¥ frardt g & A 9%
wrwr frefamaat # @ fear on
T & Frvafearan A St 3 g6
7 wiferw  wr @ @ Ak @Y w5
TERAF FT F AW 9T wETR AY
wifrw &7 ar WY g fed) &1 g
FTRT AT QT R (saEErw) .

¥ wrRAa ) gw faadt oo
T FIO  7F g @97 & |
(mwwm) . ..

swmafy afaw oo sow fewd
T &7 | GToR) woAr Wy fosr, 99
TR /F 9x e ffog o

oft v w fey  wore W fardf
Al & 41 g guw fag gfwdww
L AT 0 o fawy g
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q% ¥or v oY £ A ¥ fag A
&1 7 frear v ot @ e we
i o witey ot g ofr ff o
aw gidts TR I o} ¥
s My aeagi A e § 5
IAF FAL 302 WT EHT  wwTET
g

aw gx gfmfedr & gfvasw
§ frry T dT v & TR
feg afrafedt & @aw ¥ & avmv g
fFagrat 15 gt =W e
YT 9T WA W FT 90,000 Fo Fwy
TR T AW wa g fw
wus gfvafady ofaa & 2 728
AT T w1 A % fm gw faelr
IT TR E NE WS H FATEE ¥
g & Wy A W@ * fag AfeT
7 7 "y fF ¥ sum aeh &
Mo ur Ay g e geAT anfee & fF
T AAT IO AR AT T ) A
JgFT WS 118 ar 13 & feanw
T WA A AT IR AN
t s yfmfedr gfmm S
T 9 w@T ST WX grv § SWW
TAN-IAT ATX Ay T § 1 I
W & ok qey v A ey
R ot afrm o oroer W fear @
e ot ferdf w4y TR T Ay
WX &, W Ao g & e oA A
e @t 1 g i g e
faondt # ooff & faerw gfm @
T I Y gy .

v & aaree figg gfrafadY w1
faandT ar @< Awdiw w1 @A AT g
YafTg arét ot =t agr & e & w<AT
AEM FEfeTEE i & aRT g
T 997 R vt 7f o} | aga A
W A8 wrAwTEr ¥ § wg o wgAr wwAT
g & o arla &Y agt aqr 41, 5-6

AGRAHAYANA 23, 1894 (SAKA) Student Unrest 234

and Incidents in
Delhi University

o gy T, agr o< Frefag) & amaa
), Nreadr ¥ g & ot e
i ¥ Wi - Ay | TYrAY gy
7y § fie Rega & PRI wio THo gge
! fafewn & oife &t =
g Forg owg gv 3@ TId9 34
HHE J AZTATL0 THo THo FTHE ¢ |
(wmwwwy) w7 w g e fws
wines ¥ 4 ag ¢ w g Wi,
1972 ¥ gfrafedy fww & o< faar
qTEE ATAGLHT WIAT & W0 THo THo
0 A fart st § Aol e &
Arq | IHE ATZ AT KT TAGT ZTAT
g wlT I9% 1T TE WA g
£ ardiew Fruwwag § fr s A
feafaat & w7 fraw wwmEn )
wft aeft St ¥ oF Ay FN R I
FTZAT IgAT g | TEW ¥y fw gfaoa
& GAYEz a7 fors 78 frar vt [at
¥ | wivorqa oz @ e g & fetdee
¢ xz famdt gfraz, oo Ao TR
¥ afr § | IR waw &1 fearfonz
foar Aadge ¥ 1 W wT gAA
ferr fogz  fear & w11 &ad
afafe garf @€ foa% JdEz &
gfas & arga Sdrdez | gR gAY
® gwd #fafr & maq &1 o aw
5 & faer fas fasr e @ fRan
HATET TAT 1 &Y §F TG ¥ WHAG AR
weft §  any geET<r #y ¢, gfvae
&T ZEravT S IAH qTX JE WAFIAT |

"o fivg e &1 § R wgaTg
X WY wT g &/ | A iR s A
¢ § AN W & WET w7 AW
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# wiforw o f 1 g4F A N gw
wrs fr f addee § & ov q% s
¢ T F@ §, I7 W) o7 W@ AR A
fwar war | 7w wrafad o
frarfaat & gl & fag § Sawr
wfar AT ATt Ay arr A |
N wwEdw B qHREA g
T, XY § efta< gEt & Wy Av, qar ad
wgr & ¢ | #ur gg feard? wadeE
t ) uwzre oW fag mar | gfrafedt
fradady w1 arr Aty s A fozwr
& € 1 o= gfafaaY s w qFas

T 6 AFE F q-TE TAR

sfr 3% qr 2w Ao 72 g Fradr angw
T QA 97 JEw T ¥ fawdady

¥ aver v mor w9 wa IS
wra ¥t o Y g qFarT i HF
iy Y 017 A @Y TEd avgw oy TR
W gr 4 | W FgAT =N a2
g 91X agr ¥ NG dw f of A
A 7 | AT W F A T AR
fisasr gzdee @) @war § 1 W A@r
&1 gryarE <@ g, faad waw frar
a1 @Y agy wifew war fr gER
ferd s fe@ W@ A7 §w

ofedz 99 swvew & wfiw €

# 19 AW § WL A AAFT AEAT

g fr 15 go faundt § faaw ¥ fad

€1 & faerdt gud arfefadz s @ E,

WU ¥ | gER %9 famndff

g @ & § Ik w9 W ww
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(Nilgiris): Mr. Chairman, Sir, I thank
you for giving me an opportunity to
say & few words on the problem of
widespread student unrest now pre-
valent throughout the country. The
student unrest has gone to the extent
of compelling a few Vice-Chancellors
of Universities to resign in despair.
Some Universities have also been
closed indefinitely. Only the other
day the students attacked the
Office of the Chief Minister in
Lucknow Sir, today we are faced
with this kind of serious situation
in the country If we try to analyse
the causes leading to violent agitations
among the student community, you
will find that the undercurrent of
frustration existing 1n the society 1s
reflected among the students.

Sir, the students have entered the
political arena, neglecting theiwr
studies, on account of the unceasing
cfforts of the political parties in the
country wvying with each other to
woo the students to their fold for
the purpose of deriving narrow politi-
cal gains., Secondly, the uncertain
prospects of their future have dis-
turbed them to the extent of engaging
themselves in violent activities. Have
the Goverrment given any reasonable
guarantee for their future prospects
by incorporating employment-orien-
ted schemes in the plan programmes?
This kind of uncertain future has
led the students astray and unwitting-
ly they join the band-wagon of poli-
tical parties, thus becoming pawns
in the political chess-board.

Dell‘:umaysohappenthattodly in
a particular political party may
be blamed for instigating the students.
But it is common ge that in

tations so thet peaceful
can be muintained in the University
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Campus immedately the
political parties

opposition
call upon them not
to heed to such advicee In Delhi
the Congress, which is the ruling
party here, may exert all its energy
in ensuring normal and peaceful con-
ditions in the Delhi University. But,
what does the same party which 1s
in opposition in Tamil Nadn, do there?
The Congress Party in Tamil Nadu is
bent upon inflaming the students
against the ruling party. It 1s trying
to bring as many students as possible
to 1t; fold and to create disturbances
in the State.

17.02 hrs
[Sart K N TIwary in the Chair]

In a democracy it is quite possible
that today's opposition party may be-
come the ruling party tomorrow and
face the music. I have no hesitation
in saying that the main cause of
student unrest in the country ig the
involvement of polit.cal parties in
the affair: of the students

It 1s the duty of the Government
to see that the students are able to
pursue their studies unhindereg and
whatever steps are requred to be
taken in that  direction must be
taken. When a college boy gets him-
self involved in a minor conflict with
a Bus conducior, within a short
while it takes a serious turm result-
ing 1n the burning of buses and in
the agitation being carried to the
University Campus, We have al-
ready evolved a code of conduct that
the Police will not enter the Univer-
sity Campus without being requested
by the Vice-Chancelor for protecting
the University property and for
maintaining law and order inside
the campus, We are witnessing to-
day the unfortunate situation of
Police entering the University Cam-
pus and the stydents raising their
voice of protest about the entry of
Police inip the Campus. BSuch a
confrontation violence and
loss to publie property. Naturally,
the general public raise the pertinent
question ay to why they should be

*The original speech was deliveredin Tamil.
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made to suffer for an unseemly con-
troversy raging between the Umver-
sity authorities, the Police and  the
students For thuis kind of worsening
situation, the political parties of the
country have the major share of the
blame It 1s imperative that any
effort of a political party to get a
foothold among the student com-
munity for short-term gains must be
curbed The studenis and the

University authorities must be left
alone to solve therr problems The
studentg and the Umiversities must

sit iwcross a table and thrach out the
problems They should themselves
chalk out their future course of
action for maitaining  pcace and
tranquiility 1n the Campus We
cannot take political advantage of
the students

Before I conclude I  would just
refer to one 1mportant point At
present the voting age 1s 21 years

The students who are mature enough
to understand and appreciate the
political trends in the country are
not able to become active partici-
pants because of the age restriction
of 21 years If we reduce the voting
age to 18 years in all probability
the students will give vent to  their
political grievances will try to
achieve their political aspirations
outside the Campus rather than in-
side as 1t happens now This will also
reduce the frequent frictions that
take place now between the TUni-
versity authorities and the students
I would also suggest that education-
al reforms which will ensure them
a defimte and prosperous future,
must be implemented forthwith
Then only we will be able to find a
permanent solution to this problem
of student unrest in the country

With these words, I conclude

PROF NARAIN CHAND PARA
SHAR (Hamurpur) Sir, the discus-
sion on student unrest becomes ir-
relvant if we do not pause for a
moment to understand that the stu-
dent of today is not the student of
the past,days A student of the past
days was unaware of what was hap-
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pening 1n the country whereas a stu-
dent of today 1s terribly involved in
what 1s happening around him He
is not only a student but also a citi-
zen He travels by bus, reads news-
papers, comes to the Lok Sabha
gallery and watches the proceedings
of the House Therefore his sense
of the events becomes sharper and
his expectation from the leaders of
the country also 1s equally higher
If we are unable to give him what he
wants 1t 1s our falure and not the
failure of the students If we try to
exploit the students for purposes
other than academic, 1t 13 our fault

All that has been said about the
student community 1s hardly justi-
fied in view of one experience that
I had During the days of student
unrest 1n Punjab I was travelling
from Nangal to Himachal Pradesh
and I found that quite a few of the
buses had been deflated and others
had been set on fire [ was told
that the persons who did 1t at Nangal
were neither the students from the
collegues nor students from higaier
secondary schools but workers of the
CPM Shr1i Ram Krishan Baduria, a
Member of the Punjab Legslative
Assembly al one time had brought a
gang of workers from distant places
for this particular purpose As a
result, there was huge devastation
between Nangal and Rupar When
students and teachers aie subjected
to this kind of exploitation it 1s not
an academic problem I warn the
Education Minister that academc
solution cannot be found to this pro-
blem We must know where the
disease lies before we find a solution
If we seek the solution elsewhere, we
will not arrive at the correct solution

MR CHAIRMAN He 1s a pro-
fessor He can give a solution

PROF NARAIN CHAND PARA-
SHAR How many universittes imn
the country have been allowed to
have student representation in the
senate” There are 83 universities in
the country In answer to a ¢fbs-
tion, it was said thut it 15 there only
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in very few universities. So, the
students are not given a sense of
participation.

During the last meeting of the
Central Advisory Board of Education,
a resolution was passed unanimously
to appoint a sub-committee to exa-
mine the causes of student unrest in
detail. That sub-committee was to
submit its report within four months.
1 do not know whether the sub-
committee has started functioning
after it was appointed. Now when
we ourselves are feeling that what-
ever the Vice-Chancellor does has to
be vetoed at the highest level, when
the UGC has become a more signung
machine, when the Vice-Chancellors
of the country are thinking in terms
of submitting their rsignation in the
context of student violence, can the
problem of student unrest be solved?
No; it cannot be. The Vice-Chancel-
lor must stand firm. No Vice-
Chancellor should resign when the
students demand it in the wake of
unrest. The political leaders and,
specially, the leaderg of those parties
who have semi-student organisations,
like, Vidyarthi Parishad, must under-
stand that they are doing great harm
to the country.

One reason why this problem has
become acute in Delhi is because
Jana Sangh has been defeated in the
elections to the Metropolitan Council
and the leaders of Jana Sangh who
were running the Government are
out of the Government today. They
want to exploit students for their
purposes, They are organising all
sorts of gimmicks to impress upon
the students that they are their
sincere followers. No; they are not.

The cause of student unrest goes
deeper. When there is no sense of
participation amongst students, when
there is no feeling amongst students
that they are being heard, when the
students Yee] that they are being ig-
nored, and when they are being asked
by one party to go in one direction

AGRAHAYANA 23, 1894 (SAKA)
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from split personality. It is a psy-
chological phenomenon. Our stud-
dents at the moment are being sub-
jected to this kind of undue exploita-
tion, This riu-l slcy For this, the
police is not the answer. If you send

batches of police and kill students
on the spot, it will not do.

When the students at Moga in
Punjab see that a police inspector

can get a free ticket for the cinema,
when the Income-tax inspector can
get a free ticket for the cinema, when
a political leader can get a free ticket
for the cinema, they feel, what harm
hag the student leader done, what
harm have the students done in
demanding cheap-rate tickets for the
cinemas? When the sociely 1s be-
having in a very much desperate and
disgusting manner, the students can-
not be expected to rise above society
When the leaders of society who ar~
there to mould the public opinion are
failing in their duty it is hardly wise
to condemn the student communit:

It is believed that the wisdom s
frozen like the snow on the Mount
Everest in a few heads, like, Vice-
Chancellors, Deans and Professors,
who run the universitiess, May I
ask: Out of 3000 lecturers of Delhi
University, how many are there on
the Academic Councils? Not more
than 10. OQOut of Deans and Profes-
sors, how many are there on the
Academic Councils? What for are
they? The educationist of today is the
one who takes the class and not who
comes from abroad with a big degree
or with a black gown or with a doc-
torate. He does not know the stu-
dents: he does not feel the pulse of
the students.

I condemn the violence of students
and equally the violence by the
police. I must say the students will
have to be listened to with a heart
full of sympathy. If you go with the
rod, if you go with the police, the
students will not listen to you. But
if you go like & father or an elder
brother, if you go like a person who
is bothered about the future of the
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students, the students wnll listen to
you. The student who listens to you
is the same student who behaves
nicely in the college or in the
university campus, 15 the same
student who  wants to study in
the class and is the same student
who wants to be assured of a job.
When the students see that degrees
are being sold, when the doctorates
are being sold when the examina-
tions are being manipulated, they feel
what harm have they done.

We have to re-assure the student
that the system which obtains in the
country is the one which will give
him justice When the student feels
that there i3 no justice for him, then
he is angry, then 'ne 1y there to abuse
me and everybody, and even the
highest leaders will not be spared
So, we have to re-assure them that
justice will be done to them

Earlier in the Lok Sabha, that is,
last wvear, 1 referred to the fact that
the students had to run 1o the High
Courts to get justice done to them
in the matter of admissions "When
the Education Department here, the
UG.C. here, the Central Advisory
Board here, fail in their duty to give
justice to students, they cannot be
expected to behave politely. Today,
the students want to be re-assured
and the Minister of Education, the
leaders of this country, the Vice-
Chancellors, and otherg who mould
public opinlon have to re-assure
them that they are not isolated and
neglected, and that there is a heart
in the person of the Education Minis-
ter, that there is & heart in tHe
leaders of this country, which feels
for them, which feels their pulse and
which is agitated over the problems
facing them. Once thjs is done, the
universities can be re.opened to-
morrow, whether it iz the BHU, or
the Delhl University.

BHRI PILOO MODY (Godhra):
AMr. Chairman, Sir, it is not often
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that I compliment a member of the
Congress Party on a speech Lﬁ;
delivers in this House. But I wo
like to do g0 to my dear friend, Mr,
Parashar, for the wholesome truth
and good sense that he has spoken
to knock some sense into the Educa-
tion Ministry and the Treasury
Benches, There was only one fault
that I found with what he said and
that is, when he deviated from his
concern about the education of this
country and thought that he would
play a little politics on the side be-
cause when he accused the Jan Sangh
about interfering, in student life, he
certainly had a point, but you cannot
point a finger forward without point-
ing four fingers to yourself, and this
he failed to do.

The politics of this country has
been vitiated 1n  the umversities
through political wings of students,
through political parties being active
on campus Today I hear a lot of
sanctimonious sentiments being ex-
pressed on this particular subject. 1
hope the speakers, who talked about
political parties not interfering in
campus life, will finally not merely
mouth these sentiments but actually
carry them through. 1 was very
happy when I heard these sentiments
because at I.st (1€ pouucles of the
Swatantra Party regarding student
activities on campus are being vindi-
cated, and even the arch criminals of
this particular activity are beginning
to understand what it implies.

Basically, the fault is not that of
universities and  students; basically
the fault is of our Government that
m 25 years hae destroyed the prefectly
beautiful picture of a future India;
we have destroyed the helief
that this country should have been
well on its way to a gremt, progres-
sive and prosperous nation by , this
time and thet, in spite of the fact
that we have every weeslth in this
country, every possible tpye of
peaple, every pomible type of ex-
pertise, knowledge, minerals—call jt
whatever you mmy—we Have not
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been able to use them for the good
¢f the people, Therefore, the first
condemnation for what is happening
in the student world in India rests
squarely on the shoulders ©of the
Centra] Government, not the State
Government to whom the Central Go-
vernment would like to pass the
buck, but on the shoulders of the
Central Government.

This, perhaps, must be one of the
few countries in the world where we
have had Education Ministers who
are not even Cabinet Ministers, You
can understand from this the impor-
tance that we must be giving to &
subject like education....

AN HON MEMBER: Shri Siddharth
Shankar Ray was there.

SHRI PILOO MODY: We had one
here and there, just for a few months.
But the fact that the Education Mi-
nstry does not deserve a man of
such semionity and importance as a
Cabinet Minister 1s 1itself evidence of
the contempt in which we hold Edu-
cation 1n this country.

Take the example of what is hap-
pening in Delhi What have the
students demanded? It is this. The
students have demanded restoration of
normal teaching in the College of
Engineering and the College of Arts.
Can any demand be more reasonable
than asking the Government to re-
Sume teaching in two colleges which,
for 15 months, have not functioned
at all? The colleges in this country
are not functioning for 15 months
and the students are demanding
‘Please feach us'—can any demand
be more pathetic or more rea-
sonable that this Government can-
not meet it within a minutes time,
within five minutes? It is going on
ang on. .And does this Government
care? They Huve 4ll manner of alibis
and excuses—thig {¥ an admiristrative
‘pProblem; 80.and ga ig in gontrol But
who.the hell is interested in who Is
in condré!® The infportant thing Is
that,the .cpfleges in this couniry are
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not functioning; it is not the fault of
the students; they want teachers, but
teachers are not available.

The second point is reinstatement
of dismissed teachers of Delhi College
of Engineering, Look at the happiness
with ‘which students and teachers are
thrown out without any considera-
tion, without any care, without pro-
per inguiry, sometimes cursorily exa-
mined without thinking about the re-
percussions of such a thing! Is this
such an unjustifiable demand that the
University should take over the Col-
leges of Engineering and the College
of Arts? It 1s under the Deihi admi-
nistration that these two institutions
have suyffered and that is why the
students have finally said ‘Lot the
University take them over,

Admission of all First-Divisioners
into the MBBS course—] understand
that the Government has a problem,
Let them sit down and talk it out. I
have here a catalogue that the stu-
dents have prepared and said that 65
seats can be utilised that are already
existing in the four Medical Colleges
Maybe the number is not 5. Maybe
it 1s 63. But, anybody in the Govern-
ment could have gone and investiga-
ted this. But the Minister for Health
in whose charge this thing comes
is much too busy politicking and col-
lecting money all over the place to
pay any attention to Fis Ministry or
to do any serious work for Which he
is paid,

Then. students’ participation in the
decision-making bodies of the Uni-
versity—this is a sort of eye-wash
which has been going on for many
years, No committees are formed in
which the students have actually any
say. There is a Teachers’ Council of
some sort and I do not think it has
even met for so many months when
the entire University 7§ closed down.

Finally, a librery f#or the South
Campus Colleges,
These are the demands that the

students Have made. I gannot see how
the Government can possibly
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deny any one of these demends n-
cluding the reinstatement of these
rusticated students I just cannot see,
Mr Chairman

I desperately need your attention,
because I cannot see why the Govern-
ment cannot fulfil these demands and
restore peace

1 am prepared to guarantee peace
mn Delhi Univenrsity if the Government
would meet those six demands that
the students have put forward be-
cause 1 see nothing 1n them whach in-
hibits them from doing so

About the ordering of the Police
into the campus, this has become
now almost fashionable The Vice-

Chancellor merely makes a declaia-
tion, ‘I feel that my life was in danger
and, therefore, I ordered the Police
into the campus’ The Vice-Chancel-
lor's life 1s defimtely precious, but it
18 not &s preécious as the lives of
into the campus The Vice-Chancel-
cellor, if he feels that his Iife 18 n
jeopardy constantly, he has no bus-
ness occupying that char

Therefore, 1 seriously feel that un-
less a dialogue 1s staried immediately
with all concerned, without any pre-
conditions whatsoever, and we sit
down and discuss a family problem,
we sit down and do so, for the bene-
fit of our country, for the benefit of
future generations, we will continue
to go on having this serious problem

Finally, I would like to make an
appeal I do mot know who this Vice-
Chancellor 18 I have never met him
Everybody says that he 12 a very
good man I do not know what has
happened to hum It 13 his job to be
in his office It 18 his job to meet the
students It 15 his Job to solve the
problems of the students and, there-
fore, when the students go to him, he
should be available and he should be
there Let us not create a society
where the breakind of a few glass
panes 18 equateq with the brelking
of heads

Wt www wqr  (gfeamen)
YgeRT argE, W @R W A §R
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T =i WAt 9T faewwm §Y w@r
Wi £F EI3W ¥ AIHT w1 wF oI
Fory efr TR IT R it R §
& uww 7 war fis s qoreee
fawen & wowe fom o wror & 7€
STET WY GIEA FT qAAT ) T W
& ¥z T IT GHT FAT9 A THo Yo W,
a1 gfrafedY ¥ o weam ol w@r
w1, AfeT I8 W AF 7@ far aly
g v a% fr o8 & o Wi fawrfon
78 % O wIzw w1 Amar g1 waT
TRl A1 I Wi w7 F@ fp G A
T8 faadt 8, AR * @ *@ ~wan
al ¥ I a ogwd g ogard
ETaT F4T & | WX 9 g ¥wA fatew
#1 WY T@T 4T, {1 A€ EA XW WY
AATE F AT | EAFT 1T UF WY FLA
Y IEE ¥ |

AT AW F HAQMATAHE &
R ¥ e 2, wnfam W o ag
A G@ g, ¥ @ fF 8w @
FZITH FIATEY AIATEE HW W AR
ava wree Arfa & o o o 3
73 fr qu Wk wfew g9 F g a7 )
uTT € a¥ FI5E H g @ AR
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Wt gq §, WX g9 34§ qaw-
frr s at o T wrar & 5 3o
qreftferw ardfy & wod faawlt wwag
¥ fag wize W qw feqr | Afew
ury wax g ¥ feew w1 gurey
o sifirt 7 w7 qard forrErd
Nifera offw o o, @ A wrw
% ay sovar gafee 7@ g & ==
Nffegsa adfa ¥ gt ad) @@
g St geema wear g 1 W
wiw omE A fewrad 2, A o
& ot g9 A + wvar g 1 Ffew
R wifw o ogdeme fawew
F UF WT FIATEHA | W19 §F ARTS
® gAY AATAT WG WX AR
¥ FCEH WA AT WTE, K ATIE-
L

71 AR g dman  favew @
giaa a3 & fs am faew sam & fadt
¥ AGYE vEq I wEE T gEEET
ufers wha ¥ 97 AN e ¥ T
& ar R ¢ fir 1% wgEz A 2w g
& 9 WX ag qF AT ©ET & A
AT | 7 FA gaR wE a1 TH@EA 7T
TEAT ! W & AT Qo faeea
fedfics &) gawi dn wy s A
TEW R | WY ®) wA-gETaA FY
AT A AE A T g Wik A
Ty Hrge s 8 fred awe
W X Ao ¥ grwTERe & B w s
% fag =0t wq @ wg € 1 Ffew
W 9T agw wF dury o3 wew Ay
el i

‘¥R wmaew o fag w1 g ek
TR WARAT APN ¥ waedt Pt
YR ¥ Fabre W oaw fggmmm wt
qfrafadre & oirwd w ) agtaqwr nfegg
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WX 37 & g awiia s wrfygg
fr fvm o & gfafedior & o wrw
femrwrawar g, e ¥ 97 =
WYEl A THIGT AT WFAT § | WAL
w1 wEew gifefavww w1 qwar
ATE, A7 I FT A{TAT EF G FT |
Qo Fw fafaed #) ww avw w2w S3@T
Tifgw

gea @ foafasr 7 qum 9&-
feww qrdfs & dredt *Y OF W4T w1
I mrg R FE s
FIATER AT T &, TF g 745
FreFe  qqTX WAt &, 9 weg aw
qrefifere  arete & e ¥ aadm
¥ ¥ wim N ) uF fafw
BT WIF 5759 qAT H1 % W w20
ST 6T 9 a¥% o419 &, a7 9
T OF 0 Toae g a%aT g 1 faw
FTHRT 4T W90 37, TECH ®T -
¥z w7 ot ofirg som & # wTe-
W AT g g AT g ) AT
#1 wrer faect Wix To dYo A1 -
afedta & ar? ¥ aradid &@ qfgg
W WY g7 ATEE-NEEl ¥
FY wrE S FT HATH AT A, a1 A
watfas @ g | WY W € AN
TET HT FHRGE F AT wE TH-
e ¥ gawT wWifgg |

SOME HON., MEMBERS rose—

Mr CHAIRMAN: Please keep deco-
rum in the House If one gets up and
1 hear him, others should not get
up

SHRI SAMAR GUHA: I want (v
make a humble submission, It 15
such an important issue ang the fate
of not only the present generation but
future generation depemnsds on this
and if yoy ask us to speak in two or
three minutes, it ig better not to
speak. I make the request that the
time should be extended.
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MR CHAIRMAN 1 am not m
favobur of it, as yet But I am in the
hands of the House The whole prob-
lem 1s this 1 have to fimsh it If
you have to sit half an hour late,
oy should finish 1t today

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN) I have
a very 1mportant conference in
connection with the Delh: Univer-
sity I most humbly  request
you to verrut me to leave the
House at 6, because I was under the
immpression that the House would
adjourn at 8 and the meeting bhad
been fixed at 615 This time I do
not know whether that will succeed
but I request your permission to leave
the House at 6

SHRI VASANI SATHF (Akola)
We can postpone 1t till {omorrow

SHRI JYOTIROMY BOSU (Dia-
mond Harbour) I have talked to
the Minister of Parhamentary Affairs
and made a request because this 1s
a matter which involves the entire
student community professors, school
teachers, 1n six States education has
come to a standstill and a two=hour
debate would not do It should be
a whole day debate I would not go
to that extent Today the hon Mini-
ter 15 going to the Delh: Umversity to
help a settlement It will be better
if he replies tomorrow and gives us
more news After half an hour you
can adjourn the House at 6 today
and give two hours tommorrow for &
better discussion of the whole thing
1 am quite sure nobody in this House
will oppose this

MR CHAIRMAN My difficulty 1s
this There are ceitain parties which
tave not spoken as yet—the CPM,
Congresg (0), S P, ynattached, etc
Nobody 18 taking less than ten mu-
nutes or eight minutes There 15 then
Mr Sathe also on the Congress mide
There are five persong ultogether it
everybody, takes ten munutes, 1t will
be fifty minutes, or we can cut 1t af
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least to 30 munutes The Mimster 18
making a request that he hiks got an
engagement and he should be re-
lieved at 8 " I should like to have
the suggestion from the hon Minister
of Parlamentary Affairs who has
come What 1 the pomtion? Bo they
want to fimish it today® Or do they
want 1t to be carried over tomorrow?

SHRI RAJ BAHADUR As the
House 1s aware, we cannot sit beyond
the 22nd for reasons which I need
hardly state, nobody would lLike to
be away during the Christmas holi-
days In all humility I can say that
we have provided opportunities for
Ciscussion of private motions, includ-
g call-attention motions unprece-
aented 1n number in any session so
far—so many call-attention notices,
50 many motions of private Members
have hardly ever been allowed The
duration of rule-193 discussions 1s
normally one hour We have provided
two hours I want to say this If we
want to make speeches extending
over half an hour rule 193 1s nowhere
Either the rule 1s there or i1t 15 not
Government business 15 very badly
suffering I have got a number of Bulls
which have to be passed We cannot
sit beyond 22nd I ask the Members
to bear with me when I say that in
short-duration discussions 1t 1s very
not possible to mccommodate every-
body to the extent of the time that he
Teguires

SHRI JYOTIRMOY BOSU I want
tc make a submissron We are guite
wiling to forgo our lunch hour to-
morrow If the Government gives us
one hour 1t will make two hours Why
shoulq they take this sttrtude® Do
You realise that the couniry is in a
ferment?

SHRI SHYAMNANDAN MISHRA"
We look utterly ndiculous i we are
asked to express our views on a sub-
ject like thiv™in two er four minutes
It 1» completely useless.

SHRI RAJ BAHADUR: We hive
to take Mstrusiaons froy the Speakes.
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If you can get it through the Secre-
tariat we shall be grateful.

MR, CHAIRMAN: There is a diffi-
culty. The Chair goes on ringing the
Bell. But nobody takes his seat. The
Chair cannot go on quarrelling with
every Member and it becomes very
awkward. That is why I am asking
your help and co-operation. 1 am pre-
paied 1o call the Minister because
every body wants to hear the Minis-
ter and know what is the Govern-
ment's altitude, I am prepared to call
rim and I want you to co-operate
with the Chair.

SHRI JYOTIRMOY BOSU: We
fully co-operate with you. Let the
Minister intervene {oday, and let him
continue tomorrow. We will forgo the
lunch hour.

MR. CHAIRMAN. The hon. Minis-
ter,

SHRI SAMAR GUHA: What is the
position?

MR. CHAIRMAN: We have agreed
that he should be called.

SHRI JYOTIRMOY BOSU: I used
the word “intervene.”

SHRI SHYAMNANDAN MISHRA:
It is utterly ridiculous.

ot qETe ce e AR ST
firar &Y 2w #7 fad w7 frve o
TETE? WITEAT A QW AT &
N AR M fay ot s QAT @
"X Sy ¥ fer e a7 297 7

we want replies from the Education
Minister and the other Minister—both
the Ministers,

MR, CHAIRMAN: I want to draw
the attention of the Minister of Par-
liamentary affairs. I gm not in favour
of cutting the lunch hour period. But
at the end of the business, if the
House is prepared to sit late, this will
be discussed tomorrow , ., (Inter-
ruptions). Do not insist on your
pound of flesh every time. Do not
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insist that whatever you say must be
done. That attitude is not good. This
is the consensus of the House. There
is no other time available. I take it
that you agree that after finishing the
other business which is on the list for
tomorrow, we shall take this up and
finish it, and the hon. Minister will
give a reply. That is all

st WTEnT Wt (9EA)
ST WR A qF ST AT WY A W
qug fear & @1 3T & ¥ A 7
I S A o ey @rr ww oA
@ @ E

awnqfe wiww © =@ I @
#1 fear @ S AW A R Ay
g ol flt o1 oz Y fam
T |

st T nveY ;o 3 A
Faull|

moafa ey : Ifaw @ wf
R A E ) N TF T A T §
39 &1 § fRT § qoss 41 a8 W s

wfaa g

ot TR wreAt - a7 a1 &
ot 7w §

aanafa sfleg . ww =y
oY wR T g )

st sy weaw faw (FpEww)
s, 7 Gw wwar & fe o o€
I d@xz &1 W WARRT FIX ATAT
§ 1 Tg Awe W g, owe
offes g, GaT AW A ow@r ¥
Twifes gx wifaw s @ wwE
g &t SfeT qad awr T
e forer ¥ w) § faeerd e
t 1 ¥ gawr § SEvgar & faad
FWEEEF IR AR AWM A
iR I i §
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[sft Tarw wmw o)
AR AW A FA gAY TP W AH
oA ¥ Fart & 1 9w foem @
g & sy fF wror & o o @
&1 T 9% AT 0 SfiEe ST 40t
fif gAY gS91 AT IHAA TIR & qond
W OF et ufEar Ew wWow A T4 0
@ § | A %7 O wEa g
A g foer 7 oz waafa &
gfeors & 1 forer & ofy feenfan
®T WTFSY WIT TG FW &7 4T d—
TIEYT THT AT 7 oyAr o3 | Farendf
gfrar & a7 i g T @ A
wior ag faendf ar a8 Twar @
W qw aw gy ¢ f e W
gfaT & a7 39 gAT WY @ afee
frers @@ 1 AiqAM ITH AWE
FATgAT wTAOT A 1 q oA A
aga ¥o fewar 77 8 W @q
oY fererwt #Y QO 9BT gAT WAl
A I7 9T & AAATC AEY Ao g |
gre faerdt gorma & quo qmR ®
qIA YA T A9 a2, 9w
¥ wWa dmd E-—zEEF ;AT FIOT F,
T QX FHET SUTRT Tear ' faEre
Fear Wfeq 1w faer  wredw
R 1 uIY FAW-EN F ATET F A
19, oAt foerer weqmr ¥ amEw
| oA ! owe I oard ofe
feafoar Qe gt fF I9F 7w wfasy
AT at § guwar g fremdt o
AT 4T aE0% ® whE ad g
HITX IAF WEAM FT TqAT AT faedre
WEgmAawm T AW ® 21 uw
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[ emw q7gA fam]

Fraats qg @1 | gEifad Wi 7 oY
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tRmIER @WIg I ™
IHY | THIT T TR Iw s faq,
Jogeafa ¥ A @ s i} Wi
farardt wrgrm W a7 fawmr R E
o TEY &1 a%aT | WrEH o »Af@

w19 ot afcfeafa # garon gy §, 11
& 7Y | gu avg & afveafn ga arefr
T E ) W IW A%E & GERE
BN qa 9a ¥ &t wofas e w
T UF FAE 9T @R | g §
f& famafaomm =r o & aofar
e T 8Y | g wAaT gAY E
few= wgrarne w1 ‘vl ure 9’ g
anfegd, sfe 39 & oz~ famafaasw

FT & ofar o |’ AT Tfgd,
vt g fegrigat w1 9facrg @1 969
4

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K C PANT) Mr
Chairman, Sir, picking up the thread
from Shri Mishraj, I would say, 1
agree with him entirely that univer-
aties which shape and mould our
young people, shape their character,
mould their ideas, give them certain
vdlues and pirepare them for lhfe,
making them good citizens, the places
which we call temples of learmmng,
certainly, should be areas of peace in
order that students may get a kind
of trainmg of therr minds, of their
character, which all of us want them
to get Therefore, Sir, 1 entirely
agree with my hon friend, Mishraj,
and as far as I am concerned, why I
am intervening in the debate is fo
place before the House the difficulty
of the Government in case the Umi-
veisity does not remain an area of
peace, in case peace i8 disturbed,
violence 15 indulged in, then what
does Government do, this i1s the pro-
blem I want to pose to my hon
friends opposite, not 1n a partisan
spirit but 1n a broader spirit because
there may be a strike here or there
may be closing down of the Univer-
sity for a few days, but ultimately
we are far more concerned with the
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overall fate of our young people in
their colleges and universities on
whom the future of the country
depends., So, I am intervening in
this debate only in relation to the
motion that stands in the names of
three hon. Members which relates to
the statement I made on the Tth
December, in relation to the incidents
on 6th December,

Sir, the matters of general educa-
tion policy, to which the other motion
refers, will be dealt with by my
colleague, the Education Minister, and
I do not think I should take up the
time of the House in trying to deal
with those aspects.

In relation 1o Delhi also, there is
really nothing new that I can say.
The Education Minister has made a
long statement here dealing with the
precise contents of the Memorandum,
the demands of the students and
exactly what the response of the
Vice-Chancellor and the University
authorities was. So, all those things,
he has placed before the House.

As far as the law and order situa-
tion is concerned, 1 have also tried to
place before the House the incidents
as and when they took place. But in
spite of that, today, Joshiji raised
certain points and he was the only
one, as far as I can understand, who
referred specifically to the incidents
and to my statement. When 1 speak
of these incidents, I want to make it
clear that we feel that only a handtul
of students are involved in the crea-
tion of this kind of violent incidents,
that it is not the bulk of students and
that the bulk of the students want
very much to pursue their studies in
peace and to be given an opportunity
to pursue their studies.

The Delhi University, as you well
know, Sir, and as all of us know, has
8 high standard, has a certain tradi-
tion, has a history, has attained a
certain level of performance and
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excellence, and I think it is a com-
mon concern of all of us to see that
we are able to maintain that standard
and at least help to the extent that
Parliament can help in the maintain-
ing of that standard.

When Shri Joshi spoke about whal
happened on that particular day. he
chose to say that the entry of the
police into the campus was unprovuk-
ed. This isx what he said, and he did
not utter a single word condemning
the violence that took place. ..
(Interruption) I was listening wvery
very carefully. He had the same
speech previously also and then alsv
he did not condemn the violence
(Interruption).

SHRI JAGANNATHRAO JOSHI' 1
have condemned it twice; it is on
record.

SHRI K. € PANT: Even as an
after-thought, 1f you condemn wio-
lence, it is a good thing; T would
welcome it. 1 welcome it, however
belatedly you may come tg that con-
clusion, But the point I am making
while referring to an incident in
which 2 crowd of students had gone
to the University campus 1s that a
crowd of students had gone there
after declaring a certain purpose.
What was that purpose which they
declared? They declared that they
would take over the University. This
is well-known to Mr, Joshi, And the
crowd went there. Certain window
panes were broken. The Vice-
Chancellor’'s office was sought to be
broken into and ... (Interruptions)
What did you say?

18.00 hrs.

SHRI JAGANNATHRAO JOSHI:
The students complain that the win-
dow panes came outside as if some-
body was there inside. They were
broken by people who were inside.
That is their complaint.

SHRI K. C. PANT: Very cleverly
he is putting, You are a leader. Are
you convinced that there was no
violence? Are you convinced in your
heart of hearts?
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SHRI HAMENDRA SINGH
BANERA 1t 1s a fact Are you con-
vinced that the glass panes were not
bioken by the policemen and the
goondas who were there inside the
Vice-Chancellor s office?

MR CHAIRMAN You cannot get
up and say like that

SHRI K C PANT I am not talk-
mg to you It 18 no wusc saying

oY W O MEr A fergEAa
ZIKTE ® gIEgET w1 1w fRar f
IEA o 1T § 9T FT9ET & | HACT
A7 77 w7 AR F far sgferT g7-
A AT =rfgw ) ot 41 9@ g
gt qar fad o faar goeTd @
fast ag #gr aF ararfaa § ¢

SHRI K C PANT Let me assurc
Mr Joshi M1 Bosu and other friends
who dre here that we are not going
to tolcrate wviolence within the cam-
puses of our Unnersities (Inter
ruptions) Let me iwwsure them

SHRI JAGANNATHRAO JOSHI
Nobody wall toletate and therefore
omr complaint 1~ that without provo-
cation the Poli« wenl tihere
(Interruptions)

SHRI SAMAR GUHA *

SHRI JYOTIRMOY BOSU *

MR CHAIRMAN Nothing will go
on 1ecord You will have to take my
permission first and then you can
speak (Interruptions) Thiee persons
at a time—I will not allow

SHRI SAMAR GUHA If you per-
mit me

SHRI K C PANT I am not yield-
ing at all

SHRI JYOTIRMOY BOSU On a
point of order Sir I only wanted to
mention

*Not recorded
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SHRI K C PANT On a point of
order Sir That 13 not a pomnt of
order He cannot mention it

SHRI JYOTIRMOY BOSU Let the
lawful Minister sit down for once

SHRI K C PANT He cannot say,
I am mentioning this® That 15 not
1 point of oxder Under what Rule?

SHRI JYOTIRMOY BOSU I am
not caling him ‘Unlawful Minister
I only wanted to make a simple sub-
1miss10n

SHRI C M STEPHEN (Muvattu-
puzha) Question 1s not a point of
order Pomnt of order 1s one that
1elateg to procedure

MR CHAIRMAN 1here 1s no point
of order The hon Minister may con-
tinue

SHRI K C PANT 1 would have
preferred not to refer to the actual
incidents because I have made a state-
ment 1n the House But, just to put
the record stiaight and because
Joshin for whom I have respect has
put forward the whole thing in such
a way that he has made 1t appear as
if nothing has happened that the
Police rushed 1into the Umversity,
that the Police went mad and beat up
people

What did actually happen® Su on
the 14th Novemher (Interrup-
fons)

SHRI SAMAR GUHA 1 may repeat
that the Vice-Chancellor has acted as
a Police Supenntendent

MR CHAIRMAN The Minister 18
not veilding
SHRI K C PANT Why don't you

histen? You should also listen I
never mterrupt any of you

SHRI JYOTIRMOY BOSU You
have not to do that unpleasant task

SHRI K C PANT I have the un-
pleasant task of keeping law and
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order when you are on the other side ¢ ber I said:

of the fence. It ig not a small tamk
1 quote;

“On the 14th November, the
students forced their entry into
the Vice-Chancellor Pro-Vice-
Chancellor’s offices by breaking
the main door and beating the
chowkidars posted at the entrance.
They ransacked the offices of the
Vice-Chancellor and the Pro-
Vice-Chancellor and other offices
of the Umversity. They smashed
window panes and also broke the
furniture and damaged installa-
tions and equipment in the two
offices. They removed articles
from the VC|PVC's offices includ-
ing a typewriter and threw these
outside. They even manhandled
some employees of the Univei-
sity.

For the second day in succession,
on 15th November, a group of stu-
dents again attacked the offices of
Delhi University and further Je-
mand extensively the offices of the
Vice-Chancellor and the Pro-Vice-
Chancellor. .. (Interruptions)

What is all this?

. ..Since no Police force had
been posted in the premises, the
vandals had a free hand..”

This I have not said. This 1s taken
from the press communique issued by

the University. They referred to
them as ‘vandsls’ which is worth
noting.

Then again I quote:

“Having done their worst at the
offices, they moved to the residence
of the Viee-chancellor., The Vice~
Chancellor requested that Police
force should be rushed to the Cam-~
pus to prevent the recurrence of
the incidents of the previous day.”
By the timg the police remched, the
mob had moved to the residence of
the Vice Chancellor and had started
stoning. The police fired 10 shells
of tear-gas. While dispersing, a part
of the mob tried to set fire to a
Delhi Milk Scheme van”

And then it goes on. I do not want
to go Into that in detail
In my statement of the 7th Decem-

“It is a matter of deep regret that
in pursuance of an ill-advised de-
sign to occupy the University Offic-
es, some students started pounding
on the doors of the Vice Chancel-
lor’s office. The glass windows of the
offices of the Pro Vice Chancellor
and Registrar were smashed.
Some students forcibly cntered
the room of the Dean of Stu-
dents Welfare. The Vice Chancel-
lor requested police assistance ap-
prehending more serious violence.”

It 158 the Vice-Chancellor who called
the Pohee; let the House be aware ot
this fact. It 1s not that the Govern-
ment went out of its way to send
police there, You know that normally
we do not send police into the cam-
pus, We never do that and I think that
this is the first occasion in Delhi Um-
versity,

SHRI JYOTIRMOY BOSU:; In West
Bengal, without exception....
MR. CHAIRMAN: West

stands on a different footing... ..

SHRI K. C. PANT: Luckily, Sir, in
Delhi there are not so many Jyotirmoy
Bosus That is why this has been pre-
vented so far. This is perhapg the
first occasion when the authority of
the University had been called upon
to call the police into the Campus, I
would like al] the hon Members of the
House to take note of this factor, It
is not as though they are in the habit
of calling the police, You should rea-
lise what sort of tremendous provoca-
tion it would have been to make the
authorilies who are very reluctant to
call the police, to call the police on
this occasion. (Shri Samar Guha:
I say, question)., I do not know
what he is questioning. He
cannot gquestion facts I am merely
stating facts. On the arriva]l of the
police some students indulgeq in in-
tense stone-throwing ete. Shri Joshi
ji tried to make out as if lot of peo-
ple were injured; he talked about the
Hindustan Times photo, this, that end
the other. I tried to find vut the facts.
Last time also somebody sajd this. I
have been told that no newspaper has
given the figure of injured as more
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[Shri K. C. Pant]
than a dozen, There waa a mop of
over 3,000 and over, About 1,000 cons-
tables were there called in by the
Vice-Chancellor. So, he felt that if
they did not come, it would lead to
violence,

In this situation, the figure of about
a dozen has been mentioned, when
public preperty has been destroyed,
when the Vice-chancellor’s office was
threatened, when he had been threa-
tened enough to call {ihe Police for
protection, when newspapers say not
more than a dozen, yoy can yourselt
draw your own conclusion as to what
was the nature of the action taken
by the police The police were sud-
denly called in for a certain purpose
to give the protection that was ex-
pected of them T wish Mr. Joshi ji
and others though about it. We are
concerned with discipline The Vice-
Chancellor 1s the head of the univer-

sity, he 1 not a Minister but an
educationist I am surpcised that a
professor

MR. CHAIRMAN He is an emotion-
al gentleman.

SHRI K C. PANT: He is an emo-
tional gentleman, but he is also a
professor. ...

SHRI SAMAR GUHA: That is why
1 feel ashamed of the behaviour ot
that gentleman He has neither the
guts nor the courage nor the sense
nor the inner heart to be a Vice-chan-
cellor, who deals with the students
in that way. .. .

MR. CHAIRMAN: After all, the
hon. Member is a very responsible
Member of Parliament....

SHRI SAMAR GUHA. This is the
language which I use. ..

MR. CHAIRMAN: , .anq he should
nnt go on passing such remarks

against persons who are not present
in the House. ... en

SHRI K. C. PANT: And a fellow-
professor, # ow
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SHRI SAMAR GUHA: I feel asham-
ed of such a man. I have been a pro-
fessor, and I have seen professors,
and we have also dealt with students.

MR. CHATRMAN: Let the hon.
Member not get irritated very much.
Let him take care of himself also.

SHRI SAMAR GUHA: How can a
\ice-chancellor who js g0 much afraid
and who is terribly frightened of the
students function as a vice-chancellor?

PROF. MADHU DANDAVATE
(Rajapur): The hon. Minister has
created a problem by referring to his
emotion. that he has added to the
situation.

SHRI K C. PANT: As far as I
know, nou specific case of excesses by
the police either on any student or
any teacher has ben reported to the
district authorities or the university
authorities or by anyone also. If such
specific cases are brought to our notice,
these will be looked into by the ma-
gistrates, But these were not brought
to our notice. I want to stress this so
that hon. Memberg may realise what
the situation there was in which the
police went there and how far all
these pictures that are being painted
here are borne vut by the facts,

There wag only one specific case of
a constable being rough with a re-
porter, and action was taken by the
SP on the spot, and he was placed un-
der suspension and an apology was
tendered to the reporter. So, it ig not
as though the officers there on the
spot were not mindful of their duties
or were not very vigilant; when they
found that police hag committed ex-
cesses they immediately took action.
These were the various facts which I
wanted to place befors the House.
Considering what happened on that
day, all that I can say is that in simi-
lar situations, Government is dufy-
bound to help the authorities of the
university in case they need msuch
help and as long as the university
authorities want the police in the
campus o maintain peace and order
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and to protect life and property, it
is the bounden duty of the Govern-
ment to give them that protection,
and I would like to know whether
anybody in the House differs from
that. This is exiomatic; this is obvious,
and it cannot -be otherwise,

It is for the unive:sity authorities
to come to a judgment whether the
police is required in the campyg or
_ not, but if they come t6 the judgment
_ that police is required, I think that
_ the House will take us to task if .we
~ do not send police into the campus
“under such, circumstances,

SHRI'SAMAR GUHA: I am not
accusing the hon. Minister, If they
“ask " certainly he can provide police
help. But I accuse the vice-chancellor
who had asked for it. I am only ques-
tioning the judgment of the vice-chan-
cellor who had asked for police help
or'police protection, That is all. I do
not say that the Government should
not provide police protection,

MR. CHAIRMAN: Thé 'hon, Mem-
be. is getting impatient. Now, the
hon. Minister is concluding, and let
“him be allowegq to conclude.

SHRI K. C. PANT; I am concluding.
The point that I wang to pose to my
hon. friends Shri Samar Guha and
Shri Jagannathrao Joéhi and others
is not whether I can score a debat-
ing point or not. I can refer to the
affiliation of the president of the uni-
on there and such other things, but I
do nof think that this is a matter
which should be dealt with that way.
I do not make those debating points
when I deal with students, because I
think that we are at one in wanting
the best for our students. The con-
cern of Parliament should be as to
what lead it gives to the student
- communily. What are the values it
ets for the student community, and
if Parliament does not condemn vio-
lence. whare it tel-es place, is it gi-
ving a right lead to the student com-
munity. If Parliament does not cay
that this is a wrong act. wil” fhey
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not be letting down the student com-
munity by not telling the vast majo-
rity of the students who do not want
violence that they are doing the right
thing by not wanting violence? There
may be complaints, there may be
grievances, but there are mechods to
dir those grievances. I am not going

into that  aspect now. I am
only  saying this if such me-
thods are used, then what is

to happen? After all, the vice-chan-
cellor’s office is there in the univer-
sity campus, and he is the authority
in the university. Suppose the stu-
dents say that they are going to take
over the university, and they go and
break into his office; if in this House
all manner of things are said about
the incident but nothing is said about
this particular incident. then = what
kind of lessons do the students drawn
from it? Is it being just to our own
students? This is the point that I
want_to poss t0 my hon. friends,

I really think that if they.do not
mention . those points candidly . then
they are not giving the lead. that.the
students expect from Parliament. It
is in this context that I would like to
appeal to all sections.in .this -House
not to get lost in party politics but. to
give the right 1lead to the
students. I should like to appeal
to all of them to cooperate with
the ™~ authorities in the TUniversity
and see that normalcy is restored
and peace is restord in the University
so that its normal function of impart-
ing education to the students—their
examinations are coming closer and
some are being held can be carried
out in the right spirit and true tradi-
tions of the University

SHRI JYOTIRMOY BOSU: The
deal to the students can b= well illus-
tfrated by what I say. May I speak
temmorrow?

MR. CHAIRMAN: L.may ask you
to  conclude today  itself. Why
should you decide all these points?

SHRI JYOTIRMOY BOSU: I do
not decide. I was saying that the
deal to the students,.....
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MR. CHAIRMAN: Now you conti-
nue tomorrow.

PROF. MADHU DANDAVATE:
Because Mr. Pant will not speak again
1 would like to ask him one simple
question. He rightly referred that it
was not left to the police authorities
to go there it was the vice-chance-
llor’s judgement, They assess the
situation ; and call police. Have
you come across one statement
by the Vice-Chancellor? He has
categorically said that while
trying to have a dialogue with stu-
dent leaders, “may be, I have com-
mitted an error of judgment” in
calling the police to the campus.
Since youy had referred so much to
inviting the police to the campus
and asked us whether we have justi-
fled it or not, we have alsoc come
acrosg such students in our life and
we faced the students, and I would
like to ask whether there is no pre-
cedent even during the freedom
struggle when the Principal of the
Fergusson College, who was an Eng-
lishman, had some trouble with the
students and then the police came to
the campus and the hostel, that Eng-
lishman who happened to be an edu-
cationist told the police,
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So long as educationjsts like me
arc at the helm of affairs in the Fer-
gusson College I will not allow the
police to come into the campus, into
my College and my hostel: Cannot
a similar aititude be taken by him
also? This attitude was taken by
Acharya Narendradev who was the
Vice-Chancellor of the Banares Hindu
University when he was faced with
a similar situation.

SHRI K. C. PANT: He is asking
me something which he apparently
knows. But the point ig that if he
were to be the Vice-Chancellor or
if Acharyaji were to be the Vice-
Chancellor or somebody else was the
Vice-Chancellor and he askeq the
Government for police assistance, we
would give it. That is my answer
...... (Interruptions)

MR. CHAIRMAN: The House
siands adjourned to meet again to-
morrow at 11 A M,

16.18 hours.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 15, 1972,|Agrahayana 24, 1894
(Saka)
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